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LOK SABHA DEBATES

LOK SABHA

Monday, February 22, 1960/
Phalguna 3, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaxer in the Chair]

ORAL ANSWERS TO QUESTIONS

Allotment of Government
Accommodation

+
Shri T, B. Vittal Rao:
Bhri U. C. Patnalk:

Will the Minister of Weorks, Hous-
g and Supply be pleased to refer
1o the reply given to Unstarred Ques-
tion No, 1477 on the 15th December,
1958 and state:

(a) whether it is a fact that there
are several hundred Government em-
ployees who either themselves or
whose fathers or mothers own houses
in New Delhi/Delhi, but who are in
oecupation of Government accommo-
dation allotted by the Directorate of
Estates without obtaining certificates
of eligibility as required under the
rules;

(b} whether any return has been
specifically called for from the allot-
tees of the Government accommoda-
tion to verify the correct position in
this regard; and

"oy it not, whether such a return is
proposed to be called for?

The Depuiy Minister of Works,
fiousing and Supply (Shri Anil K
Chanda): (a) No. There are about 80
emges of this nature in the general
pool in which decision has not yet
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been taken regarding eligibility for
Government accommodation.

(b) and (c). All Government ser-
vants are required to furnish this in-
formation in a prescribed proforma
while submitting annual applications
for Government accommodation and
accepting its allotment. If the house
is mcquired subsequently, the neces-
sary information is to be furnished
within 7 days. It is not considered
necessary to call for any other return.

Shri T. B. Vittal Rao; May I know
if it is a fact that when the Govern-
ment employees who are not able to
reside with their parents who own
houses in Delhi or New Delhi apply
for a certificate of eligibility con-
siderable time is taken before a certi-
ficate is granted?

Bhri Anll E, Chanda: Naturally,
Sir, many questions have to be look-
ed into before such a certificate cam
be granted; very often it involves am
on-the-gpot enguiry also.

Sh#i T. B. Vittal Rao: In some
cases the delay extends to six to tem
months. Do Government propose to
reduce the time lag because it ad-
versely affects the Government
officers?

Shri Anil K. Chanda: We would like
to do the work as expeditiously as
possible, but, I have been told, very
often even a legal examination of the
title deed is involved and it neces-
sarily takes time.

Bhri T. B. Vittal Rao: Can the rules
not be modified to fix a time limit of
two months before a certificate is
granted?

Bhri Anil K. Chanda: I do not think,
8ir, it can be done,
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Shri Harish Chandra Mathur: May
I know if this procedure has been
examined by the SRU unit in the
Finance Ministry or whether any ad-
vice has been sought from them in
this matter?

Shri Anil K. Chanda: I am sorry,
Sir, I am not aware of the exact
position.

Shri A. M. Tariq: May I know if
the Government is aware of this fact
that some Government officers have
Eiven their own houses at a big rental
to some other people and they them-
eelves are staying in Government ac-
commodation; if so, what action Gov-
ernment propose to take in the matter?

Shri Anil K, Chanda: This gquestion,
actually, is with regard to that matter.
‘When the new rules were brought
into being in 1957 we came to know
of 160 such cases. They are gradual-
ly being examined and 80 such cases
yet remain to be examined.

Shri T. B, Vittal Rao: May I know
whether the Government have in their
possession the number of houses own-
ed by the parents of Government em-
ployees in Delhi and New Delhi?

Shri Anil K. Chanda: Yes, Sir; in
the answer I have indicated that every
year Government officers who have
been allotted Government asccommo-
dation or applied for Government ac-
commodation have to supply all such
information in a prescribed proforma.

Second Heavy Electrical Froject

+
Shri 8. C. Samanta:
*268, { Shri Bubodh Hansda:
Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) when and where the Second
Heavy Electrical Project will come
into being; and

(b) whether any programme has
been finally drawn up in regard to
this project?

FEBRUARY 22, 1960 Oral Answers 2014

The Minister of Commerce (Shri
Eanungo): (a) and (b). A statement
is placed on the Table of the House,

STATEMENT

Government have decided to estab-,
lish a plant for the manufacture of
heavy electrical equipments during
the 3rd Five Year Plan period with
Czech. assistance, by utilising a por-
tion of the Czech. credit of Rs. 231
crores made available to the Govern-
ment of India, for which an Agree-
ment was entered into on the 24th
November, 1958. Copies of the Agree-
ment are available in the Parliament
Library.

Another plant for the manufacture
of heavy electrical eguipments has
also been included among the pro-
jects to be established under the 1500 °
million roubles credit extended by the
Government of the USSR

Details relating to the above two
projects are yet to be drewn up in
consultation with the Czech, and
Soviet experts. "

A committee of Indian experts has
been constituted to advise the Gov-
ernment in discussions with the Czech.
and Soviet experis.

Shri 8. C. Samanta; May I know
whether Government can give an
idea about the expected output that
will accrue when these two plants
will come into operation?

Shl‘i Kanungo: This is only at a
very preliminary stage of discussion
and no forecast can be given.

Shri §. C. Samanta: May I know
whether the second project that is
mentioned will also be taken up dur-
ing the Third Five Year Plan?

Shri Eanunge: It has not yet been
decided; it is under discussion.

Shri Subodh Hansda: May I know
whether the Government have in
their preliminary discussions fixed up
any place for the setting up of these
two heavy electrical plants?
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Shri Eanungo: As I have already
said, it is only at an idea stage, and
it is being discussed with the Czech.
and Soviet experts,

Shri Hem Barua: May 1 know what

the expenditure that is likely to be
involved in the import of heavy elec-
trical equipments to this country by
the end of the Third Five Year Plan,
and how it is expected to meet the
gap in the import of heavy electri-
cal equipments?

Shri EKanunge: We cannot give a
forecast now.

Shri Tangamani: May I know how
wnuch of the Czechoslovakian credit
f Rs. 23'1 crores will be spent on the
second heavy electrical equipment
sroject which is going to be set up in
he Third Plan?

Shrl Kanango: The whole matter is
ut a preliminary stage; the capital
outley and all that have not been
worked out yet.

Bhri Damani: May I know whether
Government is considering or will
consider the question of putting up
this plant at a suitable place in
Rajasthan where electricity is abund-
ant?

Shri Eanungo: Let the question of
plant be decided.

SBhri Punnoose: May I know whe-
ther in view of the fact that the first
lant was about to be established—
here was a proposal—in Kerala, at
ieast when the second plant comes
up Kerala will get a square deal?

Shri Eanungo: I hope Kerala will
«e one of the places to be considered
along with others,

Mr. Speaker: All suggestions may
be sent to the hon. Minister.

Shri Hem Barua: The statement
1ys that there are two projects, one
¥ the Czechs. and the other by the
ussians.  Without having an idea of
ir requirements of electrical equip-
ents, how could the Minister say
*at we are in need of two or three
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plants by the end of the Third Plan?
There must be some idea about it,

* The Minister of Indusiry (Shri
Manubhal Shah): Discussions are
going on. We have divided the end
products between these three plants
A committee has been appointed to
survey the actual site.

Shri Basappa: With regard to the
second heavy electrical equipments
project, may I know whether any
temporary office will be located in
Delhi?

Shri Manobhai Shah: Office will
remain the same; it will be the office
for heavy electrical equipments at
Bhopal, but there will be a subsidiary
office in Delhi also.

Shri T. B. Vittal Rao: In the state-
ment it is said that a team of Indian
experts has been constituted. May
I know how many members are there
and who are they?

Bhri Manubhai Bhah: There are
seven persons headed by Shri Hayath,
Chairman of the Central Water and
Power Commission.

Commission of Inguiry on Dalmia
Concerns

'8
Shri Ram Krishan Gupta:
289, Shri D, C. Sharma:
Shri A. K. Gopalan:
LShl‘iS.\'[.Bl.narju

Will the Minister of C

Industry be pleased to refer to t.'he
reply given to Starred Question
No. B77 on the 15th December, 1959
and state the progress since made by
the Commission of Inquiry in the in-
vestigation of the affairs of Dalmia
concerns?

The Minister of Commerce (Shri
EKanungo): The Commission at its
public hearing on 1st February, 1860
handed over the statements contain-
ing particulars of numerous transac-
tions related to four more companies
viz,, Sir Shapurji Broacha Mills Limit-
od, Madhowji Dharamsi Manufactur-
ing Co. Limited, Vastra Vyavasaya
Ltd. and Dalmia Dadri Cement Limit-
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ed in respect of which they have call-
ed for elucidation or explanation of
the persons concerned. ‘This com-
pletes the investigation stage of the
inquiry into 'seven out of the ten
companies, The statements of matters
relating to the remaining three com-
panies &s also regarding the remain-
ing part of the businesg of Allenberry
& Co, (P) Ltd. gre also in course of
preparation and are expected to be
delivered to the persons concerned
by the end of March next.

Copies of the statements of matters
have been placed in the library of the
House.

Bhri Ram Krishan Gupta: The hon.
Minister stated that the statements
had been handed over to Messrs.
Dalmia and others, May I know
whether they have replied to the alle-
gations contained in those statements?

Shri Eanungo: We have no infor-
mation, but the arrangement is that
when the last bunch of statements
are given to them by the end of
March the replies are supposed to be
handed in two weeks' time.

Shri Ram llrlslnn Gupta: May I
know the approximate amount of loss
to the public in these companies?

Shri Kannngo: That can only he-

ascertained after the enquiry is com-
pleted.

Bhrli 5. M. Banerjee: May I know
the approximate time after which the
Commission is likely to submit its
report; whether it will be in 1960 or
not?

Shri Eanungo: Ves; the time by
which it is expected to receive the
report is September, 1960.

Shri D, C. Sharma: May I know
what will be the procedure adopted
te deal with the report of the Com-
mission of Enguiry?

Shri Kanungo: The report of the
Commission will be submitted to Gov-
ernment, and the Government will
then decide what steps they will
take.

2018

Shri Punnoose: We are hesring
about this business from the year 1955.
May I know how long it will hang
fire?

Shri Eanungo: The Commission was
appointed in December, '1958, but
matters were held up by courts; im
fact, the clearance from the Supreme
Court was obtained in April, 1958,
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8hri Tyagl: Are the rates for ad-
vertisements paid to various news-
papers uniform, or do they vary ac-
cording to the amount of circulation
; ’u each newspaper? i

Y Dr, Keskar: It is not possible to
have uniform rates for all papers.
The rates will depend not only on the
circulation but also on the standing of
the paper; not for Government ad-
vertisements alone but even for com-
mercial advertisements.

8hri N. R. Muniswamy: May I
. know what was the amount paid last
Yyear towards advertisement cost to
jhe various newspapers?

Dr. Keskar: 1 am sorry, I have not
iy the figures. There is another
*Bquestion; it is an Unstarred Question,

i which the reply has been given.

Bhri C. D. Pande: In view of the
fact that a large number of advertise-
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are g 1y t 3 of auto-
nomous bodies and Government pro-
jects—they form the bulk of adver-
tisements in the newspapers—will
the Government consider the feasi-
bility of issuing bulletins incorporat-
ing all such tenders so that those who
are interested in such tenders may
subscribe to those bulletins and the
public may not be bothered with ad-
vertisements in the press?

Dr, Keskar; It is an interesting
suggestion and I shall certainly be
glad to consider it.

Bhri Joachim Alva: The Indian and
Eastern Newspaper Society is power-
fully led by newspaper magnates, and
the association of Indian advertising
agencies is dominated by foreign ad-
vertisers. May I know whether Gov-
ernment have any clear-cut idea of
their own to help the weaker papers
or are they led by these two powerful
bodies who take everything for them-
selves and whose leading papers are
overflowing with advertisements?

Dr. Keskar: The hon. Member is
aware that we do everything to help
the weaker papers though he is not
satisfled. I have had occasions to ex-
plain in the course of discussion what
we are trying to do, The second
point is, even if we might consider
that a particular organisation does
not represent all papers, as it rep-
resents & large number of papers, if
it puts up something to Government,
‘Government has to consider it.

8hri Tyagi: What is the policy of
the Government with regard to giving
advertisements to various political
bodies when they hold their meetings
and issue souvenirs, ete. Is it a settl-
ed policy that all political parties will
receive such advertisements uniform-
ly or are there particular parties
patronised by the Government?

Dr. Keskar: | am sorry, I am not
able to reply to this question here,
because I would like to look into-the
details. Subject to correction, I may
say that there is a separate question
regarding this subject and 1 ahall
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certainly put forward all the facts in
reply to that.

Bhri Chintamoni Panigrahi: May I
know whether it is a fact that the
English language papers in the States
are getting more advertisements from
the Government of India than the
language papers in the States and, if
so, may 1 know whether any com-
plaint by the AINEC has been receiv-
ed by the Government?

Dr, Keakar: I am not aware of any
complaint that English papers are
receiving more advertisements in the
States, but generally speaking, this
has been voiced in Parliament, that
language papers are getting less
money for advertisements, which is
also true.

Shri Chintamon! Panigrahi: Why?

Mr. Speaker: Order, order. 1 can
allow generally only one supple-
mentary to one hon. Member,

Shri Braj Raj Singh: Is it a fact
that Government are giving adwver-
tisements to one political party main-
ly, which is having its branches in all
the States in India, now?

Dr. Keskar: No, Sir. It is not true.

Shri C. R. Pattabhi Raman: Is any
preference given to Indian advertis-
ing firms so far as the Government
advertisements are concerned?

Dr. Keskar: We are trying to en-
courage Indian advertising agencies to
the best extent possible. Of course,
this cannot be done in a rigid way,
because there are advertisers who
have a tradition and who are not al-
ways able to help Indian advertisers.
Indian advertisers also must have
sufficient standing and experience to
carry out the work, but by and large,
we have been doing it and I am glad
to say that a number of Indian ad-
vertising agencies are coming up and
becoming more and more established.

Mr, Speaker: Next question.
Shri Merarka rose—

Mr. Speaker: I am sorry I cannot
allow. When 1 eall the next question,
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some Hon. Members stand up and
want to put B question. What can I
do?

Bhri Morarka:
Mr. Speaker: I am mot

I got up earlier.
going to

ot ey ety ot A% R ATw
g fom srr Mo ¥ ag W
woeT ®t fear war § A A @
¥8 €2 4 FATITCTA W § wea

Twm & e e g 5 o aew

% folr ¥ wmw s w aw o
wra o o fis 9w foln ¥
s FET o W o Rl
W gl arefm st & -
T W A wwE AT e ?

t s g serwlw g et & s
ani #t gear g fowd e qrEeEn-
#r ¥ fag e fedt Wi gud
AT Aramat & o afenfaa

8hri Morarka: May I know, when
these advertisements are given on be-
half of autonomous corporations, whe-
ther they are given by the Govern-
ment or by the corporations them-
selves?

Dr. Keskar: There is no definite
rule about it. A number of adver-
tisements are given on behalf of the
Government and & number of
corporations are giving their own
advertisements.

Export of Tobaeceo
f!lul-’l;. C. Sharma:
1\ Shrl Raghunath Bingh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that India
has broken all previous records In
tobacco exports;

he 1} 9

20223
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(b) the total quantity of wvarious
types of tobacco exported during the
last year; and

(c) the steps taken or proposed to
be taken to keep the export trend
up?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Tobacco exports recorded the
highest figure in the year 1058,

(b) and (c). Two statements are
placed on the Table of the House,
[See Appendix I, annexure No. 68).

Bhri D, C. Sharma: From the state-
ment I find that the Government is
going to undertake a tobacco growing
project with the assistance of a Ger-
man tobacco expert for producing
tobacco suitable to the German taste.
May I know whether this tobacco
growing project will be established?

Bhri Satish Chandra: A German
expert came to India about a year and
a half ago and in Guntur district we
established a five-acre farm and tried
some experiments. This year the
experiment is being tried on a larger
scale on 100 to 150 acres. If the
results prove satisfactory we may be
able to produce tobacco which will
meet the requirements of the German
market. -

Shri D. C. Bharma: It is mentioned
that tobacco is displayed in inter-
national exhibits and trade fairs. May
I know where it has been exhibited
50 far?

8hri Satish Chandra: It is displayed
in every international exhibition and
fair in which India participates.

Shri Ramanathan Chettiar: Is it a
fact that in the latter half of 1959
tobacco exports had gone down,
expecially the exports to Japan, and,
if so, what steps Government are
taking to improve the export to Japan
which is a traditional market for
Indian tobacco?

Bhri Satish Chandra: There has been
some fall in the export of tobacco in
1850 not so much due to lesser exports
1o Japan as to the United Kingdom
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which has purchased larger quantities
from Rhodesia and Nyasaland and
other countries in Africa. And that
has resulted in the accumulation of
Natu tobacco stocks. In fact, most of
the exports are Virginia flu-cured.

Shri Nanjapps: May I know the
names of the countries to which
chewing tobacco is exported?

Bhri Satish Chandra: The exports of
tobacco for chewing purposes were
about 75 lakh lbs, in January to
November, 1859. I cannot give the
names of the countries just now.

Shri Joachim Alva: In the first part
of the statement it is said that tobacco
monopolies and cigarette manufac-
turers in foreign countries are sup-
plied with samples. The real Indian
cigarette manufacturers with complete
Indian capital and management are
only one or two anid there is a com-
plete monopoly by the d{oreigners.
Then there are also tobacco mono-
polies. May 1 know if Government
is watching the situation in such a
way that tobacco monopolies and
foreign manufacturers get tobacco
from us at fair prices?

Shri Batish Chandra: Tobacco Is not
grown only in India. It is grown in
many countries of the world and the
international prices determine to a
large extent the prices in this coun-
try also.

8hri P, C. Borooah: Is it a fact that
the tobacco growers of Andhra Pra-
desh are facing m serious economic
crisis on account of the buyers of the
exporting houses refusing to purchase
their tobacco? .

Shri Satish Chandra: The pr P
tion of the hon. Member is not cor-
rect. There is not much of a crisis,
‘There was some accumulation of Natu
tobacco. But as I said, out of the
accumulation of about 8 million Ibe.
sometime ago, about 7 million 1bs. have
been lifted by now. There is now
hardly 1 million Ibs. in stock.

Shri Tangamani: From the state-
ment, I find that export of Virginia
flu-cured tobacco has fallen from
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Rs. 9 crores to Rs. 65 crores. In 1958,
0°038T crores lbs. were exported valu-
ed at Rs, 1355 lakhs. In 1859, it has
come down to 6'5 crores lbs. valued
at Rs. 1166 lakhs. What is the reason
for the short-fall and to which coun-
try has the export diminished?

Bhri Batish Chandra: It can be at-
tributed to two reasons. Firstly, there
are crop variations. The size of the
erop is different from year to year.
A portion of tobacco crop was spoil-
ed this year due to excessive rains at
a particular moment of time. Second-
1y, as I said just now, U.K. purchased
more tobacco this year from Rhodesia
and Nyasaland.

Shri D. C, Sharma: May I know
why no Indian tobacco is used for the
manufacture of mixture for pipes?
May I know what is going to be done
to use Indian tobacco for this pur-
pose?

Shri Satish Chandra: If some party
comes forward to produce that mix-
ture, we shall certainly give =
leence.

Displaced Persons at Sealdah Statiom

Bhri Tangamani:
Shri D. C. Sharma:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 360 on the 27th Novem-
ber, 1959 and state:

(a) whether displaced persons have
since been shifted from Sealdah Sta-
tion; and

{Ehrl Bl.+ll. Banerjee:
e 1 8

(b) if so, the number of families so
shifted?

The Deputy Minister of Rehabilita-
tion (Shrl P, S. Naskar): (a) and (b).
Dut of 479 displacel families squatting
at Sealdah Station premises on the
27th November, 1959, 87 families
have been dispersed. I may add that
we have been informed by the State
Government that another 82 fami-
lies will shortly be removed from
the Sealdah Station.
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Shri 5. M. Banerjee: In reply to the
previous question, the hon. Minister
rlsnid that about 400 to 500 families stk
remained. I want to know how long
it will take to rehabilitate all the
refugees who are there in the Sealdak
Station’

Shri P, 8. Naskar: As I stated, out
of those 500 families, about 87 fami-
lies have been removed and 82 will
be removed. So, the net number wilk
be 310 families which wid remain
The State Government is Hoing every-
thing possible to remove them from
the Sealdah Station, I may add that
the displaced families are reluctant to
leave the BSealdah Station, becaume
they have some income there.

Shri Tangamani: In reply to s
previous question, we were told that
there was a decision between the Cen-
tral Government and the State Gow-
ernment not only about the Sealdah
Station refugees, but others also. May
1 know the nature of the decision
about the complete evacuation of
Sealdah Station refugees or provid-
ing alternate employment to the
Sealdah Station refugees?

Bhrli P. 8. Naskar: The nature of
the decision is that the State Govern-

-ment will persuade the displaced

families squatting at the Sealdah Sta-
tion to go back to their original place
of rehabilitation. So far as those
who are not displaced persons, te.,
those who do not have the documents,
are concerned, the State Government
have their own scheme to disperse
themn from the Sealdah Statlon.

Shri D, C. Sharma: Since the mat-
ter has been pending for a very
long time, may I know what are the
hurdles in the way of the Govern-
ment in clearing the Sealdah Statiom
of the refugees?

Shri P. S, Naskar: This has not been
pending for a very long time. - A year
ago, the number of families was more
than 1,000, The present number is
about 300. So, we have dispersed
about 700 families in a year. About
the remamining 300 families, the State
Government do not want to give more
priority than the camp Iinmates
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Shri Bimal Ghose: Does the hon.
Minister’s reply include the displaced

persons settled on the approach roads,

to the station and if not, how are
they going to be dealt with?

Bhri P. B. Naskar: The Ministry of
Rehabilitation is only concerned with
the 400 families or so that remain at
the Sealdash  Station. About the
sthers, the Ministry is not concerned.

Shri Bimal Ghose: These displaced
persons are squatting just opposlte the
station,

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): May 1 divide
the problem into two parts? One
relates to the displaced persons and
the other relates to the local popula-
tion. We are only concerned with the
displaced population. As regards the
Jocal population their number is much
greater than the D.Ps. and the State
Government are conscious of  that
fact. They are also taking action.
There is hardly anything I can do in
the matter.

Rise ln Price of Cloth
-
[Shri Harish Chandra

Shri Rameshwar Tantia:
Shri Halder:
Shri Raghunath Singh:
Shrl Assar:
Shri Auorobindo Ghosal:
Shri Sarju Pandey:
Shri 5. A. Mehdl:
Shri Tridib Kumar
he 21 8 Chaundhari:
Shri Shree Narayan Das:
| Shrl Radha Raman:
Shri Vajpayee:
Shrimat! Renuka Ray:
| Kumari M, Vedakumari:
' Shrl 8, M. Banerjee:

Shri U. L. Patil:
| Shri Amjad Al:
| Shrl Ram Garib: .
L Shrimat! Mafida Ahmed:
Will the Minister of Commerce and
Industry be pleased to state:
(a) whether Government have taken
any note of the steep rise in the price
of cloth;

(b) what accounts for the rise: and
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(c) the steps taken to bring down
the prices?

The Minister of Commerce (Shri
Kanungo): (a) to (c). A statement
giving the required information is laid
on the Table of the House.

STATEMENT

(a) Yes, Sir. It is a fact that prices
of cloth both at the wholesale and
retail stages have increased during
the recent months.

(b) The reasons adduced for these
increases are!—

(1) Rise in prices of Indian and
foreign cotton;

(2) Higher manufacturing cost
of account of several factors in-
cluding increased dearness allow-
ance; and

(3) Speculative activity on the
part of the trade.

(c) One of the primary causes of
the speculative activity was the short-
fall in the Indian cotton crop during
the last season. To make good the
shortage Government ‘have arranged
for imports of adequate guantities of
foreign cotton, short staple as well as
long staple, and the Industry have
been assured that the production will

" not be allowed to suffer for want

of raw materials, Arrangements for
distribution of Indian cotton have also
been made. Government have been
in touch with the representatives of
the Industry, who in turn have been
taking steps to curb speculation and
bring down prices. The spokesmen of
the Industry have announced that,
should the situation warrant, they
would even be prepared to stamp
prices on the cloth, and open their
own depots in important centres for
distribution of yarn to weavers, These
steps have already had a steadying
effect on the market and it is expect-
ed that prices will come down  atill
further in the coming weeks. Govern-
ment are closely watching the posi-
tion.
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Shri Harish Chandra Mathur: May
I know the increase in the price of
cloth, to what extent it is justified by
the rise in the price of cotton and to
what extent it is due to undue pro-
fiteering by the gentlemen in the
trade?

Shri Eanungo: On the average, the
muximum rise could be sgsaid to be
round about 15 to 168 per cent It is
difficult to give a break-up by varieties.
But certainly a large part of it is justi-
fied by the rise in the cotton prices
and in coal, freight and other charges.

Bhri Rameshwar Tantia: It is stat-
ed in para (b)(3) of the statement
that one of the reasons for the increase
is the increase in dearness allowance.
May I know whether Government are
aware that if the wage board recom-
mendation is accepted, it will further
increase the price, with the result that
the consumers will have to pay more
and also our export trade will be
hampered?

fhri Kanungo: Not necessarily.

Bhri Aurobindo Ghosal: In the
statement, it has been said that the
spokesmen of the industry have said
that should the situation warrant, they
would stamp the prices on the cloth.
May 1 know at what level those
speculative activities are practised—
at the manufacturing etage, at the
cotton mill level or the cloth mill
level?

Shri Kanungo: By the action of
Government in the form of more im-
ports of cotton, in the last fortnight
there has been a significant reduction
in the prices.

Shri Tangamani: In the statement
we are told that there was specula-
tion. At what point was it?

Shri Kanungo: It is difficult to spot
it out. There are speculative markets
in cotton, There might be specula-
tion at the distribution end.

Bhri 8. M. Banerjee: To a spokes
man of the industry they ann
that, if the situation warrants, they
awould even be prepared to stamp the
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prices. Should I take it that no prices
are stamped at present? If so, what
are the reasons? Will Government do
it now in view of the rising prices?

Shri Eanungo: At present, the prices
are not required to be stamped. As
I said, the tendency in the last three
weeks has been to lower down the
prices, and I believe that step will
not be necessary.

Eumari M. Vedakumari: Is it not
a fact that the Chairman of the For-
ward Markets Commission has stated
very clearly that the rise in prices
is mainly due to speculation? And if
there is violation of the ceiling prices
fixed by the Government, what steps
have the Government taken to pre-
vent that?

Shri Kanungo: There has not been,
what you call, wviolation of ceiling
prices to a large extent. Government
has taken the step of importing quite
a large number of bales of cotton be-
cause the cotton crop of the last two
years was bad.

Shrimati Mafida Ahmed: Is it a fact
that out of date machineries of the
mills are also responsible for low out-
put and high cost of production? 1If
30, may I know whether Government
have made any effort to assess the
difficulties faced by the mill-owners
to modernise their machineries?

Shri Kanungo: Yes, the process of
modernisation is being helped by Gov-
ernment, as far as possible. But the
argument that inefficiency of produc-
tion is rather widespread is not cor-
rect.

Bhri Damani: May I know whether
it is a fact that the price of cloth has
declined in the last four or five weeks?

Shri Kanungo: Not as much as they
should.

Shri Harish Chandra Mathur: May
I know whether this benefit of 20 per
cent rise has gone to the manufac-
turer, and not to the trader? Is that
the conclusion of the Government, if
it is due to the rise In price of the
cotton?
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Shri Kanongo: As I said, the cost
of production has increased mainly
because of the rise in the price of
Cotton.

Mr. Speaker: Next question,

Shri Hem Barua: My name is there.
May I put a supplementary?

-

Mr. Speaker: It is not there.

Shri Hem Barua: It ought to be
there.

Mr. Speaker: It is not there. A
question can be admitted or rejected.
I do not know why it is not here. 1
will look into it.

Shri Hem Barna: Then, may I put
a question?

Mr. Speaker: I cannot decide on its
admissibility off hand; I ean only pro-
ceed by my record. If I have not
admitted it yet, and if he has some-
thing to ask, I will allow him again.

Shri Hem Barma: It is a different
question altogether.

Mr. Speaker: If it is a different ques-

tion altogether, how can I gllow it?

Shri Hem Barua: Now may I put a
supplementary on this question?

Mr. Speaker: 1 am sorry, I have
already allowed a number of ques-
tions. Next guestion.

Shr Harish Chandra Mathur: Sir,
no proper answer has been given,
though the matter is one over which
the whole country is concerned, the
rise in price of cloth. The hon.
Minister, while replying, just blamed
trade and industry for the sorry state
of affairs. Now the answer here is
that it is simply due to the cost of
cotion, which will not satisfy the
country. How can you expect the
House to be satisfled with that
answer?,
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The Minister of Commerce and In-
dustry (Shri Lal Bahador Shastri):
The Government felt concerned over
this matter, and it is .no doubt true
that the consumers have suffered
during the last few wecks. It is diffi-
cult for-us to say as to who is entire-
ly responsible for the rise in prices
It is true that there has been shortage
of cotton, and on account of short-
supply of cotton the traders have
speculated at their level. That is point
No.'l. Secondly, I have no doubt that
the wholesalers of cloth have also
indulged in speculation when there
was shortage of cotton and they per-
haps accumulated stocks. But, as soon
as this development took place, Gow-
ernment took immediate measures to
counteract this development and, as
far as I can say, we have succeeded
to a substantial extent. The shortage
of cotton has been met by import of
cotton, and as soOn 85 AN ANNoOUnce-
ment was made that substantial
quantities of cotton will be imported
from America, the speculators, I mean
the hoarders and others, they felt de-
pressed and the price immediately
came down by, say four or five per
cent. But, besides that, we have taken
constructive measures. We have dis-
cussed with the Advisory Council of
the Textile Mills, and there alse we
have taken other definite steps. And
I am glad to say that the manufac-
turers have fully co-operated with us.
1 do not think that much has been
done at the manufacturers' level, but
in any case, I have every hope that
the manufacturers will co-operate
with us. Even if they do not co-
operate—Of course, I have every hope
they will co-operate, and they have
done it so far—I have no doubt that
the prices will come down soon; and,
it necessary, if any further step is
called for, Government will not
hesitate to take that.

Shri 5. M. Banerjee: The clothes will
have to be stamped.

Mr. Speaker: We can deal with this
matter further in the discussion om
the budget.
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Modernisation of Woollen Industry

*275. Shri Damani: Will the Minis-
ter of Commerce and Indus.ry be
pleased to state:

(a) whether Government have de-
gided to set up a deparimental com-
mittee to enquire into the problems
of the rehabilitation and modernis-
ation of the country's woollen indus-
try; and

(b) if so, the terms of reference
thereof?

The Minister of Indusiry (Shri
Manubhai Bhah): (a) Yes, Sir.

(b) A committee appointed under
the National Industrial Development
corporation is examining all aspects
relating to modernisation and rehab-
litation of machinery in the Indian
Woollen Mills and soon it will submit
a report.

Shri Damani: May I know by what
#me the Committee will submit its
report?

Bhri Manubhal Bhah: Within three
or four weeks. Their recommend-
ations are awaited.

Shri Damani: May I know whether
the industry has approached the
Government for financial help for
modernisation and rehabilitation of
their plants and, if so, whether any
action has been taken on that so far?

Bhri Manubhal Shah: That is exact-
Iy the reason why the Committee was
appointed. The Woollen Mil's' Feder-
ation approached the Government for
going into the question of modernis-
ation and rehabilitation of the woollen
textile mills, and several proposals
have come to us. Our main difficulty
is that most of the woollen mills are
proprietary concerns; they are neither
private limited companies nor public
lmited companies under the Com-
panies Act, and that has debarred the
NIDC from advancing loans to them.
The matter is under examination.

Shri Damani: May 1 know whether
the Government is  considering the
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question of giving any export incen-
tives, similar to that of the tex.ile im-
dustry, for importing raw materials
against their exports?

Shri Manubhai Shah: This mat‘her
has been under t ex
but that is a separate matter, because
wool industry mostly depends on
wool tops. Therefore, furthering the
export of finished fabric is rather
more difficult than in any other in~
dustry.

Bhri Damani: What steps have the
Government taken to imprave the
quality of raw wool in the country
and how far have they been success-
ful?

Bhri Manubhal Shah: As far as raw
wool is concerned as the hon, Member
is aware, it is not used for the worsted
fabrics, on which this question was
tabled, on which most of the mills
are working. Raw wool is being used
for rugs and shawls, and in that there
has been expansion in production =as
well as export.

Eumarli M. Vedakomari: 1s the
Government aware that the rise i
prices of woollen yarn has also affect-
ed the hosiery industry?

Shri Manobhai Shah: This matter
was fully considered the other day,
and we appointed a committee under
the Chairmanship of the Textile Com-
missioner to finally decide about the
allocations to the spinners, hosiery
manufacturers and shawl and carpet
manufacturers and if there is any
difference of opinion Government will
give its final decision.

Shri Heda: May I know whether
this committee would be entrusted
with the problem of the coarse wool
that is produced in the South or is it
confined entirely with the finer varie-
ties which are produced in the hilly
areas?

Shri Manubkai Shah: As far as this
particular question is concerned, It
relates to the woollen textile industry,
which does not use, rather cannot use,
the short-staple raw wool. As far as
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raw wool production in India is com-
cerned, it is utilised by the carpet and
cug indusitry, and every assistance is
given to them.

Manganese Labour Welfare Fund

*276. Bhri T. B, Vitial Bao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the stage at which is the legis-
dation for the constitution of Mang-
anese Labour Welfare Fund organis-
ation;

{b) whether there is any likelihood
of taking up this legislation during
the Second Five Year Plan period;
snd )

{c) the reasons for the delay?

The Parllamentary Secretary to the
@inister of Labour and Employment
and Planning (Bhri L. N. Mishra):
{a) to (c), Legislation had to be post-
poned because of a fall in the prices
and export of manganese ore, The
position is being watched and the Bill
wil be introduced as soon as the
prices stabilise and the export trade
improves.

Shri T. B. Vittal Rao: A few months
sgo, actually a notice to introduce the
Bill was given. May I know whether
the criterion for introducing any
fiab ity e is that when-
ever there is depression the first
easualty will be labour?

Shri L, N. Mishra: There is no ques-
tion of labour being the first casualty.
But it is a fact that the Bill was draft-
ed and Government was anxious to
totroduce it. But in the meanwhile
the industry suffered as there was
fall in prices and export. Therefore,
there was opposition from the Minis-
try of Commerce and Industry. We
bave to appreciate their difficulties
and so postponed the introduction of
the Bill

Shri T. B. Vittal Rao: It was first
discussed in the Standing Labour
Committee in 1957. The Industrial
Committee on Coal other than Mines
discussed this in 1958, Was not there
depression when we were discussing
this Bill?
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The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
May 1 state that it is very good to
have welfare? It is very necessary.
We must make an advance in these
directions. But it is much more im-
portant that the workers should have
their employment. The conditions in
the industry is such that their em-
ployment is being threatened. Their
existing wage scales are in jeopardy.
Therefore, we are taking steps to see
that these primary interests are pre-
served. As zoon as conditions im- ,
prove sufficiently, we shall go ahead
with the Bill also.

Bhri K. N. Pandey: Fluctuations in
the raw material prices are always
there. How far is it correct to link
welfare work with the rise or fall in
prices? '

Shri Nanda: If a welfare arrange-
ment had been established, it will not
be taken away because of any small
change in the conditions. But the de-
cline in exports and the prices secured
for the exported quanti'y has been so
substantial that before we go ahead
with the new measure which will
entail even a small burden, we musi
make sure that it will not have re-
percussions,

Bhri Joachim Alva: The State
Trading Corporation has almost cor-
nered the entire manganese stocks
They hold a whip hand in the econo-
my of the manganese trade. Mang-
anese trade is entirely dependent on
advances made on exports. Why
have Government neglected the mine-
workers' condition specially when
many of the manganese mines are
running on very primitive lines and
the workers have not got even the
bare amenities?

The Minister of Commerce (Shri
Eanungo): The assumptions of the
hon. Member are not quite correct
The State Trading Corporation does
not hold the monopoly or anything
like that. State Trading Corporation
has no mining operations. It does
not advance money for minig oper-
ations.
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Bhri Tangamani: Why did the Gov-
ernment not bring such a welfare
scheme when there was boom in the
industry?

Shri Nanda: Everything that is
possible and is good coud not be
done one, two or ten years ago. As
things proceed we think of new things
and we do them.

Hotel Ashoka and. Janpath Hotel

*277. Shri Morarka: Will the Minis-
ter of Works, Housing and Supply
be pleased to state:

(a) what is the total amount spent
on Ashoka Hotel and Janpath Hotel
8o far;

_ (b) whether these projects have
been completed or any more amount
is being spent on them; and

(c) what steps are proposed to be
taken to wipe out past and current
losses?

The Deputy Minister of Works,
Housing and Supply (8hri Anil K.
Chanda): (a) The total amount spent
on the Ashoka Hotel (inclusive of land
furniture and furnishings, air-condi-
tioning and other equipment)—
Rs. 2,71,87,341. The total amount
spent on the Janpath Hotel (exclusive
of land but inclusive of furniture and
furnishings, air-conditioning, sanitary
and clectric equipment)—Rs, 64,78,140.

(b) The projects have been com-
pleted, but improvements and renov-
ations are carried out from time
time, In the case of the Janpath Hotel
additions and  alterations costing
Rs. 4,34,338 have been sanctioned.

(c) There are no current losses
either in the case of the Ashoka Hotel
or the Janpath Hotel. The past losses
are likely to be wiped out by cur-
rent and future profits.

Bhri Morarka: May I know whe-
ther there is any dispute about the
work executed particularly about the
excava'ion and the construction at the
Ashoka Hotel?

Bhri Anil K, Chanda: Yes, Sir.
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Shri Morarka: May I know th
nature of the dispute and the amount

invoived?

Shri Anil K. Chanda: I would
to have separate notice.

Shri Morarka: May I know the total
loss suffered by these two Hotels up
till now?

Bhri Anll K, Chanda: As far as the
Janpath is concerned, till the end of
the year 1957, the loss came to about
Rs. 14,000 and up to December, 1953 the
profits were about Rs. 66,000, that is,
up to December, 1858, I should think
the total profits made by Janpath
amount to a little over Rs. 50,000.

So far as the Ashoka is concerned,
the loss upto the 30th September,
1957 was Rs, 37.70 lakhs, which in-
cluded depreciation, development re-
bate and interest amounting to
Rs. 30'56 lakhs, and up to the 30th
September, 1958 that is, during the
second year, the loss was Rs 15.76
lakhs, and depr develop t
rebate and Interest came to Rs, 23.74
lakhs, For the six months ended the
31st March, 19859, the loss was Rs. 222
lakhs including depreciation and in-
terest. There is an indication that we
will end this financial year with some
decent profit.

Shri Hem Barua: May I know whe:
ther it is a fact that our President,
after a tour of the South East Asian
countries, addressed a letter to the
different Ministries not to indulge in
luxury buildings and adventures.....
(Interruption)? If so, would this be
borne in mind when putting any un-
necessary fri'ls, renovations and ad-
ditions to Ashoka and Janpath Hotels?

like

iation, dev

Shri Anil E. Chanda: The hotels
have to maintain certain standards
and expenditure which is considered
desirable will have to be incurred.

Shri Hem Barua: About the renov-

Mr. Speaker: Hon. Member wanted
to ask a question, which has been
answered.
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Shri N. R, Muniswamy: May I
know whether it is truc that there is
a proposal before the Government to
carve out a wing in Janpath Hotel
with a view to enable the middle-
class men to go and stay there be-
cause the tariff rates are very high
and they cannot stand the strain?

Bhri Anil K, Chanda: The Hotel is
very popular. During the last month,
for instance, on several occasions the
hotel was completely full. There is
a different proposal for having a
cheap hotel put up.

Shri Achar: May I know the rate
of interest that the Government
charges to these concerns, that s,
the Ashoka Hotel and the Janpath
Hotel?

Bhri Anll K. Chanda: The Ashoka
Hotel had borrowed at 5 per cent. in-
terest.

Shri Joachim Alva: The hon. Min-
ister said that they have spent nearly
Rs. 70 lakhs on the Janpath Hotel.
While you have spent about one-
third on the Janpath, the Ashoka
Hotel gives the appearance of a dur-
able and massive building, whereas
in Janpath Hotel, the windows are
ricketty, structura’ly the rooms are
very bad and the building as a whole
is not as good a massive structure and
durable as the Ashoka Hotel. What
supervision did the Ministry exercise
In the construction of this building
for Janpath Hotel?

Shri Anil E, Chanda: So far as the
actual cost of cons'ruction of the
Ashoka Hotel building is concerned,
it is Rs. 1,42,00,000 and the cost of
construction of the building for
Janpath is only Rs. 32 lakhs.

Shri C. D, Pande: And has the
same number of rooms.

Shri Morarka: Is it a fact that the
tariff rates in the Ashoka Hotel have
recently been revised? If so, to what
extent and what is the likely effect
of that? .

Shri Anil K. Chanda: Since the
starting of the hotel towards the end
of 1038, there has been a revision
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twice in the tariff, on each occasion
invoiving an increase by Rs. 5 per bed.
The clientele has been steadily
mounting up.

e wr e
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The Minister of Industry (8hri
Manubhal Shah): (a) Government
are aware that shawls and rugs are
being produced in some quantity in
Himachal Pradesh,

(b) Suitable arrangements for ex-
port of these shawls etc. have been
made through the measures being
taken for the promotion of export of
all the handicrafts from all parts of
the country through several agencies.:
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Shri B. K. Gaikwad: May I know
the number of shawls and rugs pro-

duced yearly in Himachal Pradesh
and the requirements of the people of
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Himachal Pradesh, and if it is a cott-
age industry, what is the daily in-
come of a worker?

Shri Manubhai Shah: Such statistics
as to the number of rugs and shawls
produced are not readily available,
and it will not be worthwhile collect-
ing them, but I can say that product-
ion is steadily increasing from all the
reports that we have been receiving,
and the wages they are getting are
also fairly satisfactory compared #o
the general level of wages in other
industries there.

High Cost of Industrial Production

-+
278 Shri Damani:
| Shrimati Ila Palchoudhuri:

Will the Minister of Commeree and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1748 on the 18th December, 1060
and state:

(a) whether the constitution and
terms of reference of the Ad hoc
Study Groups to make a study of the
cost of production in certain selected
industries have since been finalized:
and

(b) if so, the details thereof?

The Minister of Industry (Bhni
Manubhai Shah): (a) and (b). The
matter is still under consideration.

Shri Damani: May I know by what
time Government will take a decision
to form this committee and its terms
of reference? Secondly, may I know
whether Government will also include
in the terms of reference the gques-
tion of linking wages with production
to see that the cost of production in
industry does not increase?

Bhri Manubhal Bhah: This is a very
important question, and that is why
we are having discussions with the
Planning Commission and the National
Productivity Council. This is going
to be a s*udy of the, cost structure of
important industries in the country
so as to analyse the causes why the
cost of production in certain indus;
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iries and certain industrial umits is
high, and then to take remedial
measures for increasing productivity
through linking perhaps the wage
structure with production and through
other incentives for higher produc-
tivity.

Export of Pepper

H.
{ Shri Radha Raman:
| Shrl Pangarkar:
281, % Shri Shree Narayan Das:
Shri At.lur

lsm Alit Bingh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a faet that the
overall exports of Indian pepper have
declined during the year 1959 as com-
pared to the year 1958;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
io improve the exporis?

The Deputy Minister of Commerce
and Industry (Bhri Satish Chandra):
(a) Although the export earnings
during th. eleven months of . 1858
have been higher than those of the
corresponding period of 1958, the
quantity exported has shown a decline
of nearly 700 tons during the same
period.

(b) The decrease in the quantum
of exports is mainly due to compe-
fition from other producing countries.

(c) A statement is laid in  the
Table of the House.

STATEMENT

With a view to promote exports of
pepper, the Cashew and Pepper Ex-
port Promotion Council set up by the
Governntent of India has taken the
following measures:—

- "1 The Council participated in
v exhibitions and fairs abroad
in which Government of
India participated. In ad-
dition to display of samples,
some pepper was distributed

311 (Al LS—2.

PHALGUNA 3. 1381 (SAKA) '

Y

COral Answers 304;‘-

free to the visitors to create
consumer interest.

2. Folders in different languages
were  distributed through
the Government of India
Trade Representatives abroad,

3. From 1858 onwards, the
Council has been contributing
Rs. 28,650 annually to the
American Spice Trade Associ-
ation. The Association is
publishing the quality of
Indian black pepper which is
superior as compared to the
Indonesian and Sarawak vari-
eties. They have produced
and circulated seven cards
containing cooking recipes
using Indian black pepper and
other Indian spices.

The Council has made a small
contribution to the Canadian
Spice Trade Association for
publicising Indian Pepper in
Canada. -

4. A  pre-shipment inspection
scheme for pepper is being
finalised in consultation with
the Agricultural Marketing
Adviser.

Shri Radha Raman: In view of the
steps taken to improve exports as
shown in the statement laid on the
Table of the House, may I know whe-
ther any fresh results have been ob-
tained, or any fresh countries have
been brought in the export circle?

Shri Satish Chandra: The export of
agricultural commodities is  always
liable to fluctuation on t  of
crop conditions. This year the prices
of pepper went high, and in fact, we
have been able to earn more foreign
exchange than last year due to crop
failures in Sarawak and Indonesia
which are the major producers of
pepper. Sometimes the position is
reversed, but al] the same, we are not
losing our markets, and we have
improved as far as our foreign ex-
change earning is concerned. :
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Shri Radha Raman: As a result of
the steps taken so far, have we been
able to face the competition from
Indonesia and Sarawak?

Shri Satish Chandra: Indonesia and
Sarawak produce more lhan 60 per
cent. of the total quantity of pepper
produced in the world. Their pepper
is cheaper than Indian pepper. The
quality of Indian pepper is superior
and it is more costly. So, it all de-
pends on the taste of the consumers,
In some ies Indian pepper is
preferred in spite of its high price;
European markets mostly consume
Sarawak and Indonesian pepper which
is cheaper as compared to Indian
pepper. It is a question of creating
a demand, which we are gradually
trying to do.

Shri Achar: May I know which of
the countries out of our traditional
markets have reduced import from
our country, and to what extent?

Shri Satish Chandra: It has more or
less been constant, The exports dur-
ing January-November, 18959 were
240,000 cwts as compared to 254,000
cwis in the corresponding period of
previous year. These small wariat-
jons are always possible. There is no
fixed quota for each country.

Shri Tangamani: May I know whe-
ther the Government propose to in-
crease the annual contribution to the
American Spice Trade Association so
that our exports will increase? Or,
are they going to retain the usual
annual contribution?

Shri Batish Chandra: The contribu-
tion to the American Spice Trade
Association is made on the basis of
an agreement arrived at with that
association. If the position changes
or if more money is required, that
would certainly be considered.

. Shri Achar: The Minister was
pleased to say that there was a reduc-
ticn in the quantity exported. I
wanted to know the countries that
are getting less from us now, and
what it is due to. What is our tradi-
tion market, which are the countries
that have reduced importing pepper?
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Shri Satish Chandra: In terms of
quantity, the USSR and USA take the
largest quantity from India. In 1958-
50 USA purchased a lesser quantity
from us than it did in the previous
year,

Textile Units
*282. Shri Rameshwar Tantia: Wil

the Minister of Commerce and In-
dustry be pleased to state:

(a) whether it is a fact that sone
composite textile units are being run
as weaving sections only;

(b) the reasons for grant of such
permission; and

(¢c) the number of such mills?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir; for a limited
period, after which the mills are ex-
pected to run as composite units.

(b) and (c). A statement is laid on
the Table of the House.
STATEMENT

Cotton Textile Mills which are being
run as Power-loom factories:

Reasons for permission

Name of the
mill work as a power

factory
1. M/s. Prithvi  The mills had closed down
in 1949 and could be

Cotton Mills,

. reopened only as a power-

loom factory because its

spmmng section required

u:r scale renovation
readjustment.

2. M/s. Banaras The mills closed down and
Cotton Mills. wentinto liquid.m‘on. The
Allahabad High Court
granted lesse to a party
onl)r for the Weaving
Section of the mill for 3
years, The Spinnin
Section also was
unworkable without large
scale renovation.

Banaras.

3. M/s. N. K. The mills were lying
Textile Mills, closed since 1948,
Delhi. The spinning section had
etely rested out and
was not workable. The
w Section has
been on lease and

re-opened.
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Shri Rameshwar Tantia: May 1
know what steps Government have
taken to see that these mills run as
composite units, and what is the loss
during this period as excise duty to
the Government?

Shri Kanungo: The condition for
their running as power loom units is
that by a specified date, by the end
of 1860 in some cases and 1861 in
some other cases, they have to run
them as composite units. Otherwise,
they will have to be shut down.

Shri Rameshwar Tantia: May I
know whether the Government have
examined through their own experts
all the spinning units of these mills?

Shri Kanungo: Yes, Sir, because, in
the case of at least two, the spinning
units have to be completely scrapped.

Shrimati Parvathi Krishnan: An at-
tempt is being made in Coimbatore
to remove the weaving departments of
the composite mills, and thereby dep-
rive the women workers of their right-
ful wages and other conditions. Is
Government taking any measures to
prevent that sort of thing?

Shri Kanungo: There is only one
:ase in Coimbatore, and this condition
has been put in that the cone machines
1ave got to be put in within a speci-
ied date.

st wwfag arg wwt : @0 AN AR
I T A F w4 F o wEeE
ot f ofigw s § e T W
iwﬁmwﬁqwmiﬁmﬂm
RRIEUEE CEE TR
foel ¥ effew o= = § W o
AT ¥ worore & oot & o waT gar
A ¥ ¥z v Srewry i agar d ?

Shri Kanungo: The principle is that
ere the number of spindles is not
nomic, it is allowed to be aug-
; and where the number of
ndles is economic, augmentation is
ot permitted.
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Shri Tangamani: May I know
whether the Government will tel] us
the approximate date by which the
spinning section of the Prithvi Cot-
ton Mills, Broach, the Banaras Cot-
ton Mills, Banaras and the N.K. Tex-
tile Mills, Delhi, will be started?
Those are the three mills where the
spindle section has been closed.

Shri Kanungo: I have not got the
cxact date, but I said, it was some
time lowards the end of 1960 or the
middle of 1961 or something like that.
I am not sure of the exact date.

WRITTEN ANSWERS TO
QUESTIONS

Power Projects

*272. Shri Vidya Charan Shukla:
Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 1470 on the
15th December, 1959 and state:

(a) the names of the 17 power pro-
jects earlier excluded from the ‘core’
of the Plan but since cleared for im-
plementation during 1860;

(b) what were the considerations
on which these projects were selected
for exclusion from the ‘core’ of the
Plan; and

(c) the reasons and considerations
because of which these projects have
agaln been cleared for implementa-
tion?
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The Parllamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L.N. Mishra): (a)
to (c). A statement is laid on the
Table of the House. [See Appendix I,
annexure No. 69].

Censorship of Films

*280. Shri C. K. Bhattacharya: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that Rail-
way authoriliex have brought to the
notice of Film Board of Censors cases
of youngmen learning to open bolted
windows in trains after witnessing
scenes of train burglary in films; and

(b) if so, the steps taken to prevent
the exhibition of such films?

The Minister for Information and
Broadeasting (Dr. Keskar) (a) Gov-
‘ernment  had received complaints
sbout 2 Hollywood film and after
necessary enquiries under Section 6
of the Cinematograph Act, 1952, the
film was declared as uncertified in the
whole of India, vide Government noti-
fication dated 3rd October, 1959.

(b) According to the directions is-
sued by the Central Government un-
der the Cinematograph Act, 1952,
depicting the modus operandi of crime
is objectionable and should not be
allowed.

Manufacture of Television Sets

Shri Bishwanath Roy:
Shri P. K. Deo
Shri Rameshwar Tantla:
«3g3. J Shrl Raghunath Singh:
7 Shri D. C. Sharma:
Shri Mohan Swarup:
1 Shrimati Minimata:
| Shri Amjad Ali:

Will the Minister of Commerce and
Industry be pleased to state whether
any proposal is under consideration
for manufacture of television sets be-
fore the end of the Second Five Year
Plan period?

The Minister of Industey (Shri
Minubhai Shah): No proposal is un-
der consideration at present.
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Map of India in Encyclopaedia
Britannica

Shri Assar:
(Shrl Raghunath Singh:
.4 Shri Mahanty:
| Shri Khushwaqt Rai:
L shri Mohan Swarup:

Will the Prime Minister be pleased
io state:

‘284

(a) whether it is a fact that Eney-
clopacdia Britannica have published
an incorrect map of India in their new
edition; and

(b) if so, the steps taken by Govern-
ment in the matter?

The Parliamentary Secretary io the
Minister of External Affairs (Bhri
Sadath Ali Ehan): (a) and (b). Since
all the maps in the publication, ex-
cepl the one illustrating vegetation in
Asia. reproduced from a book by a
Chinese botanist, show the alignment
of India's frontier as on official Indian
maps, no further action was consider-
ed necessary.

Disturbances in Nairobi

Dr. Ram Subhag Singh:
Shri Pangarkar:
*3 Shri Raghunath Singh:
| Shri S. A. Mehdi:

Will the Prime Minister be pleased
to state:

(a) whether there have been fights
between Indians and coloured people
in Nairobi in December, 1959: and

(b) if so, what are the details of
the same?

The Parlilamentary Secretary to
the Minister of External Affairs (8hri
Sadath Ali Khan): (a) and (b) On the
20th December 1859, an anti-Asian
riot broke out at Nairobi on a small
seale. The disturbances arose when,
by an accident, a car driven by an
Indian knocked down an African
pedestrian. Immediately after the
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incident, African crowds attacked all
cars in the vicinity carrying Asians.

2. During these disturbances one
Asian was killed, one European child
was severely injured, 12 Asians and
4 Africans were injured and 54 cars

were damaged by stone throwing. At- -

tempts were also made by Africans to
loot Asian shops.

3. The local authorities took prompt
action, dispersed the crowd and made
some arrests. The situation has since
been normal, '

Ceal for Cottop Mills in West Bengal

*286. Shri Aurcbindo Ghosal: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether some colto; mills in
West Bengal are facing crisis of clo-
sure due to non-supply of coal; and

(b} it so, what steps have been
taken to maintain regular supply?

The Minister of Commerce (Shri
Kanungo): (a) Some Cotton Textile
Mills in West Bengal reported short-
age of coal.

(b) Additional allotments of wagons
} were made and movement of coal has
been arranged.

Export of Chillies

Shri Agadi:
*287. { Shri Wodeyar:
[ Shri Ramji Verma:

Will the Minister of Colnmerce and
Industry be pleased to state:

(a) whether Government are aware
of the fact that the prices of dry
chillies have gone up by 200/300 per-
cent as compared to the prices in
1956-1957 on account of uncontrolled
exports of the commodity;

(b) whether it is also a fact that
a free export of the commodity is per-
mitted upto 1982; and

(e) if so, the expected quantities of
exports?

The. Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Yes.

(c) 3000 to 4000 tons per annum
depending upon the level of produc-
tion and internal prices.

All India Radio

*288. Shri Daljit Singh: Will the
Minister of Information and Broad-
casting be pleased to refer to the
reply given to Unstarred Question No.
1444 on the 10th September, 1957 and
state:

{a) the progress so far made to get
suitable personnel to flll all the posts
of Assistant Engineers and Technical
Assistanls in All India Radio; and

(b) the number among them belong-
ing to Scheduled Castes?

The Minister for Information and
Broadcasting (Dr. Keskar): (a) and
(b). Thirtytwo appointments of As-
gistant Engineers and twentyeight ap-
pointments  of Technical  Asi-
sistants have been made on the recom-
mendations of the Union Public Ser-
vice Commission since 1st Septem-
ber 1857. In addition, 19 persons (in-
cluding one from Scheduled Castes)
have also been selected in consulta-
tion with the Union Public Service
Commission for ad hoc appointment
as Technical Assistants and five of
them have already joined.

A review of the present set up of
the engineering cadres of All India
Radio was undertaken recently in the
context of recruitment difficulties and
as a first step it has been decided to
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amalgamate the grades of Technical
Assistant and Assistant Engineer into
a single grade of Assistant Engineer
and to give it a scale of pay compar-
able to that obtaining for similar posts
in other Telecommunication Depart-
ments. With a view to attracling suit-
able persons it has also been decided
that recruitment to the new grade of
Asgistant Engineer should take place
on the basis of the Combined Engi-
neering Services Examination.

Heavy Structural Works

[ Shri S. C. Samanta:
Shri Subodh Hansda:
Shri R. C. Majhi:

Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Shri Morarka:

Shri Raghunath Singh:
+289, < Shri Radha Raman:
Shri A. M. Tariq.

Dr. Ram Subhag Singh:
Shri Aurobindo Ghosal:
Shri Bibhuti Mishra:
Shri S. A. Mehdi:
LSIlri Goray:

Will the Ministur of Commerce znd
Industry be pleased to refer to the
reply given to Unstarred Question No.
1682 on the 18th December, 1959, and
state:

ta) whether the detailed project re-
port from M/s Atkins and Partners
of UK. regarding the Heavy Structu-
ral Fabricating Works and the Heavy
Plate and Vessel Works has since
been received; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) The
projects on the Heavy Structural
Fabricating works and the Heavy
Plate & Vessel Works prepared by
Messrs. W. 5. Atkins and Partners of
UK. have since been received and
are at present under examination by
the Governmant.
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Indianisation of Foreign Firms and
Plantations

Shri Ram Krishan Gupta:
“291.

*Ree

Shri Nagi Reddy:
Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to refer to the
given to Unstarred Question No. 1491
on the 15th December, 1959 and state:

(a) whether Government have con-
sidered the proposals and views - put
forward by the representatives of
foreign firms for Indianisation of
those firms and plantations; and

(b) if so, the results thereof?

The Minister of Industry (Shri
Manabhal Shah): (a) and (b) The
discussions are still in progress. I hope
to lay a statement before the House
shortly.



2055 Written Answers

Atomic Power Stations

{ Bhrimaii Ila Palchoudhuri:
Shri Rameshwar Tantia:
Shri Ram Krishan Gupta:
Shri Bhakt Darshan:
Shri Mohan Swarup:
Shri Raghunath Singh:

| Shri Harish Chandra
Mathur:

hri Pangarkar:

bhri M. K. Kumaran:

r. Ram Subhag Singh:

ri Aurobindo Ghosal:

Ti A. M. Tariq:
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hri Shree Nnn;rm Das:

:
A

hri Arjun Singh
L Bhadauria:
Will the Prime Minister be pleased
1o state:

(a) whether any decision has been
taken to establish atomic power sta-
tions in the couniry; and

(b) if so,
located?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Ehan): (a) Yes, so far as
the first Atomic Power Station is con-
cerned.

, (b} The first station will be esta-
blished in Western India at a suitable
site between Bombay and Ahmeda-
bad. The setting up of Atomic Power
Stations in other regions remote from
coal flelds, such as Delhi-Punjab,
Madras and Hajasthan is under consi-
deration.

where these will be

Coffee Board

9203. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Coffee Board is re-
quired to submit a report to the Gov-
ernment of India every year;

'(b) the latest year for which - the
report of the Coffee Board is avail-
able;
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(c) whether there is undue delay
in the publications of the annual re-
port; and

(d) if so, the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) 1858-59.
{e) No, Sir.
(d) Does not arise.
Import of Jute-cuttings from Pakistan

*284. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
Indian Jute Mills Association made
representation to Government to ar-
range for the import of jute cuttings
from Pakistan;

(b) whether it is also a fact that
this request was refused at the time
when the prices in Pakistan were very
favourable; and

(¢} if so, what was the cause of
the refusal?

The Minister of Commerce
Kanungo): (a) Yes, Sir.

(b) The request was never refused.
Imports have been allowed from time
to time from September 1858 having
due regard to the needs of the in-
dustry.

(8hri

(c¢) Does not arise.
Dandakaranys Administration

*295. Shri C. K. Bhattacharya: Will
the Minister of Rehabllitation and
Minority Affairs be pleased to state:

(a) whether the rules and proce-
dure for appointments in the Danda-
karanya Administration have been
{ramed;

(b) when wer¢ these framed;

{¢) whether these have been elr
culated to the States concerned; and

(d) whether a copy of these rules
and procedure will be laid on the
Table?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Appointments under the
Dandakaranya Administration are
governed by the normal rules and
procedure applicable to appointments
undpr the Central Government.

(b) to (d). Do not arise.

Clinical Thermometers

Shri Pangarkar:

Shri Ram Krishan Gupta:
) Shri Sublman Ghose:

Shri D. R. Chavan:

*296

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
648 on the Tth December, 1859 and
state:

{a) whether the scheme for the
manufacture of clinical thermometer:
in collaboration with a Japanese firm
has since been approved;

(b) if so, the total estimated ex-
penditure; and

(c) the terms of collaboration?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) and (c). Cost of balancing plant
and equipment, at Rs. 1,18,750 and
technical charges of Rs. 43,000, have
to be incurred in 3 annual instalments
for the period of the agreement.

‘Wak{ Property in Punjab

Dr. Ram Subhag Singh:
*291. { Shri 6. A. Mehdi:
| Shrl A. M. Tariq:

Will the Minister of Rehabilitation
and Minority Affairs be pleased tp
state:

(a) how much of Wak{ property in
Punjab has been released so far; and

ib) what arrangements have been
mrde for its proper up-keep?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): (a) 106.

(b) wakf propcrtics which have
been released are looked afier by the
trustees. The waqf properties which
have not been released so far arc
looked after by the Custodian of Eva-
cuee Property.

Film on Removal of TUntouchability

Shri Madhusudan Rao:
Shri D. C. Sharma:

Will the Minister of Information
and Broadeasting be pleased to refer
to the reply given to Starred Ques-
tion No. 1026 on the 18th December,
1959 and state the progress since made
with regard to the negotiations with
a producer for the production of a
film on the removal of untouchability?

The Minister of Information and
Broadcasting (Dr. Keskar): Negotia-
tions with the producer have now been
finalised.
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Houses for Delhi  Administration
Staff

*300. Shri Rameshwar Tantia: Wil
the Minister of Works, Housing and
Supply be please to state:

(a) whether Governmeni are pro-
posing to release shortly the resi-
dential houses requisitioned [or the
staff of Delhi Administration, and

(b) if so, when?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) No, Sir.

(b) Does not arise.

Houses Near Kingsway Camp, Delhi

309. Bhri Goray: Will the Ministe -
of Rehabilitation and Minority Affairs
be pleased to state:

(a) whether it is a fact that Delhi
Corporation is intending to build 700
family quarters near Kingsway Camp.
Delhi;

(b) when will the construction be
started; and -

(c) what use will be made of these
quarters?

The Minister of Rehabilitation and
Misority Affairs (Shri Mehr Chand
Ehanna): (a) to (c). Yes, Delhi Muni-
cipal Corporation is acquiring 60
acres of land near the T.B. Hospital
for comstruction of quarters for the
residents of old barracks in Kingsway
colony. It is hoped that constructinn
of the quarters will be started in the
financial year 1960-61.

House Building Societies in Himachal
Pradesh

310. Shri D. C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the number of house-building
co-operative societies that exist in
Himacha] Pradesh and how many of

+ them have acquired land or have
i succeeded in building houses;

(b) the facilities Government offcr
i to such gocieties;
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(c) whether Government have
formulated any definite schemc to
regulate and help these societies to
function on healthier lines; and

(d) if so, the details thereof?

The Deputy Minister of Works,.
Housing and Supply (Shri Anil K.
Chanda): (a) The Refugee Housing.
and Trading Co-operative Society
Ltd., Mandi—the only house-building
co-operative society in Himachal Pra-
desh—was formed with the object of
rehabilitating displaced persons and
providing  them with  housing
accommodation. The Society has
acquired land at Beholi for construc-
tion of 113 houses.

(b) Under the Low Income Group:
Housing Scheme, co-operative socie-
ties, with membership of persons
having incomes not exceeding Rs. 5000
per month each, are eligible to
receive financial assistance (loans)
from the Government upto 80 per cent
of the cost of houses to be built, sub-
ject to a maximum of Rs. 8,000 per
house.

(e) and (d). Except for the law in
Himachal Pradesh which regulate the:
working of co-operative societies in
general, there is no specific scheme
for house-building co-operatives as
such.,

Manufacture of Sewing Machines in
Punjab

311. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the total number
of sewing machines manufactured in
Punjab State during the year 19597

The Minister of Industry (Shri
Manubhai Shah): 50,350

"Indians in Ceylon

312, Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of persons of Indian
origin living in Ceylon who have
applied for citizenship of India sines-
the 1st October, 1939; and
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(b) the number of those who have
been granted the citizenship of India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrn): (a) From 1st October to 31st
December, 1959, 1602 applications for
Indian citizenship were received by
the Indian High Commission in Cey-
lon. The number of persons covered
by these applications is not available,

(b) 1189 persons covered by B46
applications have been granted Indian
eitizenship.

Government Advertisements in
Punjabi Newspapers

313. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state what per-
centage of total wvalue of advertise-
ments distributed by Government has
gone to Punjabi language newspapers
of India in each of the past three
years?

The Minister of Information and
‘Broadcasting (Dr. Keskar): The per-
centage of total cost of advertisements
placed by the Directorate of Advertis-
ing and Visual Publicity in Punjabi
language newspapers and periodicals

for the past three years is given
below:—
1958-57 05 per cent
1857-58 0:7T per cent
1958-50 07 per cent

Immigration of Hindus from Pakistan

314. Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
number of Hindus who have migrated
to India from West Pakistan since
December, 1858 so far?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 466 persons migrated from
‘West Pakistan to India during the
period from December 1st, 1858 to
January 31st, 1960.
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Shifting of Central Government
Offices

315. Shri D. C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to refer to the
reply given to Unstarred Question
No. 413 on the 24th November, 1959
and state:

(a) how many more Central Gov-
ernment offices have since been shift-
ed to other places outside Delhi so
far;

(b) their names and places to which
they have been shifted; and

(c) the cost incurred in each indi-
vidual case of shifting?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) No
more Central Government offices have
so far been shifted outside Delhi since
November, 1858.

(b) and (¢), Do not arise.

Production of Khadi in Rajasthan

316. Shri Onkar Lal: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total quantity of Khadi pro-
duced in Rajasthan during 1958-80 so
far (month-wise); and

(by the target fixed for production
of Khadi during 1960-617

The Minister of Industry (Shri
Manubhai Shah): (a) A statement
showing the month-wise production
of Khadi in Rajasthan during 1858-80
(upto 31st December, 1838) is laid on
the Table.

STATEMENT

- o Production of

_Khadi
Month (in Lakh of
Sq. Yds.)
Agpril 450
LE;' 3-87
June 449
‘J\\l-l!' 2.7
ugust 2-39
September 1-%{
October 393
November 1-04
December 1°03
ToTAL . . 2377
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"(b) The target of production has
not yet been laid down.

Large Scale Industries in Rajasthan

317. Shri Omkar Lal: Will the
Minister of Comimerce and Industry
be pleased to state:

(a) the names of large scale indus-
tries that the Central Government
have directly set up in Rajasthan
during the year 1959;

(b} the total amount of investment
in these projects;

(c) whether the State Government
has any ghare in the investment; and

(d) if so, to what extent?

The Minister of Indastry (Shri
Manubhai Shah): (a) The Central
Governrnem hag not directly set up
any large scale industry in Rajasthan
during the year 1959.

(b) to (d). Do not arise.

Sericulture ¥ndustry in Mysore

318, Shri Siddiah: Will the Minister
of Commerce and Industry be pleased
io state:

(a) what are the various schemes
sanctioned for the development of
sericulture industry in Mysore State
during the years 1958-59 and 1959-80;

- (b) the amount sanctioned for each
of the schemes;

(¢) whether the amounts have been
fully utilised; and

(d) if not, the reasons therefor?

The Minister of Indusiry (Shri
Manobhal Shah): (a) to (d). Infor-
mation is being collected and will be
laid on the.Table of the Lok Sabha.

Slum Clearance Projects in Mysore

319. Shri Siddiah: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the names of slum clearance
projects sanctioned for Mysore State
during 1959-60 so far;
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(b) the amount of grant sanctioned
for each of them so far; and

(c) the progress achieved?

The Deputy Minister of Works,
Housing and Bupply (Shri Anil K.
Chanda): (a) to (c). State Govern-
ments arc now responsible for sanc-
tioning their slum clearance projects.
The Mysore Government, who have
been addressed, have not yet sent in
the reguired information. A state-
ment giving the requisite information
will be laid on the Table of the House
as soon Ag it is received.

Works Committees

Shﬂ l.-m Krh‘n.ln Gupta:
320.

sm L Achaw sln'h-

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Que:-
tion Neo. 1256 on the 10th December
1859 and state:

(a) whether the Commitiee appoint-
ed to go into the functioning of works
committees in the country has since
submitted its report; and

(b) if so, whether a copy of the
same will be laid on the Table?

The Deputy Minister of Labour
(Shri Abid Al): (a) and (b). Yes.
Important conclusions of the Commit-
tee are briefly given below:—

1. The Committee drew up illustra-
tive lists of items which the works
committee should normally deal with
and those which it should not normal-
ly deal with.

2. The existing provisions regarding
representation for diffcrent depari-
ments or sections should continue. As
for clection, the consensus of opinion
was that where there is a dispute or
an apprehended dispute or where
either the employer or the workers
make a specific request to the appro-
priate Governmeni, a Conciliation
Officer Labour Officer deputed by that
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Government
clection.

should supervise the

3. It was agreed that the present
provision in the Central Industrial
Disputes Rules regarding the compul-
sory rotation of the office of the Chair-
man between employers and workers
should be removed. At the same time
it was felt that the workers' represen-
tatives should not be barred from
holding that office, if suitable persons
were available from their side. It
was agreed that for the next three
years, the Chairman should be from
the management side, who should, as
far as possible, be the head of the
organisation or factory. It was also
decided that the position should be
reviewed after three years,

Cheap Radio Sets

Shri D. C. Sharma:

Shri Ram Krishan Gupta:
Shri Chuni Lal:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to ~Starred Question
No. 1032 on the 18th December, 1858,
and state:

(a) when the report will be sub-
mitted by the Committee appointed
by Government in connection with the
manufacture of cheap radio sets;

(b) what is the range of price
within which cheap radio sets are
proposed to be manufactured;

{c) whether there is going 1o be
any foreign collaboration and techni-
cal assistance; and

{d) where the manufacturing centre
will be located?

The Minister of Industry (Shri
Manubhai Shah): (a) The report of
the Comynittee which has been
appointed for the purpose is expected
to be submitted shortly.

{b) to (d). Do not arise.
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Optical and Opthalmic Glass Plant

s, snﬁmmnauw*
Shri D. C, Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 787 on the 10th ‘December, 1959
and state:

(a) the progress made so far in
the consideration of the project report
relating to the Optical and Opthalmic
Glass Plant;

(b) whether the projecl report has
been accepted by Government; and

(c) if so, the steps taken or proposed
to be taken for its implementation?

The Minister of Industry (Shri
Manubhai Shsh): (a) and (b). The
detailed project report for the Optical
and Opthalmic Glass Project prepar-
ed in accordance with the Contract en-
tered into with M|s Technoexport of
Moscow has been reccived by the Gov-
ernment of India,

Meanwhile, on the basis of the
information received from the Central
Glass and Ceramic Rescarch Institute
that they have successfully evolved
the technical ‘know-how' for the pro-
ductign of certain types of Optical
Glass and would be in a position to
undertake the production of other
main types by 1862, the Soviet
authorities have been requested to
revise the scope of the Optical and
Opthalmic Glass Project by dropping
the item relating to optical glass and
including in its place other types of
glasses. The details regarding the
scope of the revised project are being
awaited from-the Soviet Experts.

Working Group on Social Welfare

Shri Subodh Hansda:
Shri R. C. Majhi:
323 Shri 8. C. Samanta:
Shri RBam Krishan Gupia:
| Shri Siddish:

Will the Minister of l’!llul.hl; be
pleased to refer to the reply given to
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Unstarred Question No. 1434 on the
15th December, 1959 angd state:

ta) whether the final report of the
Working Group on Social Welfare for
inclusion of schemes in the Third Five
Year Plan has since becn submitted;
and

(b) if so, the nature of schemes sug-
pested?

The Mty Minister of Planning
(Bhri S, N. Mishra): (a) Yes, Sir.

(b) A statement
‘Table of the House.
1, annexure No, 70.]

afcagw fifr awr wwo wfiefe

st wew o
q‘kmmqq:
Wy, ) st wfmm fog awgdt
it g7 aw
st oywan
=t smefar
T QYA WA R AT, QANE
& warTdfes g% dT Lag F I ¥
T ¥ ag q@ &Y w9 w46 R
af@gn #1fq qqr g9=g geawEr afqfa
¥ g a9 @ Afa #r g 7

qixT 3TN (ot T Fo famy)
3% qaré teye w Frgw & miv a8
wfafa @ o979 W & qfagy v
AFE GFA-H TG FEAfEa gt
s s § o g @ omfag
afafa #1 wom &7 U F@ F ol
oY 9T T |

is laid on the
[See Appendix

VUnsold Handloom Goods in Pumjab

325, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
pleased to state:

ta) the present stock of unsold
hapdicom goods in  the co-operative
sector in Punjab State; and

"{b) the steps taken to dispose of
wuc¢h unsold stock of handloom goods
m the State?
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The Mmister of Comunerce (Shri
Kanungo): (a) As on 30th November,
1959: 571,941 yards valued at Rs.
12,46,425.

(b) No special steps are called for
at this gtage.

Indusirial Co-operative Socleties

326. Shri D. C. Sharma: Will the
Minister of Commeérce and Indusiry
be pleased to refer to the reply given
to Starred Question No. 356 on the
27th November, 1859 and state whe-
ther any progress has been made by
Government to develop selected In-
dustrial Co-operative Societies?

The Minister of Industry (Shei
Manubhai Shah): Selection of the
Societies has been completed in the
States and the development pro-
gramme now covers in all 101 socie-

ties.

Loans amounting to over Rs 22
lakhs have been disbursed to 55
societies by State Governments and
co-operative Banks. In addition, 23
Societies have received grants amount-
ing to Rs. 3'3 lakhs. Committees to
co-ordinate the efforts of all the
agencies have been formed in 8
States. The Small Industries Ser-
vice Instilules have provided techni-
cal assistance to about 65 societles
and active steps are being taken
rapidly to cover all the remain-
ing societies. About 26 of these
societieg have received marketing
assistance, including help in obiaining
Government orders. Assistance ir
obtaining raw materials has beer
rendered to 10 societies. '

Electrolytic Manganese

Shri P. K. Deo:

32%. 4 Shri N. R, Munlswamy:

Will the Minister of Commerce and
Indostry be pleased to state:

{(a) the quantity of electrolytic
manganese imported into India in the
years 1858-59 and 1958-60 so far and
the amount of foreign exchange
involved;

(b) how it is used in the country;
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{e) whether indigenous production
of electrolytic manganese can be
taken up on a commercial scale as
a result of research carried out at the
National Metallurgical Laboratory,
Jamshedpur;

(d) the finances that will be requir-
ed to set up an industry; and

(e) whether any application for
license has been received for its pro-
duction in the country or whether
Government want to produce it in the
Public Sector?

The Minister of Industry (Shri
Manubhal Shah): (a) Separate figures
of import of electrolytic manganese
into India during 1958-59 and 1958-60
are not available and hence it is not
possible to furnish information
regarding the foreign exchange
involved for the purpose,

(b) The use of electrolytic manga-
nese metal has so far been limited in
India. Its use js at present confined
only to experimental purposes,

(c) Yes, Sir.

(d) It has been estimated that &a
plant capable of producing ten tons
of electrolytic manganese metal per
day will require an outlay of Rs. 32
lakhs.

(e) No application for licence under
the Industries (Development & Regu-
lation) Act 1951 has been received and
there is mo proposal to set up a
plant for manufacture of electrolytic
manganese in the public sector.

Manganese Dioxide

s25, [ Shrl P. K. Deo:
' 1Shrl N. E. Muniswamy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of Manganese
Dioxide imported into India in the
years 1858-59 and 1859-60 so far and
the amount of foreign exchange
involved;

(b) how it is used in the country;
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{e) whether indigenous production
of Manganese Dioxide can be taken
up on a commercial scale as a result
of research carried out at the National
Metallurgical Laboratory, Jamshed-
pur;

(d) the finances that will be requir-
ed to set up an industry; and

(e) whether any application for
licence has been received for its
production in the country or whether
Government want to produce it in the
Public Sector?

The Minister of Indusiry (Shri
Manubhal Shah): (a) to (e). The
information is being collected and
will be laid on the Table of the House.

Manganese Metal

329. Shri P. K. Deo: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) whether indigenous production
of Manganese metal can be taken up
on a commercial scale as a result of
research carried out at the National
Metallurgical Laboratory, Jamshed-
pur;

(b) the finances that will be requir-
ed to set up an industry;

(c) whether any application for
licence has been received for its pro-
duction in the country or whether
Government want to produce it in the
Public Sector;

(d) whether any foreign exchange
will be saved; and

(e} if so. how much?

The Minister of Indusiry (Shri
Manubhal Shah): (a) to (c). Manga-
nese Metal is the same as electrolytic
manganese. The attention of the
Hon'ble Member is invited to answer
given to parts (b) to (e) of Unstarred
Question No. 327 today,

(d) and (e). As there is no appre-
ciable import of electrolytic manga-
nese at present the saving in foreign
exchange, if any, is considered
negligible.
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Beiting Cement

330. 8hri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of Belting Cement
imported into India in the years 1058-
59 and 1959-60 go far and the amount
of foreign exchange involved;

(b) how it ig used in the country;

(c) whether indigenous production
of Belting Cement can be taken up on
a commercial scale as a result of
research carried out at the Central
Leather Research Institute, Madras; °

(d) the finances that will be
required to set up an industry for its
production; and

(e) whether any application for
licence has been received for its pro-
duction in the country or whether
Government want to produce it in the
Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a) Information is
not available about actual imports of
Belting Cement as it is not specifically
shown in the import trade classifica-
tion. However, licensing statistics of
‘Belt Cement’ are as follows:—

1958-59 Rs. 17,000
1958-60 (Upto 26-12-58) Rs. 10,000

(b) It is used in Industrial Leather
such as transmission belting, hammer,
in geamless shoes and other seamless
leather goods.

(e) Yes, Sir, but only if Synthetic
Resin, on which its production is based
and which is presently being import-
ed, is made available in the country.

(d) The economics of the process
cevolved by the Institute have not
been worked out by it, but for small
production of 300 lbs. per day, equip-
ment worth about Rs. 12,000 would
be required.

(e) No application has so far been
received for production of belting
cement in the country; nor do Gov-
emment propose to undertake its pro-
duction in the public sector.
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Enzyme Bates

331. Shri P. K, Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of Enzyme Bates
imported Into India in the years 1858-
59 and 1959-60 so far and the amount
of foreign exc!‘llnge involved;

(b) how they are used in the coun-
try;

(c) whether indigenous production
of Enzyme Bates can be taken up on.
a commercial scale as a result of
research carried out at the Central
Leather Research Institute, Madras;

(d) the finances that will be requir-
ed to set up an industry for their
production; and

(e) whether any application for
licence has been received for their
production in the country or whether
Government want to produce them in
the Public Sector?

The Minister of Industry (Shrl
Manubhai Shah): (a) to (e). Infor-
mation is being collected and will be
laid on the Table of the House.

Foam Glass

332. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of Foam Glass im-
ported into India in the years 1958-58
and 1959-60 so far and the amount of
foreign exchange involved;

(b) how it is used in the country;

(¢) whether indigenous production
of Foam Glass can be taken up on a
commercial scalc as a result of re-
search carried out at the Central
Glass and Ceramic Research Institute
Calcutta;

(d) the finances that will be requir-
ed to set up an industry for its pro-
duction; and

(c) whether any application for

licence has been received for its pro-
duction in the country or whether
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Government want to produce it in
the Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a) Foam Glass has
not been specifically shown either in
the Indian Trade Classification or in
the LT.C. Schedule and as such it is
not possible to furnish the import
statistics of the item.

(b) It is a light weight thermal in-
sulation material and is used for hot
and cold insulation where tempera-
‘ture of 32° F to 800 F is involved.

(c) Yes, Sir. Arrangements have
already been made with M|s Blue
Star Engineering Co. Private Ltd,
Bombay for the manufacture of Foam
Glass on a commercial scale on thr
basis of the process developed at the
*Central Glass and Ceramic Research
Institute, Calcutta.

(d) It is estimated that g capital of
Rs. 7 lakhs is required for achieving
a production of 1,080,000 c.ft. per
annum of finished Foam Glass.

(¢) Government have not received
any application in the recent past for
the grant of a licence under the In-
dustries (Development & Regulation)
Act, 1851 for the manufacture of
“Foam Glass and as the unit is expect-
ed to cmploy less than 100 persons it
does not need a licence wunder the
Act. There is also no proposal to
manufacture the item in Public Sec-
tor.

Bogus Registration of Plots

Shri P. G. Deb:

333 4 Shri 8. A. Meha:

Will the Minigier of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 19 on the 16th November,
1959 and state:

(a) what action has been taken
against the official who was in fact,
responsible for the bogus registration
«of plots; and

(b) if no action has been taken, the
measons therefor?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) The official concerncd
hus been prosecuted and is being
tried in the Court of Additional Ses-
sions Judge, Delhi.

(b) Does not arise.

Indian Textiles for Russia

334. Shri Raghunath Singh: Will
the Minister of Commerce and In-
dustry be pleased to state whether it
is a fact that USSRH. is buying

‘Indian textiles _t_his year?

'The Minister of Commerce (Shri
Kanunge): The question of USSR,
buying Indian textile in 1980 is under
their consideration.

Central Public Works Department

335. Shri Tangamani: Will the
Minister of Works, Houslng and Sap-
ply be pleased to refer to the reply
given to Unstarred Question No.
2376 on the 26th March, 185§ and
state:

(a) whether the categories of posts
in the C.P.W.D. mentioned in the re-
ply include the categories on the re-
gular establishment; and

(l:-b) if not the reasons therefor?

The Minister of Works, Houslng and
Supply (Shrl K. C. Reddy): (a) Yes,
they include some categories since
transferred to the regular establish-
ment.

{(b) Does not arise.

Delhi Aviation Division of C.P.WD.

336. Shri Tangamani: Will the
Minister of Works, Hounsing and SBap-
ply be pleased to state:

(a) whether it is a fact that the
office of the Delhi Aviation Division
No. II of the Central P.W.D. is situ-
ated at Delhi:

(b) whether it is a fact that this
Division is concerned with works in
the States of Punjab and Rajasthan;
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(c) if so, whether there is any
justification for keeping the office of
this Division in Delhi; and

(d) if not, whether there is any
proposal to shift the office of this
Division to any place outside Delhi?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes.

(b) Yes.

(¢} Yes. For better coordination and
control over the various Aviation
work in Punjab, Kashmir, Himachal
Pradesh and Rajasthan, a central
place like Delhi as Headquarters of
the Division is considered essential.

(d) Does not arise.
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Land Acquisition and Development
Scheme

338. Shrimati Ia Palchomdburi: Will
the Minister of Works, Housing and
Supply be pleased to refer to the reply
371 (A LS—3
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given to Unslafred Question No. 1480
on the 15th December, 1959 and state:

(a) whether replies have since been
received from any other State Gov-
ernments regarding Land Acquisition
and Development Scheme;

(b) if so, their nature, State-wise;
and

(c) the allocations made to each of
the States for the remaining period of
the Second Five Year Plan?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). Except for
Jammu & Kashmir, all the States have
indicated their requirements under
the Scheme for the current financial
year.

(¢) A statement is laid op the
Table. [See Appendix I, annexure No.
711

Childrea’s Films

339. Shri Madhusudan Rao: Will the
Minister of Information and Broad-
casting be pleased to state:

{a) whether Government have con-
sidered the resolution of the Film
Federation' of India with regard te
the restriction on the length of the
children's films; and

(b) if so, what is the final decision
taken by Government thereon?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Government have not received
any Resolution of the Film Federa-
tion of India. Verbal representations
have been made by representatives of
the Federation against Government’s
decision to restrict the entry for State
Awards in the category of children's
films to films not exceeding 8,000 feet
in length in 35 mm size or the equiv-
alent length in 16 mm size. Govern-
ment do not feel that there is &ny
justification for relaxation particularly
as producers have not only had notice
of the proposed restriction but could
easily edit the fllms to the specified
length.
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Village Housing Projects Scheme in
Iripura

341. Shri Bangshi Thakur: Will the
Minister of Works, Housing -and Sup-
ply be pleased to state:

(a) whether any work has been
done or is taken up under the Vil-
lage Housing Projects Scheme in
Tripura so far; '

(b) if so, the details of the works
and their location; and

(e) if nol, why not?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): (a) to (c). Before the Vil-
lage Housing Projects Scheme could
be implemented, the Tripura Ad-
ministration, like other States, had to
complete a number of preliminaries
such as the selection and survey of
villages, drawing up of lay-out plans
for the remodelling of the selected
villages in consultation with their re-
sidents, preparation of model designs
for houses suited to local conditions,
framing of detailed Rules for the grant
of loans, etc., which age essential pre-
requisites for the introduction of this
Scheme,

2. The Administration have practi-
cally completed the requisite preli-
minaries in respect of the villages de-
tailed below:

Name of Village  Name of the Blocks

1. Gokulnagar Kailashahar Block
2. Sonaimuri }'
3. Old Agartala Nutan Havely & Old
4. Birendranagar tala (Jirania)
5. Ranirgaon & ock

Nalgaria. .

6. Ballamukha
7. Baikhora

| } Belonia Block)
8. Mirjapur

It is expected that disbursement of
loans in the above villages will com-
mence before long.
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" Indian-owned Cement Factories in
Pakistan

[ Dr. Ram Subhag Singh:
Shri Raghonath Singh:
* 9 Shri 8. A. Mehdi:
| Shri Amjad Ali:
Will the Prime Minister be pleased
to state:

(a) whether Pakistan has decided to
buy Indian-owned cement factories in
Pakistan;

342

(b) whether this is a reciprocal ar-
rangement;

(c) whether any factory has been
sold so far; and

(d) if so, at what price?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The Government of
Pakistan are considering purchase of
factories owned by the Assam-Bengal
Cement Co., Ltd., Calcutta, and the
Associated Cement Companies of
India Ltd., Bombay, and negotiations
are ip progress.

(b) and (e). No, Sir.

(d) Does not arise.

Export Market for Sewing Machines

343. Shri Daljit Singh: Will the
Minister of Ci and Industry
be pleased to state

(a) whether it is a fact that the
manufacturers of sewing machines
with foreign collaboration have some
definite territorial limitation in mark-
eting their products outside the coun-
try; and '

(b) if su,. what ave the

markets for export for
brands?

specific
different

The Minister of Indusiry (Shri
Manobhai Shah): (a) No sewing
machine is at present being manufac-
tured in India with foreign collabo-
ration.

(b) Does not arise.
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Badio Sets

344, Shri Daljit Singh: Will the
Minister of Cemmerce and Industry
be pleased to state:

{a) the total number of radio sets
produced in India during 1958-80 so
far; and

(b) the number of them exported
1o foreign countries?

The Minister of Industry (Shri
Manubhai Shah): (a) The total num-
ber of radio sets produced by the firms
borne on the list of the Development
Wing during April-December, 1859 is
1,68,443 and during January, 1960 is
estimated as 20,000 nos.

{(b) The number of radio sets ex-
ported to foreign countries during
(April-November) 1939 is 102. Infor-
mation is not available for months of
December, 1959 and January, 1960.

Babar Road Colony, New Delhi

Shri Radha Raman:
Shri Shree Narayan Das:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact that actual
implementation of the policy of per-
mitting second' storey on houses of
Babar Road Colony, New Delhi has
not yet taken place; and

345.

(b) if s0, what arc the reasons there-
for?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Yes; no second storey has been built
on any house in Babar Road Colony,
New Delhi so far.

(b) The conditions on which per-
mission for the construction of the
second storey would be granted were
finalised towards the end of the 1959
and communicated to the Leasehold-
ers Association. A few applications
for permission to raise the second
storey have since been received and
are being examined. Delay in finalis-
Ing the conditions occurred because
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some lessees objected to the proposal
to grant permission to raise a second
storey on these houses.
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Sub-Letting of Government Accom-

modation

347. Shri Bam Garib: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) what are the rules for sub-let-
ting Government accommodation;

(b) whether total sub-letting is not
permissible under the rules;

(c) if so, what are the penalties
prescribed for total sub-letting; and

{d) whether the allottee only is
penalized or the sub-lettee also?

The Minister of Works, Housing and
Supply (Shri E. C. Reddy): (a) Sub-
letting of Regular Residences in
Delhi/New Delhi under the control of
the Director of Estates is governed
by Supplementary Rule 317-B-17, vide
statement I laid on the Table. The
corresponding rule governing the sub-
letting of residences termed as ‘‘Spe-
cial accommeodation” is reproduced in
statement II laid on the Table, [See
Appendix I, annexure No. 72].

(b) Total subletting is permissible
as provided in sub-rules 2(a) and (b)
of the rules reproduced in statement
I & IL

(c) Penalties are imposed only when
subletting, whether of the whole or
any part of a residence, is unautho-
rised. In the case of unauthorised sub-
letting of the whole residence, the al-
lotment may be cancelled and the
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officer concerned may be debarred for
allotment of another residence for a
period not less than six months and
not exceeding flve years. Besides he
may be charged rent of the residence
under Fundamental Rule 45-B for the
period of subletting.

{d) The penalty is imposed on the
allottee and not on the sublettee,

Buildings for Government Offices

348. Shri Ram Garib: Will the Minis-
ter of Works, Housing and Supply
be pleased to state how many build-
ings are at present under construc-
tion for accommodating Government
offices in Delhi and where and which
offices will be shifted to those build-
ings on completion?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): Two
multi-storeyed office buildings in the
General Pool are under construction
on the sites of ‘N’ Block on Raisina
Road and ‘K’ Block opposite Udyog
Bhavan. On completion, these are
tentatively proposed to be allotted to
the Ministries of Railways and
Defence  respectivaly. The office
building on the Parliament Street,
just completed, has been allotted to
the Planning Commission and the
Central Statistical Organisation.

Recreation Facilities in Government
Colonies

349 Shri Hem Raj:
"7 Shri Padam Dev:

Will the Minister of Works, Homs-
ing and Supply be pleased to state:

(a) whether it is a fact that no re-
creation facilities are available to the
Government employees residing in
Sarojini Nagar and adjacent colonies
in Delhi; and

(b) if so, whether Government pro-
pose to provide some suitable ac-
commeodation and site for them?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
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(b). Adequate recreation facilities are
available in Sarojini Nagar. Steps are
in progress to provide recreation faci-
lities in the adjacent colonies.

Rope Industry in Tripura

350. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the total amount of loan ad-
vanced to Jogendra Nagar Co-opera-
tive Society Tripura for starting rope
industry; :

(b) whether the rope industry is
running at a profit or at a loss; and

(¢) if at a loss, the reasons thereof?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Rs. 12,285.

(b) The industry is running at a
profit.

(c) Does not arise.

Paper Mill in Mandya (Mysore)

351, Shri Slddlah: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to Un-
starred Question No. 1446 on the 15th
December, 1959 and state:

(a) the progress, if any, since made
in establishing a Paper Mill in
Mandya District of Mysore State; and

{b) when it is likely to go in pro-
duction?

The Minister of Industry (Shri
Manubhai Shah): (a) The Mill will
be set up at Balagula in Mysore Dis-
trict, and the following steps have
been taken towards it:

(i) Firm orders for supply of
machinery have been placed
with foreign suppliers and
the machinery is expected to
start arriving shortly.

(ii) Agreement with a sugar fac-
tory for the supply of bagasse
(raw material) has been con-
cluded.
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(ili) Construction of the factory
building is expected to be
started shortly.

(b) By 1962.

Census in NEFA

352, Shri Hem Baroa: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that investi-
galons in connection with the 1981
All-India census have already started
in NEFA;

(b) i so, whether census in NEFA
is likely to have certain features dis-
tinct from the All-India census; and

(c) if so, what are these features?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Yes.

(b) Yes.

(c) In view of the fact that census
in the NEFA is being attempted for
the first time and due to variety of
other reasons such as illiteracy of the
people, their natural reserve in ans-
wering questions put to them by peo-
ple from outside NEFA as also the
fact that most of the villages are
inaccessible requiring many days
march on foot to get ta them, it has
been necessary to modify the proce-
dure being applied to the rest of India.
The principal difference is that where-
as in the general census, information
is being collected in respect of each
individual, in the case ot NEFA the
information will be collected for the
house-hold as a whole under the fol-
lowing heads:—

1. Name of the head of household.
2. Name of the Tribe.

3. Name of the dialect.

4. Duration of residence.

5. Total family members.

8. Population divided into sex and

age groups — 0-4, 5-14
and over.

7. Literates in the age groups —
B-14 and 15 and over.
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8. Land under permanent crop.

9. Main crop under Jhum cultiva-
tion.

It was considered desirable that apart
from the periods spent in marching to
villages, the enumerators should spend
sometime in order to be-friend people
before putting questions to them. For
this reason the prescribed period of
enumerating the people had had to be
extended and enumeration has actu-
ally already commenced in parts of
NEFA. In regard to a few well-estab-
lished villages in NEFA, which are
easily accessible from Divisional or
sub-Divisional headquarters, census
will be taken during the period pres-
cribed for the rest of the counrty
namely 10th February, 1961 to 3rd
March, 7961 and in those cases thc All
India Census Schedule will be applied,

Field Publicity Officers

363. Shri Ram Garlb: Will the
Minister of Information and Broad-
casting be pleased to state:—

(a) the mode of recruitment to the
posts of Field Publicity Officers; and

(b) the scales of pay attached to the
post?

The Minister of Information and

Broadcasting (Dr. Keskar): (a)
Through the Union Public Service

Commission.

(b) Rs. 250-15-400. The scale will be
revised to Rs. 200-10-250-EB-15-400
when the Central Information Service
is constituted.

12 hrs.
OBITUARY REFERENCE

Shri Hem Barua (Gauhati): May I
make a humble sumission? I wrote
to you also about it....

Mr. Speaker: 1 am coming to that.

Hon. Members must have read this
morning in the newspapers about the
sudden passing away of Lady Mount-
batten. Both Lady Mountbatten and
her husband Lord Mountbatten have
been good friends of India.
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Shri Tyagi (Dehra Dun): What has
it to do wish us?

Mr. Speaker: She has, in particular,
been taking interest in humanitarian
activities. So far as social activities
and activities relating to women in
our couniry are concerned, she has
been taking very great interest.

We mourn her loss, and I am sure
the House will join me in conveying
our condolences to Lord Mountbatten
in his sad bereavement.

The House may kindly stand in
silence for a minute to express its
SOTTOW
(The Members then stood in silence

for a minute)

Mr. Speaker: I have received mnotice
of an adjournment motion. ...

Shri A. C. Guha (Barasat): May I
say something? It is a very embar-
rassing position for us when you move
a Condolence resolution like this we
are to pass a condolence resolution
in this case. But I think the general
practice was that this House should
not pass any condolence resolution in
respect of anyone who was not a
Member of this House. If the wives
of some past Viceroys should die and
the House has to pass condolence re-
solutions here, I think, that would be
a very bad precedent.

Shri Tyagi: The Parliament in En-
gland did not pass any condolence
resolution even on the death of Ma-
hatma Gandhi. After all, there are
certain conventions of the House, and

I hope you will please maintain
them,
Shri Braj Raj Singh (Firozabad):

This is departing from a wvery well
established convention maintained in
this House. Although we may have
all respect for the departed soul, and
we have got nothing to say against
her, yet, in matters like this, we have
to maintain certain conventions. And
Shri Tyagi has very well said that
other Parliaments do not pay respect
to our departed souls, however high
they may be. We must consider
these things.
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Shri C. K. Nalr (Outer Delhi): Is
it necessary that we should follow
the conventions of other Parliaments?
(Interruptions)

Mr. Bpeaker: Order, order. It is
not correct to say that we have made
references in this House to the pas-
sing away of only Members of this
House, either sitting Members or past
Members of this House. So far as thig
matter is concerned, of course, in-
variably, in respect of the passing
away of a Member of this House,
either sitting Member or past Mem-
ber, certainly, a reference ought to
be made here; there is no exception
made in such cases.

With respect to some others who
have not been Members of this House,
we have also been making references
now and then.

Shri A, C. Guha: Those were cases
of very distinguished Indians and a
foreigner in one case.

Mr. Speaker: So far as this lady is
concerned, it is common knowledge
that she and her husband have tried
their best to accelerate the granting of
freedom, when they could have easily
put it off.

Shri A. C. Guba: That is a con-
troversial matter of history on which

there is scope for difference of opi- .

nion. \

Mr. Speaker: Order, order. After
all, on these matters, I cannot take the
vole of the House before making a
reference. If there has been no con.
vention at all, and if we had not made
any reference to the passing away of
any other person other than a Mem-
ber, then, I would have stuck to that
convention, Therefore, it is a ques-
tion of my discretion as to whether
reference should be made in favour of
a particular person or not. There can
be differences of opinion. There is no
such convention that we ought not to
refer in such cases.

It is true that we have been making
these references, even though the
House of Commons might not have

otions Jor 2
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made any references to our people, but
we have been following a different
practice here.

So far as this lady is concerned, I
thought that she had been a good
friend of India and she had taken ac-
tive part in bringing freedom to India,
and in many social activities in this
couniry: Therefore, I thought it fit to
make a reference. [ am not departing
from any convention.

Of course, I shall bear it in mind
that normally we shall try to avoid
making references to other people,
'except in exceptional circumstances.
Now, this may pass.

12-05 hrs.
MOTIONS FOR ADJOURNMENT

ALLecED EVICTION OF 3000 DISPLACED
PERSONS IN Mikmm HILLs, AssaM..

Mr. Speaker: I have received notice
of two adjournment motions. One is
from Shri Hem Barua and Shri 8. M.
Banerjee and Shri Chintamoni Pani-
grahi. I would like to know how this
is not a State subject,

Shri Hem Barua (Gauhati): This
is not a State subject, for, it concerns
the eviction of displaced persons, some
three thousand families who were
living in Mikir Hills. Those people
migrated to India after the Partition
in 1947 and in 1950, Mikir Hills were
not constituted as a separate admini-
strative unit. It was part of a district |
called Nowgong dictrict, and the
Deputy Commissioner of that district
gave them verbal orders to resettle
there. These three thousand refugee
families have converted the arid lands
there into smiling paddy lands.

Now, the district council authorities
of the Mikir Hills District want to
evict these people. As a matter of
fact, they have already started that
process, and elephants are used to
uproot these displaced persons from
those areas. I know how sensitive the
tribal pecple are, and I do not want
to disturb their way of life. At the
same time, the Government of Assam
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[Shri Hem Barua]
are responsible, as much as the Cen-
tral Government have a responsibi-
lity, to rehabilitate these people or
%0 make alternative arrangements and
provisions for these people. But with-
out making any alternative arrange-
ments and provisions for these peo-
ple, they have allowed the
distriet council authorities to use ele-
phants in forcibly evicting these peo-
ple. This would have an effect also
on our food problem, They are pro-
ducing paddy and they have helped to
solve our food problem. Now, once
again, there is a new problem of re-
habilitation. That is why 1 want the
Rehabilitation Ministry to take inter-
est in this matter and see that these
people are not evicted, unless and
until separate provisions are made for
these people, That is my submission.

Shri 8. M. Banerjee {K.lr!pu_r} g

Mr. Speaker: Has the Hon. Member
anything to add to what has already
been stated?

Shri 5. M. Banerjee: Yes.

In 1949, when these displaced per-
sons came from Assam, they actually
came from Noakhali. Most of them
came from Noakhali after Partition,
and some people came from Sylhet dis-
trict. They were assured by the then
Deputy Commissioner Mr, Kidwai that
they would be settled in Nowgong dis-
trict. In Nowgong, these areas were
included in a newly formed admini-
strative unit called the Mikir Hills and
North Cachar District, an autonomous
district under the provisions of the
Sixth Schedule of the Constitution,
and they came under the local admini-
stration of the Mikir Hills Distriet
Couneil,

My submission is that these three
thousand refugees settled themselves
there without even any help from the
Rehabilitation Ministry. And they
reclaimed the entire land, and the
growth of paddy there is so good that
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they have produced more than seven
lakhs maunds annually.

Now, what is happening iz that
these people are being evicted. I do
not want to come in between these
Mikir Hills peasants and the Assam
people and others. Actually, it is not
only three thousand people, but their
total number is about five thousand.
The additional two thousand includes
the Muslim minorities who came, and
the Assamese people.

My submission is that this eviction
action may kindly be stayed till some
arrangements are made for them.
Moreover, an assurance was given both
by the State of Assam and by the
Centre that they will be properly re-
habilitated. So, my submission is that
this eviction action may be stayed. It
is continuing from the 7th of February,
1960, and most of the people there
have been dragged. Some women
have been dragged by the pulling of
their hairs, and elephants have been
used in this business.

I want that something should be
done in this matter, and I would re-
quest the hon. Minister of Rehabilita-
tion and the Prime Minister to come
to the rescue of these three thousand
displaced persons.

Shri Hem Barua: May I just add one
sentence before the Minister makes his
statement? Some time ago, we had
the privilege of seeing the Home
Minister on this matter; and the Home
Minister was convinced of our argu-
ments, and convinced of the position
of the refugees there; and he was so
kind and sympathetic that he told us
that he would take up the matter with
the Chief Minister of the State of
Assam, and he would try; and possi-
bly, he has done it. In spite of that,
the eviction continues, and this is a
pity.

The Minister of Home Affairs (Shri
G, B, Pant): Sir, the statement that
I was convinced about the arguments
is one of inference on the courtesy
extended by me, But I did forward
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the representation that was made to
me to the Department concerned and
also to the State concerned. That was
all that 1 had said,

Mr. Speaker: What is the status of
these people? Originally, were they
inhabitants of Pakistan and did they
come and settle down here?

Shri G, B. Pant: The Minister of
Rehabilitation has better knowledge of
these things.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): According to the adjourn-
ment motion, the svurce of informa-
tion is stated to be a discussion on
21st February 1860, that is, yesterday,
with the delegation which came from
Assam and memorandum submitted by
them. I have no idea as to with whom
this discussion was held. I have not
receiverd a copy of the representation
which is alleged to have been given
by these people to certain people, I
have no idea about it. But I can give
as much information as I can because
this is not a problem which has come
up before us for the first time.

These Mikir Hills are autonomous
hill districts. They are governed by
certain tribal laws and tribal customs.
As far as I can say from memory,
even in the Constitution they have
been provided certain safeguards.

In the early stages, a number of
displaced families went and squatted
in the Mikir Hills. Five or six years
ago, a census of the families was taken
and at that time I think the number
was anything between 400 and 500.
We got in touch with the State Gov-

| ernment, and in spite of difficulties,
the then Chief Minister, Shri Bishnu-
Tam Medhi, agreed to accept them
and provide them rehabilitation with-
in the Mikir Hills,

Then there was some further squatt-
ing and the number has been steadily
n the increase, so much so that a
ear or so ago the number was round
bout 700—800. But according to the
test information of the State Gov-
ment which was given to me, the
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number has now gone up by another
1000, that is 500 before and the num-
ber is now about 1,000 more, It is
also not very clear to us whether they
are all displaced persons. But when
this figure was given to me by the
State Government about a month or
two months ago, we agreed to look
into the cases of those whu were dis-
placed persons, who were eligible and
whose bona fides could be established
and who had not received any rehapi-
litation assistance in any other part of
Assam. Unfortunately, what is hap.
pening in this region is that we give
rehabilitation assistance here today;
they leave that place and move to
another place and then squat there.
This sort of thing is going on. In the
meanwhile, we received schemes for
about 300 odd families and we have
sanctioned those schemes or are in the
process of sanctioning them, The data
is that in respect of those who are
eligible, we shall make every possible
effort to see that they are given alter-
native rehabilitation, but if we go on
removing them from the Mikir Hills
and effort is being made to go on add-
ing to further squatting, the process
becomes indefinite and it ismot possible
to cope with it,

A question has also been tabled, if
1 remember correctly, about this and
it is coming up within the next two
or three days., In the last one or two
days, on my own I made efforts ‘o
collect detailed information from the
Government of Assam and when I am
in a position to give more details to
the House about this matter, I shall
gladly give them, But this is the in-
formation I can give on my own per-
sonal knowledge for & number of
years. It may not be correct. But
I do wish to repeat that as far as the
Mikir Hills are concerned, they are
autonomous districts. It displaced
persons are to be rehabilitated there,
it can only be a small number and we
cannot see that the interests of the
tribals are either geopardised or sacri-
ficed with a view to accommodate
those who have not been sponsored by
us, who are unauthorised gate-crashers
or squatters. In the case of those who
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are eligible, we will see what best can
be done; our idea is to see that they
are rehabilitated,

Bhri 8. M. Banerjee rose—

Mr. Speaker: ] am not going to
allow any further discussion. I have
allowed him ample opportunity. Those
persons who have been asked to go
have sent in their representations. In
respect of displaced persons, the hon.
Minister says that on a prior occasion
they took steps; as regards those who
étill remain to be accommodated and
provided for, the hon. Minister will
kindly do the needful.

Regarding those who move from onc
part of Assam to another part for more
favourable conditions and so on, it
seems clear that that is an area which
belongs to the tribals, it ought to be
reserved for them and no intrusion
ought to be made, Certainly, they
will be separated; to persons who are
settled there and are displaced per-
sons, everything that is possible so far
as displaced persons are concerned,
will be done. Let there be no harsh-
ness in evicting them, I do not think
that anybody would do se; nor is the
hon. Minister here responsible for it.
The hon, Minister has also agreed io
place before the House as much infor-
mation as he gathers. As soon as he
gets more details regarding this, he
will place them on the Table of the
House,

1 do not think it is necessary for me
to give my consent to this adjourn-
ment motion.

Shri A. C. Guha (Barasat): Can the
hon. Minister give an assurance that
without providing some alternative
arrangement for their rehabilitation,
those people who were there for about
six or seven years will not be evicted
forcibly through elephants and so on?

Mr, Speaker: The hon. Member
knows that in respect of any person
who moves from one part to another
part, the hon, Minister cannot give an
assurance, but with respect to displac-
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ed persons, the hon. Mijnister has said
that he will look into their cases.

Shri A. C, Guba: I mean only for
displaced persons,

Mr. Speaker: That is all right. If
they are displaced persons staying
there for five or six years, he has
undertaken to see that as far as pos-
sible, provision is made for them.

Shri Mehr Chand Ehamna: Those
who are eligible for rehabilitation
benefits and have not received any
rehabilitation benefits—I am prepared
to look into those cases.

REPORTED OCCUPATION OF THE SALT
LAKE IN LADAKH BY CHINESE

Mr Speaker: 1 have received nolice
of another adjowrnment motion from
Shri Braj Raj Singh, relating to the
reported occupation of the Salt Lake
in Ladakh by the Chinese. What 1¢
this matter about? Is it not already
covered in the previous discussions?
He has said:

“It is reported by one of the
foremost  political parties in
Jammu and Kashmir that the Salt
Lake in Ladakh has been occupied
by the Chinese and the local
Indian population there is not
getting the salt. . "

Has there been a fresh encroach-
ment or fresh aggression?

Shri A. M. Tariq (Jammu and
Kashmir): This was denied by the
Prime Minister of Jammu and
Kashmir,

Shri Braj Raj Singh (Firozabad):
I want the Prime Minister to enlighter
the country about the conflicting and
contradictory reports emanating from
the Government of India and the
Government of Jammu and Kashmir.
According to the report, “the peopie
of Zanskar, who had been using salt
from Chantham have been refused
access to it by the Chinese military
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and those who had gone to Chantham
for salt were beaten up”. The report
also said: ’

“A considerable number of un-
known people in the guise of
Buddhist monks have entered
Zanskar from the Tibetan side"

Mr. Speaker: Is this lake situated in
the area which was occupied some-
time ago, With respect to which there
had been a discussion in the House?
Or is it a new act of aggression?

Shri Braj Raj Singh: This is a place
which is our territory, territory in
our occupation (Interruptions). There
is a contradiction in the report of the
Government about this,

The report says:

“Commenting on a Jammu
report that the Chinese had occu-
pied the Chantham salt mines in
Ladakh, an External Affairs
Ministry spokesman said on Fri-
day that the Government of India
were making inquiries”.

On almost the same day, the Prime
Minister of Jammu and Kashmir told
the State Assembly that the reports
were quite baseless and there was no
truth in them, My point is: how did
the Government of India not know
about this and how did they make a
statement here without ascertaining
facts from the Government of Jammu
and Kashmir? Without ascertaining
tacts from gther gources, they made a
statement here which were contradic-
tory to the statement of the Jammu
and Kashmir Government.

The Prime Mindster and Minister of
External Affairs (Shri Jawaharlal

Nehru): I do not think there is any .

contradiction, In this motion for ad-
Journment itself, reference is made to
the denial by the Jammu and Kashmir
Government and the statement made
by the External Affairs Ministry. The
External Affairs Ministry made the
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statement after receipt of information
from the Government of Jammu and
Kashmir and such other sources as
they have here. They have both
denied them.

The hon. Member talked about sonie
Chinese in the guise of Buddhist monks
going to this particular area, That has
been denied. That particular area he
referred to is roughly 150 miles in the
heart of our territory. So there is no
question of border incursion. Nobody
can say that some disguised persons
may not go there, [ canhot suddenly
deny it, that somewhere in the moun-
tainous area one or two disguised per-
sons are there, But, our informaticn
is, no such thing has happened; and it
is based on information received from
the Jammu and Kashmir Governmeni
who are dealing with this matter. I
have before me a letter from the Chief
Minister; and, I think, he made a
statement in his Assembly yesterday
or the day before yesterday on this
very subject. So, I do not quite know
what more | am to add except one
thing that even the climate today is
against any such thing happening. Tt
is practically difficult. In the middle of
the cold weather people wanderlng
about there is exceedingly unlikely.
But, as I said, factually it has been
denied by the Jammu and Kashmir
Government on the information at
their disposal.

Mr. Speaker: All that the hon.
Member has stated is that he has no
independent information except what
has appeared in the statement of soine
political parties. He only wanted
some clarification and the clarification
has been given by the hon. Prime
Minister. He depends for this infor-
mation on the information given by
the Prime Minister of Kashmir that
there has been no such occupation of
the salt lake. Some casual Bhikkus
coming there does not indicate any
aggression or occupation,

In view of the statement, it is not
necessary to pursue this matter. I am
not giving my consent to the adjourn-
ment motion. '

-—— ———



12.22 hrs.
PAPERS LAID ON THE TABLE

COLLECTION OF STATISTICS (CENTRAL)
RuLes

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): Sir, I beg to lay on the
Table, under sub-section (3) of
Section 14 of the Collection of
Statistics Aect, 1953, a copy of thz Col-
lection of Statistics (Central) Rules,
1959, published in Notification No, S.0.
3 dated the 2nd January, 1960. [Plae-
ed in Library. See No. LT-1905/60]

ResuLT oF EcoNomy MEASURES
Shri Jawaharlal Nehru: Sir, I beg

.0 lay on the Table a copy of a state-
nent showing the result of the eco-

nomy measures taken during the -

quarter ended 30th June, 1859. [Plac-
ed in Library, See No. LT-1805/60]

PROCLAMATION IN RELATION TO THE
StaTE Oor KERALA

The Minister of Home Affairs (Shri
G. B, Pant): Sir, with your permis-
siun, I beg to lay on the Table a copy
of the Proclamation made by the Pre-
sident this morning revoking the Fro-
clamation made by him under article
356 of the Constitution of India, on the
31st July, 1859 in relation to the State
of Kerala. [Placed in Library. See
Nr.. LT-1916/60]

AnNNuAL REPORT OF HmNDUSTAN CABLES
Lo,

The Minister of Industry (Bhri
Manubhai Shah): Sir, I beg to lay on
the Table, under sub-section (1) of
Section 639 of the Companies Act,
19568, a copy of each of the following
papers: —

(i) Annual Report of the Hindus-
tan Cables Limited along
with the Audited Accounts for
the year 1858-50 and com-
ments of the Comptroller and
Auditor General thereon.

(ii) A review on the working of
the above Company. [Placed
in Library. See No. LT-1917/
o)

12.23 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 18th February, 1960,
agreed without any amend-
ment to the Administration of
Evacuee Property (Amend-
ment) Bill, 1960, which was
passed by the Lok Sabha al
its sitting held on the 11th
February, 1960."

(ii) “I am directed to inform the
Lok Sabha that the Molor
Vehicles (Amendment) Bill,
1859, which was passed by -the
Lok Sabha at its sitting held
on the 22nd December, 1959,
has been passed by the Rajya
Sabha at its sitting held on
the 1Bth February, 1960, with
the following amendments: —

Enacting Formula

1. That at page 1, line 1, for the
words ‘Tenth Year' the words ‘Eleventh
Year" be substituted.

Clause 1

2. That at page 1, line 4, for the
figure '1859’ the figure ‘1960' be sub-
stituted. i

I am, therefore, to returnm here-
with the said Bill in accord-
.ance with the provisions of
rule 126 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha
with the request that the con-
currence of the Lok Sabha to
the said amendments be com-
municated to this House.”
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MOTOR VEHICLES (AMENDMENT)
BILL

As RETURNED BY RAJYA SaABHA WITH
AMENDMENTS

Secretary: Sir, I lay on the Table of
the House the Motor Vehicles (Amend-
ment) Bill, 1960 which has been re-
turned by Rajya Sabha with amend-
ments.

PUBLIC ACCOUNTS COMMITTEE
TWENTY-THIRD REPORT

Shri Barman (Cooch-Bihar—Reser-
ed-Sch. Castes): Sir, I beg to present
the Twenty-third Report of the
Public Accounts Committee on the
Excesses over Voted Grants and
Charged Appropriations disclosed in

the Appropriations disclosed in the
Appropriation Accounts (Civil),
1857-58.

12.26 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTAN-
CE

Fire accmenT v THE REFUGER CAMP
NEAR BHARATPUR

Shri Aurobindo Ghosal (Uluberia):
Sir, under Rule 187, I beg to call the
. attention of the Minister of Rehabili-
tation and Minority Affairs to the
following matter of urgent public
importance and 1 request that he may
make a statement thereon: —

“The recent fire accident in the
refugee camp situated in Uttar
Pradesh near Bharatpur.”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
I_hnna}: Sir, the statement covers a
little over a page. May 1 read it or
Place on the Table of the House?

Mr. Speaker: I have always said
that hon, Ministers may prepare a
short summary and read it to the
House. -
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Matter of Urgent
Public Importance

Shri Mehr Chand Ehanna: 1 can
give & summary of the statement.
‘We have been moving the families of
refugees from camps in West Bengal
to U.P. for a long time. Now, recent-
ly, about 240 families were moved to
U.P. to a particular area. Unfortu-
nately, a fire broke out. An old
man—I am told he was 100 years old—
was smoking a hukka at night and
accidentally his quilt caught fire and
the fire spread to certain other por-
tions. The old man, unfortunately,
died. The UP. Government made
every possible arrangement. They
have given relief to those persons who
have been injured and substantial
relief to the family of the man who
was deceased. Some doles have been
given. According to the information
given to me by the State Government
everything humanly possible has been
done for those affected by this unfor-
tunate incident or accident, to alle-
viate their sufferings. That is the
position. It was a pure accident; and
nothing beyond that could be done
under the circumstances.

Mr. Speaker: The detailed statement
may be placed on the Table.

Shri Mehr Chand Khanna: I am lay-
ing the Statement on the Table, Sir.

STATEMENT

About 240 families were recently
moved from campg in West Bengal to
a newly acquired area of land known
as Rattan Farm in the Tarai area of
U.P, for resettlement. These families
were housed in temporary huts put up
for the purpose, pending cunstruction
of permanent structures On  the
night of the 4th,"5th February, 19680, one
Shri Raj Mohan Acharya, a very old
displaced person from East Pakistan
carelessly emptied a lighted ‘chilam’,
which he had been smoking, near his
bed before going to slecp. The quilt
with which Shri Acharya was cover-
ing himself, unfortunately caught fire
from the ‘chilam' and the fire spread
rapidly. The Government stafT,
though few in numbers, brought the
fire under control as quickiy as
possible, but not before loss of personal
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effects of about 49 families, and minor
injuries to 3 or 4 displaced persons
sleeping near Shri Acharya. Shri
Acharya himself suffered severe burns
from which he died. He wog in very
weak health on account of  his ad-
vanced age and could not stand the
shock of the burns.

2. The injured persons were given
prompt medical assistance. All the
injuries were of a minor nature. The
49 families who suffered loss were im-
mediately provided with residential
accommodation. 17 maunds of food
grains were collected and distributed
to themn. Cash doles for a period of
two months were also distributed.
Quilts were provided to protect the
families against the cold weather.
Wearing apparel was also obtained
from neighbouring areas snd distribu-
ted to these families a; immediate
relief. Milk powder was distributed
to the children of those affected. Cash
donations and contributions to the
extent of Rs 550 were collected and
paid to the family of the deceased,
Shri Acharya, for performing his last
rites. Arrangements have also been
made for all adult male per<ons in the
families affected by the fire to be
employed on Public Works.

3. The fire was purely accidental.
Promp! action was taken to bring it
under control and thereafter to afford
relief assistance to those in temporary
distress. Consequent upon the mea-
sures taken, normal condilions have
been restored.

TRIPURA MUNICIFAL LAW
(REPEAL) BILL*

The Minister of Health (Shri Kar-
marker): Sir, I beg to move for leave
to introduce a Bill to provide for the
repeal of the municipal law in force
in the Union Territory of Tripura.

Mr. Speaker: The question is:

“That leave be granted for leave
to introduce a Bill to provide for
N the repeal of the municipal law

the President
in force in the Uniom Territory
of Tripura.”

The motion was adopted.

Shri Earmarkar: Sir, [ introduce the
Bill.

1227 hrs.

MOTION ON ADDRESS BY THE
PRESIDENT—contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T.
N. Viswanatha Reddy and seconded
by Shri Ansar Harvani on the 15th
February, 1980, namely: —

“That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver 1o both the
Houses of Parliament assembled
together on the 8th February,
1960."

The hon. Prime Minister,
The Prime Minister and Minister of

"External Affairs (Shri Jawaharlal

Nehru): Mr, Speaker, Sir, this subject
hag been under debate in this House
for a full week and a large number
of Members have spoken on it, some
in favour of the motion and some in
opposition to it. There are, 1 believe,
about 240 amendments tabled; and, in
the course of discussion, & large
number of subjects have been touched
upon. But, by and large, it may be
said that this discussion has been
almost a discussion on foreign affairs;
and in regard to foreign affaire loo,
rather limited to our border issues
with China and even that has been
further limited to the invitation I have
issued to Premier Chou En-lai in this
connection. Therefore, Sir, I think,
perhaps, it would be betler for me
also to concentrate on a few of the
importan* issues raised—more import-
ant points raised—rather than peram-
bulate over the whole field of these
240 amendments.

" *Published in the Gazette of India Extraordinary Part

dated 22-2-80.

T—Section 2,
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I do not deny that some of the other
matters which have been mentioned
in this House in the course of the
debate are important from certain
points of view; but, 1 cannot, within
any limited space of time deal with
these scores of matters. Now, there-
{ore, L shall begin by dealing with
this very important issue relating to
foreign affairs, relating to our border,
relating to the intrusion of Chinese
forces on our territory and recent
sleps which we have taken in regard
to this matter.

The way this debate has been con-
duc'ed, and some of the statements
made in this debate, have raised other
matters too in relation to this parti-
cular subject. That is to say, it has
been said by hon. Members—I only
repeat—that there has been a change.
No* only a charge of reversal of policy
has been advanced; but, rather it has
been said that the Government, and
particularly 1 suppose I, as being the
Foreign Minister, have been unfair to
Parliament, and have not been quite
honest, that we are dying down, we
have surrendered, we have submitted
to some kind of national humiliation.
It has even been said that there is
no instance in history like this and our
sincerity has been doubted. That, of
course, raises the matter on to a
different level from the criticism of a
certain policy. I hope to deal with
that criticism, but I wish to point out,
at the commencement, that if the
Government is charged, as it has been
charged by some hon, Members oppo-
site, with submitting to anything that
may be considered “national humilia-
tion" or “surrender”, them it is =
matter of the highest importance for
thiz House and this country to be clear
about it.

1231 hrs

[Mr. DepuTy-SPEAKER in the Chair]

?‘lo Government which even remote-
ly iz responsible for anything that may
be considered “national humiliation”
i3 deserving of continuing as a Gov-
ernment. No Foreign Minister or
Prime Minister who is even indirectly
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ronnected with anything which means
dishonour to India in any respect has
any business to continue in his office.
Therefore, it is a matter of very serious
import what the view of this House
and of the country is on this subject.

Now, may I add something which
was not said in thig House in this
connection and which is reported in
this morning's papers by the Press?
I do not wish, normally, to quote from
the Press without verification, but as
I have to speak on this subject now,
and it is relevant, I am {aking the
liberty to refer to this matter. It is
a report of a speech by one of the
respected. Members of this House, of
the Opposition side, Acharya Kripa-
lani, who, it is said, has said that India
had been “betrayed by leaders of the
present Government". Further it is
stated he has said: “How can we do
anything when our honour is in the
hands of dishounourable people?”.

Now, Sir, that is a clear charge, and
if there is, as I said, even any remote
justification for that charge, then, it is
not for me to stand up here and take
the time of the House but to retire to
my shell and leave it to others who
are more honourable to conduct the
affairs of this country. I know that
our respected friend, Acharya Kripa-
lani, sometimes allows his words to
run away with him; sometimes he
says things which he might perhaps
regret later, and T do not know if this -
wag one of his outbursts at the spur
of the moment or a definite charge
after thought. But even a thing like
this said at the spur of the moment
from a person in his position has im-

plications of far-reaching character,
and no Government, nor can this
House treat this matier as a light

utterance said at the spur of the
moment. Sir, it is no matter of joy
to me to refer to this, coming from
an old colleague, but the House, I
hope, will appreciate that 1o be
charged with dishonourable motives
and to be charged to be parties to
“national humiliation” is something
that is very painful. Individuals
aprt, there are people in this House,
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many of them, who have spent a good
part of their lives in trying to uphold
the honour and freedom of India, and
if in the afternoon of their lives
they are told that they have betrayed
the honour of India and submitted to
humiliation their country, which they
sought to serve with such ability and
strength as they had, then the matter
goes beyond parliamentary debate
into some other field.

It will hardly be suitable or fitting
for me to stand up before this House
and claim its indulgence for a defen-
ce of my motives or honour. After,
broadly, 50 years of being ‘connected
in some form or other with India’s
service, if that kind of charge can be
made, well, it is open to anyone to
make it and it is open to anyone to
believe it: I do not propose to say
anything about it.

Now, Sir, it is said that I have been
unfair to Parliament, that I did not
say anything about this to the Rajya
Sabha, I did not say anything about
this invitation and this was not men-
tioned in the President's Address.
First of all, may I say, as the House
knows, that the President’s Address is
a statement of policy of the Govern-
ment? It should be remembered, it
is the Government that is responsi-
ble for it, and it is not right or proper
for our respected President's name

* to be brought in debates like this.
If the President's Address has any-
thing wrong in it or objectionable in
it, it is the Gowvernment to blame not
the President, and it is open to hon.
Members to criticise or condemn
Government because there is some
such statement in it which they dis-
approve of.

Shri Surendranath Dwivedy
{Kendrapara): Nobody has criticised
the President.

Shri Jawaharlal Nehru: [ am ven-
turing to say that it should be realised
because—nobody has criticised the
President, but the President’s name is
brought into the picture and, inciden-
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tally or accidentlly, it becomes a
subject of controversy—it is not right.

Secondly, Sir, I propose to give
some dates, because it seemed to me
that some people had in their mind
that we have been juggling about
with dates or with one occurrence
following the other and trying to sup-
presg the facts, sometime in the Rajya
Sabha debate or in the President's

. Address. Now, apart from what [ am

going to say, 1 hope the House rea-
liges that it would be extraordinarily
folly for me to say something and to
say something else a week later or
five days later. It is ridiculous. I
could not consciously be guilty of it;
of course, I might make a mistake
or something. I could not, according
to all the canons of propriety amd
diplomatic procedure, say something
in this House or the other or refer
to it in the President’s Address, when
that matter has not borne fruit by
delivery of a letter to the person to
whom it was addressed. I could not
do it. IL is highly improper. I tried
my very best to get these procedures
through of sending a reply so that I
should be in time to place those
papers on the first day this House
met, the Parliament met. Unfortu-
nately, there were delays right
through. A good part of the month
of January we worked on the subject,
and the result of our labours is
embodied in the note that was pre-
sented to the Chi Gover

earlier this month. Many people were
involved in these labours. The month
of January is a very heavy month for
us. In the middle of the month, there
was the Congress Session and other
things happened and then came the
Republic Day celebrations and in the
course of these Celebrations, eminent
guests came here. There was Marshal
Voroshilov; there was the Prime
Minister of Nepal, there was, later of
course, Mr. Khrushchev and then the
Prime Minister of Finland. It was a
very heavy month for us and I was
very anxious to expedite this matter,
It required a great deal of investi-
gation—not to justify owr rlaim to
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ourselves—but to state the facts in an
organised way so as to bring con-
victlon to any person who read them,
and, we hope, evep to the mind of the
Chinese Government. The result of
that was the note. That was consi-
dered. As Foreign Minister I  had
naturally to consider it on several
occasions. Later, it was put up
before the Foreign Affairs Committee
of the Cabinet which ¢onsidered it at
length on several occasions. Having
considered and flnalised that note,
the gquestion arose about the answer
1 should give because the Chinese
note contained a repetition of the in-
vitation to Premier Chou En-Lai for
us to meet. We gave thought to it
and we came to the conclusion not
to, refer to it ag such in that note
because it was thought, after con-
sidering the whole case from our point
of view, that a separate letter should
be sent. Now all this was finalised—
the note was finalised—round about
31gt January and about the same time
it was decided to have thiz letter
sent, It was considered by the
Foreign Affairs Committee of the
Cabinet. I do not exactly know the
date but it is immaterial Within
those two or three days all the papers
were ready together. Naturally, they
were parts of the same procese of con-
sideration and decisiong and I signed
that letter on the 5th February. 1
was not going to sign the other paper
because it was going to be signed by
our Ambassador, prior to delivery to
the Chinese Government. We couid of
course have sent that note and letter
by telegram but then we thought it
better that the -Ambassador should
deliver it himsel and therefore, the
Ambassador had to take it from here.
It was given to the Ambassador and
he ultimately took it and the matter
wag finished so far as 1 was concerned
on the 5th of February. The Ambas-
“P,Or took it—I am not quite sure; I
he went for a brief visit to
dras for a day or so and he came
back and took it—on the 8th and he
i s o e 4 Jod Snlyerss
an in
and the leiter. Therelore, the
fiote is dated the ‘date of delivery al-
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though in aectual fact this was a
single transaction. In fact, the note
preceded in a sense the letter. If you
read that letter itself, you will see
that it refers to the note which was
going to accompany it Now the
letter is dated the 5th and the note
the 12th because it was signed there
but it emerged from here at the same
time,

Some people imagine that this was
some kind of a very deep diplomacy,
good or bad, so as to arrange the
dates in such manner, before Mr.
Khrushchev's visit or overlapping it or
something like that. 1 confess that I
am not so clever in these matters. I
was anxious that this should be, as
I said, finished before Parliament met
and 1 might place all these papers
before this House and the other. But
the decision that it should not be sent
by telegram but rather the Ambassa-
dor should himself take it inevitably
involved a few days' delay to reach
there. This House met on the B8th
February. That very morning our
Ambassador took it from us and we
gave him a few days to reach and he
delivered it. The moment we knew
he had delivered it—the Prime Minis-
ter of China was not available and
it was as a matter of fact delivered
to the Foreign Minister because we
did not wish to lose time—we placed
it, on Monday next, before this House
and the other.

I might mention another thing here.
Mr. Khrushchev was coming here a
little later; I think he arrived on the
11th of this month and my first talks
with him were on the 12th. It had
absolutely no relation to this ma'ter
of delivery or writing; it had been
previously considered and settled. In
the last few weeks we have had the
privilege and honour of welcoming
very distinguished and very import-
ant leaders, world leaders—President
Eisenhower, Mr. Khrushchev, Marshal
Voroghilov, Prime Minister of our
neighbour country, Nepal, and the
Prime Minister of Finland. All kinds
of speculations appear in the news-
papers. a8 to.-what I discussed with
President Eisenhower or later, with
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[Shri. Jawaharlal Nehru)
Mr, Khrushchev. Now obviously, Ican-
not, in answer to questions here or
elsewhere, give out the . content of
confidential talks; it will be impossi-
ble for any talks to take place with
other leaders if those talks were re-
ported in this way, publicly. Never-
theless, I shall go some distance, to
some extent, in telling the House
about the approach I made to these
talks, not the content of the talks.

For instance, I had many hours'
talks with President Eisenhower and
naturally we discussed a large number
of questions beginning always with
the world situation, the prospects of
the summit meeting, disarmament,
lessening of tension in the world and
going on to individual areas of the
world and discussing them. Fortuna-
tely for us, we have no problem with
the United States to discuss: we have
no problems with the Soviet Union to
discuss—no controversies or pro-
blems. So we discussed broad issues.
1249 hrs

[MR, SPEARER in the Chair]

I wag asked the moment President
Eisenhower went away. Did you ask
him help for the Five Year Plan?
These matters are being discussed by
our representatives with the represen-
tatives of other countries and of the
United States. They are more or less
public matters. But so far as I am
concerned, I thought it highly impro-
per that 1 should embarrass our dis-
tinguished guest by asking him to do
this or that for us. That is not my
way of approaching these questions.
And although some people did not
perhaps believe it—it is a fact that we
discussed everything including our
Five Year Plans—I did not ask him
precisely and deflnitely to come and
help us. He knows exactly our needs.
At that moment it was not the right
thing for me to do. It is a minor
matter because we have understood;
he understood me and I understood
him, I do not normally go about
making demands, especially from
distinguished guests who come here.

So also with Mr. Khrushchev. Our
talks lasted—I do not know—for three
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or four hours or may be it was mqn'
than that; five hours altogether, and
we discussed every subject within. our
ken. Again, we started all our talks
always now-a-days with the summit,
what is going to happen there, with
disarmament, the prospects of disarma-
ment for the reduction of world ten-
sion, plus, both with President
Eigsenhower and Mr. Khrushchev, the
tremendous revolutionary upheavals
happening in Africa, a most important
thing in the world today, and with
other world questions with which we
are not directly related but we are
related because they affect the world.

People thought no doubt that I
would talk at length with Mr. Khrus-
chev about our troubles with China
and that I would appeal to him or beg
of him or request him to come to our
help or bring pressure on China. 1
am rather surprised that people should
think so. At any rate, that is not my
idea of diplomacy or of treating a dis~
tinguished guest in this way. As a
matter of world survey and our own
problems, I did refer to our border
troubles, with him, and very briefly
in half a dozen sentences perhaps. I
told him that this is out case; it is all
for your information. Because I felt
that not to refer to it was itself wrong
when we were discussing our pro-
blems. But I did not ask him to do
this or that for us; I did not ask him
to bring pressures to bear. That, [
thought was none of my business. It
is for them to consider what they are
going to do and how they are going to
do it. There the matter ended. It
was a brief talk on this subject, maybe
lasting a few minutes.

The only thing that I can say about
these talks is this. Whether it was
President Eisenhower or whether it
was Mr, Khrushchev, they were good
enough to be exceedingly friendly to
India, to us, and to our aims and
objectives. That is all that I wanted
and it would have been embarrassing
for me,~and for the other party,—to
try to put questions to elther of them
and demand un answer. That is not
the way, I think, the right way, “to
behave. ’ '

. ke
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So, this question of our to
the Chinese Government had no rela-
tion to Mr. Khrushchev. It so happen-
ed that the answer had been sent
three or four days before. Naturally
the letter and the note had already
gone, and it was delivered just about
that time.

I should like to refer to another
matter. In the course of the criticisms,
some hon. Members referred, and
referred repeatedly particularly to one
item,—to the failure of our diplomats
in China and the failure of our defence,
not now, but in the last ten years. 1
would wish that our diplomatic per-
sonnel were not mentioned in this
way in our debates. They cannot of
course say anything nor indeed can
we say very much or lay on the Table
of the House as to what were the
reports that they sent or not. It is
not quite fair. I would however say
this: that broadly speaking, pecrsons
in our diplomatic service, more
especially our senior diplomats, have
a very high position in the diplomatic
world. They compare very favourably
with their brother diplomats from
other countries, They are respected
everywhere and respected not merely
because they convey messages from
us—anybody can do it—but because
they are men of worth, of understand-
ing, understanding our point of view

, and understanding the other point of
view, and they have done great service
to us,

I would gay this. So far as China
1 concerned, because we have always
attached great importgnce to the re-
Jations of India and China, we have
3ent our senior most and best men
here. It is a record of our highest
men going there. One of them
was there at the crucial moment
' the change of Government there,
th the success of the revolution, is
a Member of Parliament. The
who went before him or after,
after, have been our senior
d experienced diplomats, and we
very grateful to them for the very
work they have done in exceed-
Iy difficult circumstances.
?0 far as our defence is concerned,
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that is a larger issue. But during this
period of ten years or so, that have
elapsed, the responsibility of defence
for anything that has happened is of
the smallest. In fact, it is not at all
their responsibility. Whatever basia
policies we have followed are the res-
ponsibilities of the Government, or, to
limit them still further, they are the
responsibilities of the Foreign Minister
and the Prime Minister; if vou like,
of the Foreign Affairs Committee
of the Cabinet. But in the
fina] analysis, certainly they are res-
ponsibilities of the Foreign Minister
and the Prime Minister. Therefore,
while this House is completely justi-
fled in criticising the Foreign Minister
on the ground of policy, I do not think
it is guite fair to drag in others who
had no responsibility and no imme-
diate contact with that policy.

Now, one thing has surprised me;
that in the course of this long debate,
reference has been made so often to
thig letter of invitation. I do nol re-
member—I may be wrong of course—
any hon. Member referring to the long
note which accompanied that letter.
The note was, as I said, dated the 12th
of February, and signed by the Am-
bassador on that date. The letter con-
tains no policy. It is the note that con-
tains the policy of the Government of
India in regard to this affair. It is a
long note which took weeks of consi-
deration, hard thinking, revision, etc,,
and finalising. No reference was made
to it, You talked about reversal of
policy; you talked about national
humiliation and all that  But the
paper that contains that policy was not
referred to at all in this House. It was
a carefully drafted document and that
has been set aside, and the mere fact
taken that we have invited Premier
Chou En-lai. It seems to be very odd.
That letter was just a kind of adden-
dum to the note. It is the note that
contains the policy, that contains our
clear enunciation of where the Gov-
ernment of India stands in thig matter.
Now, as nobody has referred to it I
presume. . . .

Dr. Sushila Nayar (Jhansi): No
reference was made by the Opposi-
tion, but it was referred to by us.
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. Shri Jawaharlal Nehru: I am sorry;
1 stand corrected.

 Bhrimati Sucheta Kripalani (New
Relhi);: If I may say so, even Shri
Masani had a word of praise for it

S'hd Surendranath Dwivedy (Ken-
drapara); It wag referred to general-
1y, but there was no disagreement on
the contents of that note,

' Shri Braj Baj Singh (Firozabad):
Because it was appreciated. (Inter-
ruption).

Shri Jawaharlal Nehru: I am sorry.
My point is, when you talk about
policy, so far as policy is concerned,
it is contained in that note and note
only. You may object to my invita-
tion, if you like. That is a matter of
opinion, but it has nothing to do with
policy. They used big words—rever-
sal of policy—and in big terms—what
Shri Masani said, what Acharya Kripa-
lani said and to some extent what Shri
Asoka Mehta said and others said
Surely one should say whether one
agrees with the policy laid down in
the note or not. As I said, it may be
a wrong step, in the opinion of some
Members, that 1 invited the Chinese
Premier. Criticise it if you like, but
that is not a step of policy. One must
distinguish between these two things.

13 hra.

Now, I should like to refer to
another matter. They have said that
1 have gone back on what I have said.
1 do not wish to weary the House by
quoting what 1 have said previously
on this occasion, but because this
charge hag been made so much 1 am
compelled to do it. Broadly speaking,
I _have always said—not only about
Premier Chou En-lai, but everybody—
that I am always prepared to meet
anybody, subject to convenience, sub-
ject to something; but I shall never
say ‘no’. Of course, sometimes a meet-
mg may be more desirable and some-
less desirable, but I never say
' 16 a meéting, bécd becdude thit is the
T have hid
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I have always distinguished between
ndhemtolpohcymd refu.smgto
deal with the opp t or the Y-
If I have faith in myself, my people
and my policy, 1 can meet anybody
and discuss it. It is only people who
lack faith in themselves who dare not
ta'k about something to somebody
whom they dislike. - Politics is not a
matter of likes and dislikes: if wou
dislike somebody's face, you would not
see him. We represent great coun-
tries, When one country is faced with
conflict or possible conflict with
another country, it is no good con-
demning thig country or that country.
A people and a country should nevet
be condemned. I lay it down as &
proposition. Its policy may go wrong;
its Government may be opposed, bul
we should never condemn & whole
people.

Shri Rajendra Singh (Chapra): Who
has condemned?” To whom are you
referring?

8hrl Jawaharlal Nehru: That is one
of the basic things that I have learnt.
We never—some people might have in
the opposition benches—condemned
the British pecople throughout our
long struggle. We fought them—we did
not condemn them—and we made
friends with them when the time
came.

1 have proceeded on thig basis al-
ways and more especially in this par-
ticular case of India and China, which
raises world issues of enormous signi-
ficance, two mighty countries in Asia
facing each other in conflict with each
other, having this tremendous dispute
which, as I said previously, may not
be a matter of weeks or months, but
may be a matter of years and genera-
tions, if necessary. These are big
things, because neither China can put
us down nor can we put down China
It is patent If that is %0, one has to

proceed thinking, not of short exhibi-
tions of temper, but on the long-term
basis, how we are to maintain our
honour, dignity, integrity and every-
thing t-:ns co;nh d;::_ us, an? yet al-
ways, keep the open for
way out of this cohffict, It miy
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years before you can pass through
that door or anybody else can, but it
should never be closed. That is my
experience from such history as I have
learnt and such experience as I have
gathered.

I have met many of the great lead-
ers—political and gther—of the world
andxrisdtoleamhumunm lhqwe
read some bookg also about this sub-
ject and most of all, during the last
half a century, I have lived through
historic epochs. To no small extent,
many hon. Members here and T have
ourselves been actors in the great
drama of India. So, with such expe-
nqnne as we have sot. we have to.face
issues. We have to face an issue today
of a greater magnitude than any we
have faced previously. It is not casual
talk I am indulging in, because as 1
said, in the coptext of history, two of
the biggest countries of Asia and of the
world, I say, have come face to face
with each other, angrily face to face
wuh each other. What are going to he
ﬂm consequences? I do not know. 1
cannot peep into history, into the
tuture. But I do know that when such
a-thing occurs, it requires all the
wisdom, all the strength and perse-
verance of a nation to face such a con-
tingency. I have pleaded for that wis-
dom and at the same time, tact and
patience.

What have I said about this matter
previously? Hon. Members quoting
my previous statements, have said that
I would meet him when a meeting
would bear fruit. Even there, I never
denied that I will not meet him I
said on the 5th November:

“This business of meeting. My
general approach, our general ap-
proach, again if I may refer to my
dim and distant Gandhian past, is
always to meet, always to discuss,
to avoid strong language, but to
be prepared always for strong
action in so far as one can be pre-
pared, and above all avoid, get-
ting excited and afraid.”

With all respect, 1 would venture to
present these sentiment; of mine to
some hon. Members opposite.
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Then, on the 16th November, I
wrote to Premier Chou En-lai:

“I am always ready to meet and
discuss with Your Excellency the
outstanding differences between
our countries and explore avenues
of friendly settlement ... It is
necessary, therefore, that some
preliminary steps are taken and
the foundation for our discussions
laid.”

On that very day, 16th November, 1
spoke in the Lok Sabha as follows:

“Premier Chou En-lai also sug-
gested in his letter that the Pri.in_e
Ministers might hold talks in the
immediate future to discuss the
houndary question and other out-
mnm issues between the two
countries. I have always ex-
pressed my willingness to_discuss
any matter in dispute. But, if
such a meeting is to bear fruit, as
we want it to, we should first
concentrate our immediate efforts
at reaching an interim understand-
ing, as suggested.”

So, I should like the House to
observe that at no time have I said
that I will not meet. It always de-
pends on certain circumstances, in a
changing situation. (Interruptions).

Shri Rajendra SBingh rose—

Shri Jawaharlal Nehru: I am not
prepared to give in. Allow me to pro-
ceed.

An Hon. Member: 5Sit down!

Bhri Rajendra Singh: Look at the
behaviour of some hon. Members!

Mr. Speaker: The hon. Member will
resume his seat.

8hri Jawaharlal Nehru: I have
listened to strong language from the
opposite side, objectionable language
and unparliamentary language, If I
may say so, and I would beg of them
now to listen to some parliamentary
language. (Interruptions).

Shri Hem Barma (Gauhati): When
he says there hag been strong language
from the opposition, it means  that
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there was first strong language from
the other side.

Mr. Bpeaker: The proceedings will
show where strong language has been
used.

Shri Jawaharlal Nehru: On the 27th
November, I said in the Lok Sabha:

“It is true that, much as one
might desire a meeting, that meet-
ing itself, unless it is held under
proper circumstances or a proper
atmosphere, with some kind of
background and preparation, may
lead to nothing. It may fail; it
may do harm. It is a matter
of judgment It is true
‘that any such meeting which has
the faintest resemblance to carry-
iig out the behests of another
party is absolutely wrong. I do
not wish to delay anything. I am
not trying to escape from the very
idea of a meeting. I want it I
welcome it as early as possible,
but there must be some
paration, some ground for it"

In the Rajya Sabha, I said on the
22nd December: :

“*The point that is brought out
throughout that letter (the letter -
of Premier Chou En-lai) is a
strong desire to meet. So far as
1 am concerned, whenever the
time comes, whenever it is suit-
able, 1 shall avail myself of that -
opportunity, because the issues are
too serious for any other course
to be adopted.”

In my reply to Premier Chou En-lai
on the 21st December, 1 said:

“] am always ready to meet and
diseuss with your Excellency the’
outstanding differences between
our countries and ecxplore the:
avenues of settlement How can,
wo, Mr, Prime Minister, reach an
agreement on principles when !
there is such complete disagree-
ment about the facts? 1 would,
therefore, prefer to wait for your

- +promised reply to my letter of
September 26 and our note of”
‘Wovember 4, before we discuss

That is to say, the meeting.
asked further about the conditions for
a meeting. My reply was:

what should be the next step. I
wish to add that it is entirely
impossible for me to proceed to
Rangoon or any other place within
the next few days."

Then, at a Press Conference, on the
8th January a question was asked of
me;

“Do you project a meeting
between yourself and Chou En-lai |
at some date ‘near enough?

The mwerwﬁ:

*1 am not projecting the meeting
at present, but I cannot rule it
out, It degends on circumstances
because, as I said, we do not, I
hope, act in terms of closing any *
doors whith would help. I don't '
rule it out at al] but, at the pre-
sent moment, that is not in view.”

. )

“T don't think it will be proper °
for me to lay down conditions 1, 2,
3 and 4, this must be done, this
kind of thing. When two coun- -
tries take up those rigid attitudes,
then any question of considering :
a matter becomes difficult. Al
kindg of things happen. National
prestige is involved, apart from
other things.” '

Finally, a straight question:

“Does it follow that you would
be prepared to meet Mr. Chou En-
lai unconditionally?"

My answer:

“Iy means, first of all, that I am
prepared to meet anybody in the
wide world. There is nobody
whom I am not prepared to meet.
That is number one. The second
is, one wants to meet people when
one thinks that the meeting will
produce results, good results, and’

* not ‘bad results. These are the!

two main considerations. One'
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does not rush to a meeting aim-
ply because a meeting is talked
about. A meeting may be mistim-
ed, misjudged and, therefore, pro-
"duce bad results. On the other
hand, if there is any chance of a
good result. a meeting should be
agreed to. .

. S0, it is difficult for me to say
precisely when, where and under
what conditions, a meeting might
,iake place, but I cannot rule it
out."

Here is a series of quotations from
what I have said-in the Lok Sabha, in
the Rajya Sabha and in the press con-
ference, and you will see the same
stream of thought running in my
mind—never refuse the meeting and
try to get the meeting in the best of
circumstances, as good circumstances

was possible, and consider from time to
time whether it is more desirable or
less desirable.

*When Premier Chou En-lai invited
me to meet him within a week or so
ai Rangoon, apart from the physical
difficulty of my going to Reangoon, I
reacted ugainst this proposal—I did
not like it—for a variety of reasons. [
did not quite see why I ghould go to
Rangoon or anywherc else for that
meeting but, above all, 1 did not like
this, well, shall I say, “come next
week” business; and above all, the in-
vitation to the meeting was contained
in a document, in a letter which laid
down the Chinese view-point, and it
wanted some principles etc., settled so
as to meet to discuss some principles.
Now, if I had accepted that meeting, it
would not have committed me, of
course, to anything, but the back-
ground was the Chinese letter to me,
That would have been the back-
ground, although 1 was not committed
to it. I wanted to clear that up. T
Wag not going to him with that docu-
ment, because 1 did not agree with
that document, and I wanted to wait
a | have said, for a subsequent longer
letter in reply to my letter of Septem-
ber 24th. That is why I said “I shall
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consider this question later”. So, when
the letter and other papers came and
we considered this and we drafted &
reply to be sent, we felt—I felt and my
colleagues in the Cabinet Committeé
felt—that gince we have discussed this
for a considerable time, it would be
desirable in the balance to proposc a
meeting in India between Premier
Chou En-lai and myself,. Now, my,
letter to him does not commit him to
anything, that is our case, just as his
letter has not committed me. But it
does make a difference on the basis
“after this letter we meet”, a consi-
derable difference, to my meeting after
hig letter,

Shri Hem Barua: Where is the
difference in facts?

Shri Jawaharlal Nehrn: Hon Mem-
bers opposite, well, I do not challenge
their greater wisdom in these mat-

Shri Hem Barua: I am not referring
to our wisdom. I want to make one
submission. Whatever the Prime
Minister has read, is that a vindica-
tion of the criticism levelled by the
Opposition? We said that no pur-
pose would be served by a meeting
1o discuss the principles unless and
until differences on facts are resolv-
ed. Till then we should not meet.
Where are the differences on facts:
we wanted to know that. We did not
say that he should not meet Premier
Chou; but, at the same time, facts are
there to be resolved.

Shri Jawaharial Nehru: 1 am very
sorry that my reading out all this
has not been completely absorbed by
the hon. Member's mind yet. That is
my difficulty, My difficulty is, and
1 am quite frank with you, that thgm
are certain vested interests o?nosulﬁ
any settlement between India and
China. ' I am quite frank. {Inter-
riptions) .

Shri Rajendra Singh: I condemn it.

Shri Hem Barua: Where is the
question of vested interest . . . {mla‘-
ruptions) .
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Shri Goray (Poona): The only vest-
od interest is our love for this coun-
try. There is no other vested inte-
rest.

8hri Tyagl (Dehra Dun): It is a
political interest.

Shri Jawaharial Nehru: By vested
interest I mean mental, psychological
interest, and not vested interest, . . .

Shri Hem Barua: The Prime Minis-
ter has failed to clarify this issue.
Whenever he accuses our wisdom or
our intellect, we have not yet sub-
mitted to that accusation. He failed
to make the issue clear before us.

Shri Jawaharial Nehru: Am I, Sir,
as I have done in fact, meekly to-its
ten to charges of dishonour and un-
fairness?

Some Hon. Members: Shame, shame.
(Interruptions).

Shri Jawaharlal Nehru: Is it the
idea of the opposition that I should
patiently listen when they say that
I am bringing about national humilia-
tion? ' I would rather be unwise than
be a traitor to this country. These
are charges brought against me and
if I speak calmly on this subject in
-this House, it does not mean that I
do not feel strongly about this sub-
ject. I honour this House and its
conventions; therefore, I speak calmly.
1 am angry at the kind of things that
have been said in this House, not only
angry at what has been said from the
other said but from this side too. 1
think it is unbecoming.

Shri Rajendra Singh: You concede
that now,

Mr. Speaker: Order, order. Let him
g0 on.

Bhri Jawaharlal Nehrm: [ am
endeavouring to reply. . . .

Shri Rajendra Singh: We concede
that you are the first patriot in the
country. We do not challenge your
patriotism.

An Hoa. Member: Order, order.
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Shri Hem Barua: Why should tney
say “Orcer, order”?

Shri Jawaharlal Nehru: I did not
interrupt & single Member when he
spoke, except....(Interruptions) I
cannot understand why hon. Members
cannot listen patiently when they do
not like something,

Mr. Speaker: I have always said
that the hon. Minister must be allow-
ed to go on, and if they have dny
serious points of doubt, at the end of
the! speech, if I consider that any
clarification is necessary, I shall allow
one or two questions.

Shri Hem Barua rose—

Shri Jawaharial Nehru: There is
questisn of any clarification. I
not giving in to anybody. Sir, I
peal to you, if I do not give in,
another hon. Member get up and
on interrupting me?

Mr. Speaker: No.

Shri Jawaharlal Nehru: Far six
days or five days I have listened to
this debate, and except once. , ..

Mr. Speaker: I can only say this
much. No siZe should cast aspersions
on the honesty or the motives of ‘the
other side. All of us are engaged in
the common endeavour to see that
this matter is amicably settled.

Shri Jawaharlal Nehru: May [
enquire, when we are called dis-
honourable persons, when we are said
to betray the country, is that an ss-
persion or not?

Mr, Speaker: It is.

Shri Hem Barua: I did not dispute
the honesty. . . .

Mr, Speaker: Order, order. I am
anxious that neither side need attri-
bute motives to the other side. The
doubt is as to what are the changed
circumstances which have necessitat-
ied such a kind of policy of request-
ing that he may come here. That is
a legitimate ground amd the  hon
Minister may explain it. Beyond that,

E

wEsE
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io say that the hon. Minister has let
down the country, or done something
slse, or attributing motives is  not
right, nor is it necessary for this side
to say that others have a vested inte-
rest.

8hri Jawaharial Nehru: What [ said
was this. I should like to explain my-
self. Some hon. Members—I am not
referring to all hon. Members of the
Opposition, but certainly some indi-
widuals here—are so passionately com-
mitted to the cold war attitude. That
is what I cal]l a vested interest, that
is, this cold war attitude of Shri
Masani, for instance, Shri Masani
and I, I regret to say, are farther re-
moved than any two human-beings
can be, in thought. Shri Masani dis-
likes any kind of a step taken by any
country, not by India alone, which
might reduce tension. You see it is a
basic attitude. While I proceed with
this, I will say this. It is not = ques-
tion of vested interest of property and
money but of mental commitment to
certain ideologies. Now, for instance,
take another vested interest of the
other kind, that is, of the Communist
Party. ... (Interruption).

Shri Braj Raj Singh: Poor fellows!

Shri Jawaharial Nehru: They quite
fail to understand a national mowe-
ment, a national feeling, a national
upsurge in the country....(Inter-
ruption). Here are two.. (Inter-
ruption). That is what I meant. This
cold war attitude, I think, not only
now but always is 2 wrong attitude.

Shri Ranga (Tenali): Attitudes are
cammon to all....(Interruption).

Bhri Jawaharlal Nehru: I am making
2 general statement that the cold war
approach is always and, I say,
inevitably a wrong approach what-
ever happens. That does not mean
weakening in meeting an opponent or
an ensemy. 'Of course, not.- But thai
mental attitude towerds cold war
is the .one basic lesson that L and I
hope others, learnt from Gandhiji I
4o not mean to say thht I have acted
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up to that lesson always. That is my

failing. I lose my temper and do all

kinds of things.

Bhri Ranga: We are all comrades in
the same way.

Bhri Jawaharlal Nehru: But I do
believe that ‘that is a right attitude
when dealing with individuals, groups
or nations. More particularly when
you have to deal with the conflicts of
big nations that attitude has very
far-reaching consequences. When you
have to think of that in the context
of the world today you have to be
very careful. Any man with the
least sense of responsibility should
realise this attitude, which increases
tension, bitterness and hatred, is not
a good attitude. It may end ultimate.
ly in the destruction of the world and
g0 on. So, I was venturing to say that
this mental attitude is wrong. It may
be honestly held. I do not say that
people who indulge In cold war are
dishonest. But it is an attitude which
comes in the way, apart from its being
basically wrong, because the cold war
is based on violence and hatred The
hatred may be justified in the sense
that the other party may be wrong.
But nevertheless it is a wrong atti-
tude.

Secondly, apart from being a wrong
attitude, it closes one’s mind and pre-.
vents considering a changing situa-
tion as it changes. We have got a fix-
ed mind which was flxed, let us say,
five or ten years ago, The situalion
may change but we apply the same
canons of interpretation to it. So, I
would venture to say that in regard
to these border issues if this House
approves of the note that we have:
sent that is the policy. That is the
policy note. I take it, if I understand
it, that people do approve it. I am
not quite sure of hon. Members of the
Communist Party as to whether they
approve it or not. I do not know
because their approach is somewhat
different. But there it is.

The Communist Party has  been
carrying on a big propaganda  that
the two Prime Ministers must meet.
If there is anything which would pre-
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vent any meeting it is that propaganda
of theirs so far as I am concerned,
because it is obvious that their objec-
tive in their propaganda is something
entirely different from my proposal.
They are trying to hide, if I may use
the word without disrespect, their
opinions and feelings on this subject,
not to express them clearly enough—
some of them, not all—by shouting,
“Let the two Prime Ministers meet”.
Then they need not say anything
about the question, But it is not on
that basis or on that argument that
I have proceeded. After all, I have
to explain.

I do not know if this meeting will
take place. I hope it will. But any-
how 1 thought it my duty and in the
LCommittee my colleagues thought it
our duty to take this step. We took
it after full/consideration of its con-
Sequences. en if we took that step
people objected to it saying, ‘“What”
You say that he will be our honoured
guest.” What else, may I ask? How
<lse can we treat anybody whom we
invite to this country? How else?
Here again comes that cold war men-
tality of hatred. No reason, no logic,
no graciousness and things are said
‘here which, if I may say so, bring
little credit to India. It brings little
credit to India to say these things,
which could be repeated, about the
leaders of great nations with whom
we may be in conflict. How do we
speak of those leaders?

May I say what I have just now said,
that we must never speak ill of a
whole people. So also. we must not
speak ill of the leaders who represent
those people, For the moment they
are not Individuals. They represent
those people. 1 may be a person with

“many failings and you may condemn
me. You may do many things. But
1 feel sure that even those who have
not a particular soft corner for me
will resent if any outsider insulted
me, the Prime Minister of India, be-
cause then 1 become a symbol of this
Parliament of India apart from my
failing. So, others are also symbols
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and something should not be said
which bars any consideration of any
problem, which closes people’s mind
and which brings in too much passion
and anger. That is all that I have to
submit. That does not mean our not
criticising the policy of another Gov-
ernment or opposing it or fighting it.

I think it was Shri Masani and per-
haps some other hon, Members too
who talked about forming a bloc of
South Eastern Asian countries, of
Burma, Ceylon, Indonesia and India.
I do not know if this is some kind of
revival of the old idea of a third force,

ShrllrulljSin;h:ThatisnoLI
Shri Jawaharial Nehru: That is not.
Bhri Braj Raj Singh: Can't be.

Bhri Jawaharlal Nehru: Whatever
it may be, I should like the House to
consider that this kind of thing means
nothing at all. First of all, I am hap-
py to say, we are in the closest
friendly relations with these countries,
with Nepal, Burma, Indonesia, Ceylon
etc. This kind of reference to other
countries in this fashion is often found
rather irritating by those countries as
if we want to dragoon them into some-
thing. They do not like it. They are
independent countries, very friendly
to us often with common interests.
But the moment any element comes
in “Oh! they want to exercise some
pressure on us, Oh! they are in
trouble; they want our help”—what-

“ever it may—there is this element of

making them do something which
they may not like to do. That is
never a right approach to any coun-
try, if I know anything about rela-
tions between two countries. There
are all kinde of pressures—pressures
on all countries, on our country, on
their countries. To imagine that they
would yield to some pressure, is not
correct, They have to judge accord- -
ing to their situations, internal and
external politics. The main thing that
we aim at is friendly relations, co-
operative relations and I am glad that
we have got ‘them.
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4. do not wish to say much regard-
ing defence, that is, the border ques-
tion. We have already informed the
House that we have to adopt in re-
gard to defence not only a short view,
the immediate dangers, to protect
ourselves, but the long view also.
We cannot exhaust our energy, our
strength, in some short view and
have nothing left for the long view.
80, both views have to be taken, and
undoubtedly they involve burdens on
us, and I am sure the House will
agree t0 our carrying those burdens
because, after all, the basic policy
of every country, the basic foreign
policy of every country is to protect
itself; other policies come later. I
have talked about various approaches
so foreign policy, but the basic ap-
Jproach of foreign policy is always to
guard the interests of the country,
other things follow it. Of course, we
want to guard those interests, not in
a narrow way, not in that type of
ultra-nationalist way which does not
look at the world, but we want that
to fit in with world developments and
world peace and all that; and in fact,
in the long run it i= those world in-
terests that also come to our help.
So, looking at defence from this point
of view, it is not for me to tell you,
and 1 cannot tell you, what exact
steps we take on our borders, be-
cause that kind of thing is not said
in the public, but we are taking all
the n 'y steps ilable to us on
our borders. We are trying to build
roads, airports ete., whatever it may
be.

I think it was Shri Bhakt Darshan
who again repeated this business of
foreign aircraft flying over our terri-
tory. 1 believe he said that some ex-
servicemen, ex-soldiers had told him
20. Now, I can assure him that our
Air Force is very vigilant in  this
matter, and our Air Force has as-
sured us that no such thing has hap-
pened. Apart from the fact that our
own airerafi arc flying frequently
there—it is very difficult for an
average man to distinguish aircraft at
30,000 feet; no doubt, it is 30 to 40
thousand feet—apart from that, this is
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a roule by which the Soviet service
flies to India twice or three times a
week, I forget how often—the TU
104—and they gsee the strange thing
coming. Apart from that, when Mr.
Voroshilov and Mr. Krushchev came
here, there were so many flights in
that connection to bring them, their
parties, to bring things for them, take
back things, constant flights, and
therefore they probably mistook this
for some kind of foreign, enemy air-
craft which was intruding on our air
space. .

I need not say much about the situa-
tion im the Naga Hills Tuensang Divi-
sion. 1 think that certainly it is
infinitely better than it has been in
the past. Nevertheless, it is true that
sporadic troubleg take place and it is
exceedingly difficult to put an end to
them. But the major improvement
there is not more or less of this kind
of sporadic trouble, but a change, I
think, in the mind of the Naga people,
which is the real, basic, helpful thing
that iz happening, and I hope that
will bear fruit

Now, I ghould like this House to
consider our problems in that larger
context of the world We can never
foreget the world, we are too closely
knit to it to separate ourselves, and
in the world today the major thing
that is happening is this approach of
the leaders of rival countries trying
to find a way out, trying to go shead
with disarmament and solve or lessen
the tension which exists. This is of
tremendous significance because, if
this is not done and if the world con-
tinues in any other way, then all our
problems will be solved by wvast des-
truction which is not the destruction
of whr, but practically, if these atomic
and nuclear weapons are used, a
curse on the world from which it
cannol recover even—this  atomic
radiation spreading out and creeping
everywhere. Therefore, these are of
the utmost importance, and therefore
we should endeavour in our own way
{o help. We cannot do very much,
we arc not among the World Powers
in the sense of military prowess or
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financial prowess; nevertheless it so
bhappens that we have gained some
prestige in the world as a people, as
& country which is devoted to peace,
and that is one reason also why the
problems affect us, whether they are
of Pakistan, or whether they are of
China. We have to face these prob-
lems bravely, we have to face them
with strength, not giving in, not sur-
rendering, but we have always to re-
member that our language and ap-
proach fits in with the temper of the
world which aims towards peace to-
day. So, we have today to look at it
in this big way.

One of the big things that is hap-
pening today in the world, one of the
very big things, is the revolutionary
ferment in Africa. Recently we had
this French atomic test in the Sahara.
Well, it is a deplorable thing, I think,
deplorable by itself, deplorable be-
cause it begins another series of ato-
mic tests and we must regret it, and
we have tried our best, and the United
‘Nations, indeed, have expressed them-
selves previously against it. But far
bigger than this French atomic test
in Africa is what the people of Africa
are doing today, rising up, sometimes
rightly, sometimes wrongly if you
like, but nevertheless in a state of
tremendous upheaval. That is what
is happening, and it is obvious that
#o far as we are concerned, our hearts
and our good wishes must go out to
them in this tremendous upheaval.

In this connection, all kinds of new
preblems will arise in Africa affecting
the world. One of the biggest prob-
lems has been the racial problem. The
House knows how the South African
Union Government has fixed its policy
on the basis of racial discrimination
and a master race and apartheid etec.
We have suffered, the people of Indian
descent have suffered from it, but far
more the Africans have suffered from
it. NMow, what is going to happen in
Africa when the greater part of Africa
consists of independent nations stand-
ing on their dignity, not accepting in
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the slightest degree any kind of racial

discrimination, well, the future will

show. But obviously, things will bt

remain as they are today.

In this connection, may I say that
I welcome the recent statement made
by the Prime Minister of the United
Kingdom, Mr. Macmillan, addressing
the two Houses of Parliament in Cape
Town. It was, in so far as policy
is concerned about racial discrimi-
nation, a clear and forthright state-
ment. Naturally we feel strongly
about this, and I earnestly hope that
what Mr. Macmillan has said will be
the firm policy in all the countries
over which Britain holds sway.

I would wish that some of the lea-
ders of the African people who are
in detention or in prison, leaders of
note, leaders of influence without
whom no settlement can be maile,
are released, because unless they are
released there can be no settlement of
these problems.

Then 1 would say just a word about
Goa. The first thing is that 1 should
like to assure the House, because
there appears to be some mis-appre-
hension, that we are going to take
ne steps which in any sense might
prejudice the liberation of the Goan
people. We have been, to some ex-
tent, rather restrained from taking
any further steps, because we have
been waiting, to some extent, for the
decision of the World Court. The
problem before the World Court has
nothing to do directly with Goa; it
has to do with Nager Haveli. Never-
theless, it has been a restraining fac-
tor in our consideration of this im-
portant problem. That decision, T
hope, will come within a month or
80,

Another subject which has been
dealt with at some length in the de-
bate, or at any rate, referred to re-
peatedly, was the question of corrup-
tion. Now, if you deal with the ques-
tion of corruption, there can be no
two views about it, that every pogm-
ble and feasible method should  be
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émplwed to deal with it, to suppress
it and to put an end to it,

- Shri Asoka Mehta seemed to imply
that 1 denied that there was corrup-
tien. Of course, he has got a véry
wrong impression. What I have said
repeatedly is that while there is a
good deal of corruption in our ad-
ministrative services and elsewhere, 1
do think that the references made to
it give it greater importance, that is,
it appears by these references to be
more widespread than actually it is. I
certainly think that in the higher ser-
vides the standards are fairly high I
d6 not deny that cases occur. In
fact...

Shri Braj Raj Singh: Not very
high.

Shri Jawaharlal Nehru: In fact,
gince we established a Special Police
Establishment to deal with this
matter, they have had a good deal of
success in this. I do not know if hon.
Members pay much attention to
monthly hand-outs that are put in the
Parliament Library from the Special
Police Establishment as well as an-
nual reports. Anyhow, a new annual
report will be coming out, I think, in
a month or so.

Shri Rajendra Singh: I submit that
the integrity of the Police Depart-
ment, however high it may be, Is
not above suspicion,

Shri Jawaharlal Nehru: The hon.
Member may also suspect sometimes
the judiciary. I am not saying that
PN, the police should deal with it,
but it is the police that starts cases,
our Intelligence Departments. If they
are not good, change them. But you
connot deal with them in an ad hoe

_Anyhow, I should like to give some
brief report. I am placing a noté on
1h¢ Table of thé House, a note called
‘Review of the Work done during thé
year 1959’ by the Special Police Esta-

ment. [Placed in Library. See
No. LT-1919/60).
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The number of cases relating to
bribery, corruption etc. was 917 in
1958, including pending cases from the
year before. 1671 cases were inves-
tigated during 1059. Of these, 284
were gent for trial. 501 were reported
for dephrtmenta] action, and 101 weré
dropped for want of proof. OF the
cases sent to trial, 180 resulted in
conviction of the 383 sent for depart-
mental proceedings, 325 resulted in
punishment, 1184 public servants,
including 207 gazetted officers were
involvéd in the new cases of 1959.
118 Government servants were
convicted in courts, including 10
gazetted officers. Among private per-
sons convicted, as the House well
knows, were Ramkrishan Dalmia and
Haridas Mundhra. Monthly press
releases are being issued about the
work of the Specizl Police Establish-
ment, and coples of these are sent to
the Library of Parliament. 1 shall
place a note on this.

The question that was really arising
is about the proposal to have a tri-
bunal, standing independent tri-
bunal. I have ventured to say in the
other House and here too in answer
to questions that I do not think this
is desirable or feasible. Some very
eminent people with high qualifica-
tions, judicial and other, have also
advised me that this is not a feasible
proposition even under the Constitu-
tion of India. Apart from the consti-
tutional difficulty, I cannot under-
stand—there may be other ways—
how this particular proposal can be
said to be a helpful one. I think that
it a tribunal sits down and invites

plications from all over, then com-
'faints will simply paralyse the ad-
ministration, and there will be hardly
any work done, and ell the mind of
the country and everything will be in-
volved in these arguments, ch_m_‘gel
and counter-charges. So, I cannot
understand that particular proposal X
can, of course, understand, ltu‘
specific charge which has been made
being investigated by any -suitable
tribunal, , whatever it may. That s
a right thing.
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You have, at the present moment,
a certain apparatus, whatever it may
be, police etc, the law and so on.
Anybody can take a person to a court
for it, although I must confess that
that appartus ig a slow-moving one
We want to expedite it We want
your help, your suggestions to do it.
It any other proposal is there for us
to consider, let us consider it. But
one thing I cannot understand is this.

A specific proposal, a specific charge, -

can be investigated. But one cannot
investigate charges which are not
charges but just vague declamations.

I remember, I hope I am right, that
my hon. friend Shri Tyagi many
years ago talked about corruption
and my old' colleague Shri C. D. De-
shmukh replied to it saying it is no
good making these vague charges,

bring the specific instance, and I shall

enquire.

Shri Tyagi: I was on these benches
then, not a Minister.

Shri Jawaharlal Nehra: Naturally,
it he had been a Minister, he would
not have said that. But there it is.
Wherever it is, one can enquire into
charges that are made. There are
procedures. This Government, and
this House, in fact, have taken action
in regard to enquiries about big
action, in the past, involving some of
the most important persons in the
land.

. Shri Braj ERaj Siogh: Certain
chargeg have been made during the
course of the debate. Is the Prime
Minister prepared to constitute some
sort of tribunal for enquiring into
those chargea?

Shri Jawaharial Nehru: I am glad
the hon. Member has reminded me of
what he said. I remember he refer-
red to the U.P. Minister, and a con-
tract being given to his son. Is that
the case?

Shri Braj Raj Singh: Of course. 1
‘was not allowed to name the Minister.
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Shri Jawaharlal Nehru: [ had for-
gotten about that matter. So, I am
grateful to my hon. friend When '
this matter was raised, as is usually
done by me, I immediately wrote to
the Chief Minister and to the Minister
concerned and others. While we were
enguiring into this matter, which en-
quiry I continued, a case for libel or
a kind of defamation was started
against the persons who made the
charges. Those cases are still going
on. This matter was also referred, 1
think, to the Election Commissioner.
in a slightly different context, That
is also going on. However, 1 proceed-
ed with my own way of enquiry.
Whether it is satisfactory or not, it 1s
for the House to judge. I did not
wish to interfere when the case was
goinggon in the law courts, but I got
all the charges, with such evidence as
could be stated by those who made
the charges; 1 had answers to these
charges; I did not look into them; I
did not think myself competent to do
so. Having got all that, I sent them
to the Law Minister, and the Law
Minister examined them  very
thoroughly and wrote a long note on it
which I sent to the Chief Minister:
and it was shown to the people who
made the charges; it was shown to the
Governor. [ was in a difficulty. I
could not publish it because the case
was going on. That is my difficulty.
And it ig still going on. But, in that
particular note, I must say, since [
am asked, although T do not wish to
come in the way. of the law......

Dr. Sushila Nayar: It would not be
right for the Prime Minister to
express an opinion when the cases
are sub judice.

Shri Jawaharial Nehrm: I am
inhibited from saying it.

'"Mr, Speaker: He need not give us
the benefit of his conclusions at this
stage. '

Shri Jawaharial Nehru: I am nyui(
that I sent all this. .
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Shri Esswara lyer (Trivandrum):
On a point of order. It would be

unfair for the Prime Minister to say
anything about a matter which is
pending in the court. If he says that
there is nothing in the charge, then
the court may be influenced.

Shri Jawaharial Nehru: That has
been my difficulty during -all these
months. Otherwise, I would have
said many things, but I am merely

Shri Ram Krishan Gupta
(Mahendragarh): May I know whe-
ther any such case has been received
from the Punjab?

Shri Jawaharlal Nehru: 1 have
received. In the past year or two,
quite 8 number of things have come
and they have been examined and
reports have been issued. It is true
one or two cases have come fairly
recently—by ‘recently’, I mean in the
last few weeks—and they are being
dealt with now.

Shri Tyagl: 1 wonder if the Prime
Minister has the authority to investi-

gate cases which are forwarded to’

him by private persons about Minis-
ters in the States. It is only a private

matter,
Shri Jawaharial Nehru: It is not a
question of legal authority. My

investigations only go to the extent:
is there a prima facie case to be dealt
with or otherwise? 1 cannot go
beyond that. T cannol punish a
person.

Mr. Speaker: 1 may say at once
that it is the responsibility of the
Centre to constantly ‘watch—not to
interfere—the manner in which the
constitutional machinery works in the
Btates,

| Shri Jawaharial Nehru: Yes.

{ The other day a leader of the
Bwatentra Party, Shri V. P. Menon,
Bald that he knew of partiality and
mnpropriety occurring in the case of

Ministers. Whenever I see
iay ‘such thing, I write to the party
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concerned: ‘Give me some informa-
tion’. Immediately I had a letter
sent to Shri V. P. Menon to enguire
what this was about. He did send =a
reply which was not very helpful. He
said, ‘1 would like to look at the flles
etc' As it is, he is prepared to make
a statement without looking at the
papers! However, I have inquired
into this matter. This matter is twelve
years old—the matter to which he
referred—that is, 198. It was »a
matter connected with his own Minis-
try, of which he was Secretary and
Sardar Patel was the Minister, I
think it referred to some Ministers of
the old Madhya Bharat Government
and Vindhya Pradesh Government. I
won't go into details. But we inquir-
ed into it. We decided to start prose-
cutions; in fact, I am not quite sure
if they were not started. The matter
was then considered fully. I think it
was referred to the Solicitor-General
and the Attorney-General. It was
considered by Sardar Patel, of course,
and Shri Rajagopalachari. They both
sent up a note to me, a final note,
saying ‘we considered fully these
cases; there is no substance in them.
This was the report of the Attorney-
General too, and they ghould not be
proceeded with’. I accepted their
advice, the advice of senior colleagues
and the Attorney-General. What
could I do? They were all rather
petty cases, petty in the sense -that
there was some confusion about
travelling allowance etc. They were
withdrawn.

Anothey case was about a gentle-
man of the name of Sardar Narmada
Prasad Singh. He was later involved
in a much bigger case about insurance
scandals and he absconded, and
remained absconding for a long time.
Then he was apprehended and he
spent gome time in prison,

I mention this, that here after
twelve years Shri V. P. Menon makes

Dr. Sushila Nayar: The gentleman
concerned in the case was in the PSP’
at that time. - .
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Shri Jawaharlal Nehrn: Maybe, It
does not matter.

Here Shri V. P. Menon, a prom‘nent
member of the Swatantra Party,
throws out this charge of how Minis-
ters have been misbehaving and com-
mitting improprieties. And when we
go into this matter, we find it was a
matter of twelve years ago when Shri
V. P. Menon was Secretary of that
Ministry, Sardar Patel was there, Shri
Rajagopalachari was consulted, so was
the Attorney-General, and a certain
action was taken. It does seem to be
rather unfair that these charges should
be bandied about—thrown about—in
this way.

I have taken = lot of time, but there
is just one major matter about which
I should like to say something, that is,
planning. Shri Asoka Mehta said that
the President’s Addrese had given no
indication about the outline of the
Third Plan and when it would be
available to the House. The National
Development Council meeting is going
to take place on the 19th and 20th of
March. It is hoped that before the
end of April, the Planning Commission
will publish a Draft Outline of the
‘Third Plan for consideration by Par-
liament. Meanwhile, as the House
knows, there is an Informal Commit-
tee of Members of Parliament of all
Parties which meets sometimes to con-
sider the Third Plan. The tentative
approaches to the Third Plan—I would
repeat they are tentative; some of this
information has appeared in the Press;
1 am repeating it more authoritatively
—the tentative approaches of the
‘Th'rd Plan are (1) increase in national
income of at least 5 per cent. per
annum; (2) total investment of
Rs. 9,950 crores; (3) in the public scec-
tor, investment of about Rs. 5850
crores, with a total developmental out-
lay of Rs. 7,000 crores. The latter
figure compares with Rs. 4,800 crores
of the Second Plan as originally drawn
up. In the private sector, including
agriculture, small industry, housing as
well as organised industry—investment
of about Rs. 4,000 crores. This com-
pures with the present estimate for the
Becond Plan of Rs. 3,300 crores.
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At this stage, the plan for industry is
being drawn up from the point of view
of the economy ag a whole, not public
sector-private sector. What we require
are physical targets. Distribution as
between public and private sectors
would come later, keeping in view
naturally the broad policies of Govern-
ment in regard to such matters. Our
approach broadly is that there is a
broad policy, but then there is a prag-
matic approach. We want to do the
job and the sooner we do it the better,
keeping in view that broad policy. Now
Government are considering the lines
along which the general public should
be given an opportunity to contribute
to a limited extent to the capital of
State enterprises in industry and
allied flelds.

It is obvious that this requires a very
great effort, and I repeat something
the Planning Commission has said—it
is so obvious, but still T repeat it
because it is important—namely, the
following conditions have to be fulfill-
ed: (1) increase in agricultural pro-
duction, (2) all public enterprises
being carried out with economy and
efficiency, yielding the maximum
returns feasible, (3) in construction
programmes, the cost being kept to the
minimum, (4) administrative efficiency
and speed, and (5) maintenance of
prices at reasonable levels.

Now, Sir, 1 really am ashamed io
take up so much time of the House,
but they will bear with me for =
little while more, We have come up
against problemg in a particular con-
text for which there is no parallel
There is a parallel of industrial deve-
lopment, there is a parallel of plan-
ning in the Communist countries, but
there is no parallel of this kind of
combination, of & measure of planning
with this apparatus. That creates et~
tain difficulties. In the highly deve-
loped countries, it was institutional
reforms leading to the Welfare Stite,
including a system of progress've taxa.
tion which was able to defeat growth
of inequality, because normally when
industrialisation takes place, if it o
left unimpeded and unchecked, it londs
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to greater inequality. The rich become
richer, the poor may not becom:
poorer, but the gap widens,

I am saying this because, it is very
obvious, in this House some person:
quite  unconnected with medera
thought and modern conditions talk
about laissez faire and go‘ng back to
an economy where there is no kind of
planning or control. As [ said, in those
western countries and highly develop-
ed countries—I mean ‘western’ or any-
where—there were institutional
reforms leading to the Welfare State,
these including a system of progres-
sively high taxation, because, other-
wise, without these checks the inequa-
lities would have increased. The pres-
sures from trade unions and this and
that are supposed to‘keep down these.
Otherwise, the contrast between riches
and poverty would have grown. That
is why we are compelled. If we leave
things to chance, we would grow
industrially in a sense; but we would
grow at the expense of the gap bet-
ween the rich and the poor widening
end not lessening. Therefore, come ir
the various types of institutional
changes and controls.

14 hrs.

Of course, in a nation we can ron-
trol whatever the difficulties. But in
the international sphere—I am talking
about economy in the international
sphere—obviously, there is no control-
ling authority and so international
inequalities are growing. In spite of
our efforts, rich countries are getting
richer and richer and poor countries
are making much slower progress,

In the communist countries, the main
thing we have seen is the relentless
and cruel mobilisation of man-power.
They mobilise their people and achieve
results undoubtedly. We do not wish
to do that. But, now the question
before us is nevertheless the mobili-
sation of man-power not to that extent
but to a considerable extent.

In the course of this debate, refer-
énce was made by some hon. Member:
to the speech delivered by the Gover-
nor of the Reserve Bank. I think the
371(A1)LSD—s.
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question the Governor raised is an
important question and we have to bear
that in mind because this spiral of
wages and prices, etc. is a dangerous
thing for us to get into, Not only our
Plans are affected but there can be
practically no planning at all. We can
only deal with these matters by evolv-
ing social policies, not by leaving
things to chance, by evolving social
policies aiming at desired ends. That
is planning. The free market that is
talked about by Shri Masani and his
colleagues and laissez faire are just
primitive ways of dealing with compli-
cated situations.

Just a word. I think Shri Braj Raj
Singh referred to the Nalagarh Com-
mittee Report and. ...

Some Hon. Members: Shri A. P.
Jain.

Shrl Braj Raj Singh: Myself.

Shri Jawaharlal Nehro: Anyhow 1
should like to assure him that I am
informed by the Planning Commission
that it has been accepted broadly and
it has been included in the next year's
programme, I do not know how far in
deta‘l.

I think Shri Asoka Mehta referred
to an article by Mr. Lipmann, an
American columnist....

An Hon. Member: Shri Khadilkar.

Shd Jawaharlal Nehru: Yes, Shri
Khadilkar. That article was a very
interesting one, as often Mr. Lipmann’s
writ'ngs are. 1 should like to read two
or three sentences from that article
because they do pose a problem for us
to consider. He says, writing about
India:

“What troubled me was the dis-
parity between the revolutionary
objectives of the Third Five Year
Plan and the mildness, the almost
Victorian mildness and the nor-
mality of the Indian political sys-
tem. 1 asked mys-1f whether the
gigantic economic revolution can
be carried out by Parliamentary
politicians and civil servants with-
out the dynamism and the discip-
line or an organised mass move-
ment.”
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It is an American conservative libe-
ral rather, not any firebrand who is
writing this. And this is a problem
which is before us and we shall have
to solve it

We have to face gigantic problems,
tremendous enterprises, We plan for
them and the planning itself, I venture
to say, is not bad. It aims at big
things, But the question comes, is
this apparatus of ours—I am not refer-
ring for a moment to the basic par-
liamentary apparatus but rather to the
way it functions—is it adequate? I
think that the basic apparatus is ade-
quate or can be made adequate. But
I think we must realise that the way
it is at present functioning is not ade-
quate. I say so with extreme respect
to the way we function in this Parlia-
ment—I am all for parliamentary
democracy and I do believe that, apart
from minor changes here and there,
that is a good system specially suited
to us. So, I am not challenging that
basis. But I do wish to say that we
are functioning more and more in a—
what Mr. Lipmann says—Mid-Victorian
way, not realising the urgeney of our
problems and are arguing, throwing
our problems like shuttle-cock from
one place to another.

Our other apparatus too is a good
apparatus but a slow-moving appara-
tus. We are trying hard to think of
how we can expedite that apparatus—
our administrative apparatus—how to
give more responsibility to people so
that they can decide quickly. In the
old days, the British days, the prob-
lems were simpler and they evolved
their perfectionist apparatus with
checks and counter-checks and all that.
Now, we have got the same apparatus
with unpleasantly complicated gocial
problems and the checks and counter-
checks are so much that tremendous
delays occur. The only way to deal
with this—and in this matter ultimate-
ly the communists and the capitalists
both agree—is to expedite matters by
giving a responsibility to people—dis-
persal of responsibility. It may go
wrong; it may be a loss; but there is no
greater loss to a nation than delaying.
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Even the cost in money is very great
but the real cost is that you do not
come to grips with the major problems
you are dealing with.

I have ventured to take a lot of
time of this House. On various mat-
ters, in the wltimate analysis, whether
it is the border trouble or whether it
is anything else, it is our economic
growth thay counts. That is the only
thing that gives us strength to face
danger from abroad and danger from
within. And that lead can only be
given by this House unitedly, not by
trying to pull each other down, but,
in these basic matters, by giving a
united lead to work for the benefit of
the country.

Shri P. K. Deo (Kalahandi): On a
point of clarifieation, Sir....

Mr. Speaker: The hon. Mamber will
have other opportunities.

I have to inform the House that
amendments Nos. 55 and 141 are out of
order under rule 343, as anticipating
discusslon on a resolution regarding
quitting the Commonwealth, moved by
Shri Braj Raj Singh on the 12th Feb-
ruary, 1960, That is part heard.

Regarding the other amendments, I
would like to know from hon. Mem-
bers whether they want any particular
amendment to be put to vote separate-
ly.

Shri Surendranath Dwivedy: None,
Sir.

Mr. Speaker: Then, I will put all
the amendments together to the vote
of the House.

Amendments Nos.—1 to 7, 10, 15 to
24, 28 to 42, 47 to 54, 58, 84 to 69, 96
to 110, 114 to 121, 134 to 140, 142 to
151, 165 to 171, 181 to 184, 187 to 194,
201, 207, 209 to 213, 215 to 221, 224 to
226, 229, 230, 232 to 240, 85 to 94, 172
to 180, 195 to 187 and 208 were put
and negatived.

Mr. Speaker: The question is:

“That the Members of the Lok
Sabha assembled in this Bession
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are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both the
Houses of Parliament assembled
together on the 8th February,
1960."

The motion was adopted.

14.10 hrs,

*DEMANDS FOR SUFPPLEMENTARY
GRANTS (GENERAL), 1859-60

Mr. Speaker: We will now take up
the Supplementary Demands for
Grants. If the hon. Members give me
an idea as to which of these Demands
they are very much interested in, I
will take them up and dispose of the
cut motions relating to them and take
up the others. Or, would they like to
speak generally on all the Demands
together? In that case, I will put the
cut motions one after another later on.

Shri Chintamoni Panigrahi (Purl):
That is better.

Mr. Speaker: How many hon. Mem-
bers want te participate?—14, We
have three hours. The hon. Members
may take 10—15 minutes each.

I request the hon. Members to pass
on chits giving the number of the cut
motions which they would lke to
move, The cut motions of those hon.
Members who are not here would not
be accepted.

Demanp No. 11—DEFEnNce SERvICES,
ErFectivE—Am Force

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 5,99,78,000 be grant-
ed to the President to defray the
eharges which will come in course
of payment during the year ending
the 31st day of March, 1980, in res-
pect of Defence Services, Effec-
twe—ﬁ.u Force".”

PHALGUNA 3, 1881 (SAKA) for Supplementary 2144

Grants (General),
1959-60

i

DEMAND No. 18—EXTERNAL AZFFAIRS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 58,12,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 18680, in
respect of ‘External Affairs’.”

Demawp No. 21—MINISTRY Or
FInNaNCE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 6,20,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1960, in
respect of ‘Ministry of Finance'”

DemaNp No. 28—MINT

Mr. Speaker: Motion moved:

“That a supplementary swm not
exceeding Rs. 1,500,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 18680,
in respect of ‘Mint"."

DeMmanp No. 31—SUPERANNUATION
ALLOWANCES AND PENSIONS
Mr. Speaker: Motion moved:
“That a supplementary sum not
exceeding Rs. 34,25,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, iIn
respect of ‘Superannuation Allow-
ances and Pensions'.”

DEMAND No. 32—MISCELLANPOUS
DEPARTMENTS AND OTHER EXPENDITURE
UNDER THE MmNISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be granted *o
the President to defray the charges
which will come in course of pay-,
ment during the year tmdtn( the

'Mm'!d with the recommendation of the President.
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81st day of March, 1960, in respect
of ‘Miscellaneous Departments and
other Expenditure under the Min-
istry of Finance'."

Demaxp  No. 34—MISCELLANEUUS
ADJUSTMENTS BETWEEN THE UnTON

AND STATE GOVERNMENTS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,71,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1980, in
respect of ‘Miscellaneous adjust-
ments between the Union and
State Governments'.”

Drmanp No. 38—AGRICULTURE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,51,02,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1960.
in respect of ‘Agriculture’.”

Demanp No. 51—CeEnsus

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 15.07.000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1960, in

X

respect of ‘Census’.

Drmanp No. 53—Privy PURSES AND

ALLOWANCES OF INDIAN RuLEms
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 79,000 be granted tu
the President to defray the charges
which will come in course of pay-
thent during the year ending the
31st day of March, 1860, in respect
of ‘Privy Purses and Allowanceg of
Indian Rulers'.”

FEBRUARY 22, 1960
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DEMAND No. 60—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE UNDER

THE MinisTry oF HoME AFFAIRS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1960, in respect
of ‘Miscellaneous Departments and
expenditure under the Ministry of
Home Affairs’.”

Demanp No. 62—BROADCASTING

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 24,50,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1860,
in respect of ‘Broadcasting".”

Demanp No. 64—MINISTRY OF IRRIGA-

TION AND POWER

Mr. Speaker: Motion moved:

“That & supplementary sum not
exceeding Rs. 60,000 be granted to
the President tp defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Ministry of Irrigation and
Power'"

Demanp No. 67—MINTSTRY oF LABOUR

AND EMPLOYMENT
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 80,000 be granted 1o
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1960, in respect
of ‘Ministry of Labour and
Employment".”
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Drmanp No. 70—MINISTRY OF Law

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 59,000 be grantea to
the President 1o defray the cnarges
wh.ch will come 1n course of pay-
ment during the year ending the
31st day ot Murcn, 1960, in res-
pect of ‘Mimsiry of Law'.”

DemanND No. T3—EXPENDITURE ON Dis-

PLACED PERSONS AND MINORITIES
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 1,70,00,000 be grant-
ed to the President to aefray the
charges which will come in course
of payment auring the year ending
the 31st day of March, 1880, in res-
pect of ‘Expenditure on Displaced
Persons and M:norities".”

DeEMAND

Mr. Speaker: Motion moved:

“That & supplementary sum not
exceeding Rs. 45,58,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Survey of India'"

DemMAND No. 79—ScIENTIFIC RESEARCH

AND CULTURAL AFFAIRS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 34,62,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in

No. 76—Survey ofF Inpia

Demane No.
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charges which wil] come in course
of payment during the year ending
the 31st day of March, 1860, in
respect of 'Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Steel, Mines
and Fuel."

DeMAND No. B6—INDIAN POSTS AND
TELEGRAPHS DEPARTMENT

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Indian Posts and Tele-
graphs Department’.”

DEMAND NoO. 91—AVIATION
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 5,23,81,000 be grant-
ed to the President to defray the
charges which will come in courece
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Aviation””

93—CoMMUNICATIONS
(INcLUDING NATIONAL HIGHWAYS)

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 28,53,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Communications (in-
cluding National Highways).

respect of 'Scientific Research and DEMAND No, 94 —MISCELLANEQUS
Cultural Affairs'.” DEPARTMENTS AND OTHER EXPENDITURE
UNDER THE MmNisTRY OF TRANSPORT AND

gmnmn No. 84—MIBCELLANEOUS COMMUNICATIONS
EPARTMENTS AND OTHER EXPENDITURE . .
UNDER THE Ministry or StzrL, MINES Mr. Speaker: Motion moved:
AnD FuzL “That a supplementary sum not

exceeding Rs. 15,00,000 be granted

Mr. s . i .
Ppeaker: Motion moved: to the President to defray ' the

“That a rupplementary sum not
exceeding Rs. 8,80,04,000 be grant-
ed to the President to defrav the

charges which will come in course
of payment during the year ending
the 31st day of March, 1060, in
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respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Transport
and Communications'.”

DeMaxp No. 96—SUPPLIES
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 16,92,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1860, in
respect of ‘Supplies’.”

DemAND No, §7—OTHER Crvii  WORKS

Mr. Bpeaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,81,56,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Other Civil Works".”

Demanp No. 111—CAPITAL OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS

Mr. Bpeaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 10,34,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1860, in
respect of ‘Capital Outlay of the
Ministry of External Affairs.”

DzmanNDp No. 117—OTHER CAPITAL OUT-

LAY OF THE MINISTRY OF FINANCE
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Other Capital Outlay
of the Ministrv of Finance'"”

FEBRUARY 22, 1060 for Supplementary 2150
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DeMAND No. 118—Lo0OANS AND ADVANCES

BY THE CENTRAL GOVERNMENT

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 16,00,00,000 be gran-
ted to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1860, in
respect of ‘Loans and Advances by
the Central Government'."

DEMAND NoO. 120—PURCHASE OF
FOODGRAINS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 17,75,00,000 be
granted to the President to defray

' the charges which will come in

course of payment during the year
ending the 31st day of March,
1960, in respect of ‘“Purchase of
Foodgrains'"”

Demanp No. 125—Carrtar OUTLAY ON

MuLTI-PURPOSE RIVER SCHEMES
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rg, 1,04,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Capital Outlay on
Multi-purpose River Schemes'."

Demanp No. 126—OTHER CAPTTAL OUT-
LAY OF THE MINISTRY OF IRRIGATION

AND PowER
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,00,74,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 10680, in
respect of ‘Other Capital Outlay
of the Ministry of Irrigation and
Power'."
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DEMAND NoO. 128—CAPTTAL OUTLAY OF
tAe MINIETRY oF ScIENTIFIC RIsEArCE
AND CULTURAL AFFAIRS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 34,62,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1060, in
respect of ‘Capital Outlay of the
Ministry of Scientific Research and
Cultural Affairs’.”

Demanp No. 130—CaPrrar OUTLAY or
THE MINISTRY OF STEEL, MINES AND
FuxL ’

Mr. Bpeaker: Motion moved:

“Fhat a supplementary sum not
exceeding Rs. 14,21,77,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1860, in respect of ‘Capital Outlay
of the Ministry of Steel, Mine; and
Fuel".”

DEMAND No. 131—CAPITAL OUTLAY ON
Posts AND TELEGRAPHS (NoT MET FROM
REVENUE)

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Capital Outlay on Posts
and Telegraphs (Not met from
Revenue)'”

DEMAND No. 134—CAPITAL OUTLAY ON
Roaps

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 50,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
Tespect of ‘Capi n
Roway o pital Outlay o
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Question of giving msylum to Tibetan
refugees

Shri Surendranath Dwivedy
(Kendrapara): Sir, I beg to move:

“That the Demand for a
Supplementary Grant of a sum
not exceeding Rs 5812000 in
respect of ‘External Affairs’ be
reduced by Ra. 100" (29)

I want to refer to Demand No. 18
wherein an additional sum of Rs.39.89
lakhe had been asked for for giving
asylum to the Tibetan refugees.

14,11 hrs,

[Mg, DePUTY-SPEAKER in the Chair]

What is the present number of re’
fugees in our country? I also want to
know whether we are having any new
influx of refugees. I was told very
recently when I wvisited Sikkim that
about 500 Tibetan refugee familjes
were awaiting their turn for transfer
to India. I want to know whether
there are any others who have come
from any other part of the country,
and also whether this amount in-
cludes expenditure incurred on Dalai
Lama or whether there is separate
provision for expenditure on Dalal
Lama.

It is good that these refugees are
engaged in road construction work. I
was told by the refugees themselves
that they were willing to work. I
think it was unwise of the Govern-
ment to send about 400-500 refugees to
Sikkim which is so close to the Tibe-
tan border. There is some amount of
misapprehension in the minds of the
local population @&nd from the little
talk that I had with some of them I
learn that they did not prefer to work
at a place so close to the border. So.
it will ke fruitful if the Governmen®
takes measures to transfer them to
some other place. I was told that
plans had already been made to en-
gage them in road construction and
other work in Punjab and Ladakh.
It will be better if they are removed
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from these places and made to work
here. The Mesamari camp is going to
be closed after sometime and some of
them are being sent to NEFA and
Bomdila area. If more refugees are
sent there I do not think they would
have any cause for complaint.

Since there is no sign of any visible
improvement in the situation in Tibet
and the unrest is increasing, are we
taking any steps to rehabilitate these
refugees permanently in our country
and if so, where? Along with this, I
would like to know whether in this
scheme of rehabilitation of these re-
fugees, we are providing any scheme
for their educational and other re-
quirements. Some of them could verv
well be integrated into some of our
cottage industry schemes and I think
that we should take concrete mea-
sures to absorb them in some of these
schemes, Before we give our approval
for this grant, I would like to have
clarification on these matters.

1 would refer to Demand No. 120—
purchase of foodgrains. A further
demand is made as mentioned in the
Explanatory Memoranda. It says:

“As a result of the decision to
extend the system of advance pay-
ment to the procurement made in
Orissa...... "

This is a question which is engaging
our attention very often. What 13 thus
procurement policy? I want to know.
Do we still adhere to the policy of
State trading? Although the Orissa
Government wanted to pursue State
trading ag you probably know, it was
the Government of India, which
asked them not to do so. The Food
Minister here says: I have not im-
posed anything on any State Govern-
ment; they agree to this policy.! Buf it
is given out in the Orissa Assembly
by the Chief Minister and he has said
that although he thought that State

trading was the best policy, it is be-

cause of the unwillingnesg of the Gov-
ernment of India that they had.to
agree to the three . composite food
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zones. What is this money being ad-
vanced for? If there is no purchase
by the State, why is this money being
advanced? We have now experience
of the food zone which is neither bene-
ficial to Orissa or to Bengal. It has
been found out that even after move-
ment of large quantities of foodgrains
from Orissa, the rice price in Bengal
has gone up and in Orissa it is going
up like anything and at the same time
the Orissa villagég are deriuded of all
foodgraing reserve. There is no storage
capacity in Orissa, which can be utilis-
ed for supplying foodgrains in times of
need. Although it has been stated
that 75,000 tons of rice would be
stored in Orissa for supply whenever
there ir scarcity, there are no ware-
houses, no storage capacity. The Gov-
ernment, at least to my knowledge,
has not built anything anywhere. They
depend on the millowners. They want
to keep rice in the hands of the mill-
owners. I am afraid that rice will
not be available to the people. The
millowners will bring it out only when
they think they can make some profit.
Therefore, thig system has failed
miserably, and Orissa is going to face
great scarcity if this policy is pursued
further. We are here making some
more grants on this procurement
policy. It is better, before things get
worsened, the Government revise that
policy and resort to State trading;
otherwise, the present policy will lead
to famine and other serious conse-
quences in Orissa.

Then I come to Demand No, 53
reiating to privy purses. It will be
seen that the supplementary grant
asked for is to meet additional expen-
diture on account of:

“(a) payment of arrcars of privy
purses to certain Rulers who
did not draw it in previous
years and payment of privy
purszes to the Rani of Malpur,
minor Ruler of Manipur and
the new Ruler of Athmallik,
and

(b) payment of arrears as well
as allowance to Rani Sanjukta



2155 Demands

Devi of Rajndgaon and the
Rani of Boudh."

Sir, this raises an important question.
We thought that after this Parliament
had decided upon a socialistic pa‘tern
of society, some concrete measures
would be taken in this country to do
away with this privileged section of
society, The Constitution has given
some guarantees. They are, I would
say, out of date, out of tune with the
present situation. Some such mea-
sures, s I said earlier, should have
been taken. Instead of doing that,
it seems we are going on continuing
this policy. Is there any definite
policy in this matter? How far are
we going to extend this privy purse to
the rulers, their families, their depen-
dants etc? Where is the limit for it?
The Government of India are every
year spending Rs. 6 crores under this
head. Over and above that, the State
Governments also make some provi-
sion for giving allowances.

Now, I hold it—I do not know; I
cannot charge specifically the Govern-
ment of India—and I can definitely
say that the grant of these allowances
is being made for political ends. In
Orissa, as you know, as long as the
Congress were able to form a Ministry
in which the Ganatantra Parishad was
not a partner, all allowances to the
rulers were cancelled. But the very
day the Gantantra Parishad and the
Congress came together to form the
Ministry the whole order was with-
drawn and again the allowances were
resumed. There must be some policy
in this matter. About the Rani of
Boudh, I do not know how the ques-
tion of successor was decided

Sir, T would like to ask. where is
the end if we go on extending this
amount like this? I think instead of
arking the Parliament to grant such
amountg it is better that Government
tell us. that they are not going to
extend such allowances further to any
Prvileged section of our society and
steps would be taken, if not in this
session, in the coming years to see
that equa] treatment is given to all
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citizens of the country. Therefore, Sir,
I oppose this Demand. I think they
have not properly assessed the entire
position in regard to this,

There is only one matter to which I
would like to refer, before I conclude,

and that is about the censug opera-
tions. We have begun the cenrcus
work and it is in the preliminary

stages. I do not know whether for the
purpose of delimiting our constitu-
encies in the year 1862 the results of
this census would be taken into consi-
deration. Apart from that, as you
know, we have these linguistic diffi-
culties in some of the border areas.
Very often there have been complaints
in this House from different sections
that the linguistic minorities living in
border areas are not given enough
protection, forcibly they are asked to
opt for languageg which are not their
mother tongue, and so on. In regard
to Seraikala and Kharsawan, especial-
ly—Shri Bhagat must be knowing it
better—there have been  complaints
that the Oriya population living there -
are denied facilities fruch as primary
education and other things in their
mother tongue.

The Deputy Minister of Finance
(Shri B. R, Bhagat): I do not know.

Shri Surendranath Dwivedy: 1
think you should know,

Shri B. R. Bhagat: I take note of it.

Shri Surendranath Dwivedy: This
is a question which is being dealt with
by the Commissioner for Linguistic
Minorities. At the same time, when
we are taking a new census, it would
be fruitful if the census operations
also take into account these factors
and some way out is found so that
proper lists are maintained and the
different linguistic minorities and
their problems are recorded. if that is
done, probably, we will be in a posi-
tion to find out ways. Of course, the
only way out of it, the only way to
eolve the border problem is to appoint
a Boundary Commission, and taking
village as the unit decide it once for
all. Whatever that decision is, it
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should be binding on all the parties.
In agreement with the States concern-
ed, if some guch measure is taken as
early as possible, it will be for the
good of the country, good for our
economic development. Alfo, to a
great extent, it will relieve temsion in
some of the areas, That is the best
solution, according to me. If we are
not able to do that much—I do not
know why we are not doing that—at
least in the census operations there
should be no complaints about proper
records etc.

Shri Mohammed Imam (Chital-
drug): Mr. Deputy-Speaker, Sir, the
Finance Minister seeks the approval of
this House for an additional expendi-
ture of Rs. 89 croregs by way of Sup-
plementary Demands for Grants, This
is not the first time that he has
approached thiz House; previously we
have sanctioned about Rs. § crores as
Supplementary Grants. Therefore,
including the present one the total
amount that will be voted by this
House will come to nearly Rs. 87
crores, This is an enormoug sum. I
think the expenditure sought through
Supplementary Demands will be near-
ly one-sixth of the original expendi-
ture that was contemplated under the
Budget. Such enormous amounts
being asked efter the original Budget
has been eanctioned will certainly
make us grope in the dark and we will
not be aware of the actual financial
position of the Government and of the
State. It is easy that some of these
items could have been anticipated at
the time of framing the budget. For
example, the expenditure incurred on
account of the charges in England or
the amount of Rs. 4 crores that has
been paid as interest to Germany or
the continuation of the exploration
staff and various other items of expen-
diture could have been easily antici-
pated at the time of the preparation of
the original estimate and included in
the budget. But, now they are asking
for a large sum without letting us
Xnow the details of the expenditure or
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under what circumstances this expen-
diture hag had to be incurred. This
will create increased deficit and
increased defleit means increased
taxation on the people and increased
taxation means increased inflation
which ig now sapping the blood of the
people. So, I submit that there must
be a certain limit for asking for these
supplementary items of expenditure.
It should not be unlimited, At the
most, they must fix a certain percent-
age limit for the original expenditure
to whitch alone they should be
entitled.

Coming to the various demands, I
have tabled four cut motions. Now
that the Minister of State in the
Ministry of Home Affairs is here, I
shall first deal with his demands, He
has asked for a certain sum to locate
the National Academy of Administra-
tion at Mussoorie, Till now there was
an institution at Delhi wherein the
civil servants and the IAS officers were
trained for one year and there was
also an institution at Simla. But now
both these institutions have been
transferred to Mussoorie and a new
institution has been started to which
the IAS officers and other eivil
servants who have been newly
recruited are expected to go for
training for one year or whatever the
period of training may be. What I
want to know is this. Why this
institute was started at Mussoorie, a
place which is far remote and removed
from other States? There is a
tendency to start all these all-India
institutes in some remote corner of
the country, Musscorie my be a good
place; it may be an interesting place
and it may be a good hill station. But
what 1 want to submit is this. When
you expect trainees for being trained
from all over the country, it is better
that, in the interests of these trainees,
and in order to create better facilities
and conveniences, the institute is
started in a central place in the
country. For example, I have
suggested Nagpur or Hyderabad. They
are equally important places. Or, if
they want a hill station, Ootacamund
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is as good or even better than
Mussoorie. But there is a tendency
to concentrate all these institutions
at one place nowadays. It is not only
in the case of such all-India institutes.
There are so many other institutions
that have been located in the north.
Ag Mussoorie is nearly 2,000 miles
from Kerala or Mysore, you can just
imagine how difficult it will be for
the persons to come there. .

There is also the question of cost.
The State Governments are expected
to meet their cost, to meet the TA and
DA, and everytime they have to come
from Bangalore to Mussoorie or from
Trivandrum to Mussoorie, and so, you
can just imsagine how costly this
location will be,

The Deputy Minister of Agriculture
{Shri M. V. Krishnappa): It is an
educational tour.

Bhri Mohammed Imam: You can
have better educational facilities and
tours in the south or in the central
parts of the country than at Mussoorie.
I would like the Deputy Minister of
Agriculture to enlighten me as to what
educational advantages or what
facilities there are or as to what
special things there are to be learnt
at Mussoorie. This tendency of con-
centrating such institutiongy in the
extreme north will create a good deal
of difficulty and inconvenience to the
people coming from the far south and
it must be avoided. I submit that
even now it is not too late; it is bet-
ter that this institution is started
somewhere in the centre of India so
that it can be taken advantage of by
all the trainees.

I now come to another important
aspect, and that is with regard to the
iron and steel equalisation surcharge.
It has been our fortune to produce or
manufacture steel in large quantities.
Bhilai, Rourkela and Durgapur plants,

in number, which are put into
Ccommission will produce more than
three million tons of iron every year.
re are also other iron factories,
but the cost of iron has been going
Up every day. It hay been going up
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not because there is rise in the cost of
production but because of taxation and
surcharges. I understand that the
cost of production in Indie is the
lowest in the world. That is what one
eminent engineer has stated, but the
cost of the finished articles is much-
more than the cost of finished articles
we are gettng from other countries.

There are two factors: one is the
iron equalisation surcharge of Rs. 110,
per ton and the other is the excise
duty of nearly Rs. 50 to Rs. 60. These
have put up the cost of iron a good
deal, So, the time hag come, in the
interests of the country and in the
interests of the agriculturists, that the
rate of equalisation surcharge and the
excise duty are lowered so that the
agriculturists and the other common
people may get iron at a moderately
cheap cost.

Iron is an essential commodity. It
is needed by every one, both high
and low. Even an ordinary man
wants it not only for agricultural
needg but also for building houses
and other things. It is unfortunate
that the cost of iron is going up very
high and it is time that in the inte-
rests of the people the equalisation
surcharge and the excise duty are
lowered so that iron may be avail-
able at a reasonable cost to all peo-
ple.

There is another point. Some
amount is asked for the continuance
of the staff that is engaged in the
exploration of ground-water. Under
the TCM programme, the Americans
have been pleased to send us a tech-
nical staff. They have been work-
ing in 15 areas in Bihar, Uttar Pra-
desh and Punjab. According to the
report, they have done some good
work. They have succeeded in tap-
ping or providing nearly 3,000 tube-
wells. But I do not know what is the
actual cost that has been incurred on
these works, apart from the establish-
ment charges. Now, there is a pro-
posal to continue the staff till the
end of the second Five Year Plan.
What I submit Is this. There are
other areas and other States where
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such tube-wells are a great necessity.
There is no assured rainfall and the
rainfall is quite uncertain in those
" places, and it is quite necessary that
in such places this staff should work
and explore the possibility of esta-
blishing tube-wells,

With these remarks, I submit that
hereafter the Finance Ministry must
anticipate all the items of expendi-
ture and include all of them as far as
possitle in the original estimate so
thet we may bestow necessary atten-
tion and judgment on them

Recurring and increased expenditure
on the Tibetan refugees

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 58,12,000 in respect of
‘External Affairs’ be reduced by
Rs. 100." (10)

Failure to assess properly the gllow-
ances to relatives of rulers

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 78,000 in respect of
‘Privy Purses and Allowances
of Indian Rulers’ be reduced by
Rs, 100." (11)

Undesirability of increasing the con-
tribution to P & T Renewals Reserve
Fund at the end of the year

Shri Tangamani: 1 beg to move:

“That the demand for a supple-
mentary grant of a8 sum not ex-
ceeding Rs. 1,00,00,000 in respect of
‘Indian Posts and Telegraphs De-
partment’ be reduced by Rs. 100."
(12)

Maintenance and completion of road
diversion near Madurai in Madras
State on the National Highway No. 7

Shri Tangamani: I beg to move:
“That the demand for a supple-

men'‘ary grant of a sum not ex-
ceeding Rs. 28,538,000 in respect of
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‘Communications (including Na-
tional Highways)’ be reduced by
Rs, 100." (13)

Add.tional amount spent for import
of foodgraing
Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 17,75,00,000 in respect
of ‘Purchase of Foodgrains' be

reduced by Rs. 100" (14)

I shall first refer to Demand No.
120 for a supplemen.ary grant of
Rs. 1775 crores in respect of the pur-
chase of foodgrains, In the original
budget, the Minister came to the
House with a demand for Rs. 186+38
crores for import of foodgrains, If
you add Rs. 1776 crores to
this, we will be importing
foodgrains to the tune of Rs. 203
crores. 1 would like to know from
the Minister whether the foodgrains
we are importing during 1959-60 is
the same in terms of quantity or
whether the prices have increased.
Duging 1858-58, we imported to the
tune of Rs. 191 crores, The highest
mark was reached in 1951-52, when
it was Rs. 22812 crores. Next year,
it was Rs, 161°28 crores. From 1956~
57, it has been going up more or less
in arithmetic progression. The figures
are Rs. 111 crores in 1858-57, Rs, 1687
crores in 1857-58, Rs, 191 crores in
1858-59 and Rs. 203 crores in 1958-60.

We have been told that this year
particularly, nature has been very
favourable to us and we have had a
bumper crop. How are we to recon-
cile the bumper crop with the in-
creased expenditure on import of
foodgrains? As I have already stat-
ed, I would like to have the figures
in actual quantity of wheat and rice
imported and also the value.

I now come to Demand No. 31
which deals with pensions; I do not
object to increased pension being
given to deserving people. But my
point is, in assessing the payment of
superannuation and retirement al-
lowances, there appears to be an
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error to the tune of nearly 17 per
cent. The note says:

“Estimates for payment of su-
perannuation and retired allow-
ances are proposed by the Ac-
counts Officers on the basis of
past and present trend of actuals
and such other information as
may be available with them. It is
not, however, possible to estimate
in advance the exact amount of
pensions to be claimed and paid
in & year,

The original Budget under this
head provided for a sum of Rs
208'54 lakhs (voted). According
to the latest information avai-
lable, the expenditure under this
head is estimated now at
Rs. 242-79 lakhs. A supplemen-
tary sum of Rs, 34'25 lakhs s,
therefore, required.”

I would like to know whether there
was any change in the quantum paya-
ble to the various officers and other
employees. [f this was not so, this
error in the estimate is a thing which
has to be very seriously looked into.
If there has been some change in the
calculation in the midst of the year,
I would suggest in future for the pay-
ment of superannuation and retired
allowances, a principle has to be laid
down, because as the Govern-
ment know, series of representations
have been made by those who are en-
titled to these benefits that their re-
tirement benefits should be increased.

My next point will be on Demand
No. 18, My friend, Shri Dwivedy, has
already dealt with it. My cut motion
refers to “Recurring and increased
expenditure on the Tibetan refugees”.
In September, when the Ministry
tame before us with a supplementary
demand, we voted Rs. 10 lakhs for
this purpose, In reply to a question
during the last session, we were told
that there were as many as 12,000
refugees from Tibet. The expenditure
till the end of October is Rs, 23-26
lakhs, and the further amount ex-
Pected to be spent will be about
RS._ 26-63 lakhs or so. Hence, an ad-
ditional provision of Rs. 89:89 lakhs
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is now reguired. I would like to
know from the Deputy Minister as to
whether there has to be a recurring
expenditure on these Tibetan refu-
gees, and how when the Ministry
came before the House for only Rs.
10 lakhs, there was such an un-
der-estimate of the amount to be
spent on them. We were told on that
occasion that there were certain agen-
cies which are also contributing and
that was why only Rs. 10 lakhs were
asked for. What has happened since
then to necessitate coming to ° this
House for an additional amount of Rs.
39-89 lakhs?

On Demand No. 53, 1 do not pro-
pose to add anything to what Shri
Dwivedy has said, except that allow-
ances should not be made a ground
for politics. I can understand arrears
being paid, but if they are not able
to calculate the allowances in ad-
vance, there appears to be something
seriously wrong.

Regarding Demand No. 88, my cut
motion says:

“Undesirability of increasing
the contribution to P & T Rene-
wals Reserve Fund at the end of
the year."

The current budget includes a pro-
vision of Rs. 8'25 crores for contri-
bution to this fund. The Telephone
Tariff Revision Commi.tec has said
that these ad hoc contributions to this
fund may not be sufficient for rep-
lacement, in view of the increased
costs. So, the contribution is sought
to be increased by Rs 1 crore. As-
suming that the Telephone Tariff Re-
vision Committee has said that Rs.
3-256 crores may not be sufficient, it 1s
not proper to come in the middle of
the year with a demand for Rs, 1
crore for this fund. When provisions
are to be made for a permanent fund
like this which has to meet the de-
preciation requirements, demanding
Rs. 1 crore at the end of the financial
year would not be a proper thing.
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Lastly, I come to Demand No. 93, I
have said in my cut motion:

“Maintenance and completion
of road diversion near Madurai in
Madras State on the National
Highway No. T".

There is a reference in this de-
mand to the excess of Rs. 8'36 lakhs
expenditure incurred by the Gov-
ernment of Madras during previous
years on the maintenance of the Na-
tional Highways and re-imbursed
during 1859-60.
items which has been mentioned here,
and that is why I refer to this parti-
cular national highway No. 7. As the
hon. Minister knows, it is one of the
important national highways running
through the State of Madras, and it
goes right up to Cape Comorin. It
goeg through Madurai and as soon as
it enterg into the city it becomes part
of the city roads. The diversion of
national highway No. 7, outside the
Madurai city has been planned and
approved long ago, and year after
year we are told that construction
will take place soon. I want to know
why the construction of this main
highway has not been taken up seri-
ously. If there are some impediments,
let us know the impediments. Are
any private agencies standing in ‘the
way of this programme, or has the
State Government raisedq any objec-
tion to that. As it is a very important
highway, I would like to have a cate-
gorical reply on this point from the
hon. Minister.

A huge amount has been spent on
national highways this year, I believe
Rs. 16'5 crores were spent on the
construction of roads. Was any pro-
vigion made for the construction of
national highway No. 7 and ,if so,
why steps were not taken to complete
it and why was it kept pending for a
number of years?

Shri Chintamoni Panigrahi: I will
first refer to Demand No. 53, relating
to the payment of privy purses to
rulers. Last time also, when this
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matter was being discussed, I pointed
out that whenever the question of
allowances is being considered, politi-
cal considerationg are coming in, in
deciding the renewa] or postponement
of ‘payment of allowances to the fami-
lies of the ex-rulers. Recently, in the
State of Orissa, the Chief Minister
announced in the Assembly that
after receiving a letter, a secret let-
ter, from the Home Minister of the
Union Government, requesting him
to re-consider the payment of allow-
ances to the families of the ex-rulers,
he had taken this step. Therefore,
whatever was decided unanimously
in an Assembly was agaln negatived,
because of the letter of the Home
Minister of the Government of India.
So far as the payment of allowances
to the families of ex-rulers is con-
cerned, it is within the purview of
the State Government, Is it necessary
on the part of the Union Ministry to
influence the State Government to
suit jtg purpese? Should they post-
pone the payment of allowances when
they like and renew payment when
they like, to suit the changing poli-
tica] conditions? And the Chief Mi-
nister boldly stated that when they
took the decision the political climate
in Orissa was different and when
they have again revoked the decision
the political condition was again
different, because the Ganatantra
Parishad had a coalition government
with the Congress.

The hon. Minister stated in the
House once that the country is com-
mitted to payment of privy purses
only to the existing rulers, and when
a ruler dies it applies to his son or
his successor. In the case of Athmal-
lik the ruler died and the privy purse
is continuing to his son So, are we
bound down to pay privy purses to
all the song of the rulers in the diffe-
rent States, or are we committed to
payment of privy purse only for a
certain period of time? I think here
matters of political considerations are
influencing the decision of the Gove
ernment, which i quite improper.
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Coming to the demands under the
Ministry of Food and Agriculture I
would like to refer to the food zones.
The Chief Minister of Orissa has
stated recently that the Government
of Orissa has despatched in the month
of January alone, that is, from Ist to
31st January, 50,000 tong of paddy
and rice to West Bengal, after this
zone was créated. Recently, the Food
Secretary of the Orissa Government,
while addressing a press conference
in Calcutta, said that though the Gov-
ernment of Orissa has despatched
50,000 tons to West Bengal, only 14,000
tons of rice and paddy have been re-
celved by the dealers in West Ben-
gal. What has been the effect of the
creation of the food zone? After the
creation of the food zone, the price of
rice and paddy has gone up in Orissa
ag well as in Calcutta, The Orissa
price went up from Rs, 16 to 20 per
maund and in Calcutta from Rs. 20
to 23. In West Bengal districts like
Midnapur the price has risen to as
much as Rs, 28 to 30.

It has been reported in the local
papers in Calcutta that rice and
paddy are not coming to the local
markets after the creation of the food
zone. It is evident that after the
creation of the food zone rice and
paddy are going from Orissa to West
Bengal. But the deficit of Bengal is
more than ten lakh tong whereas the
surplus of Orissa as calculated by the
E?ovemment of India on the informa-
tion given by the Orissa Govern-
ment comes to 3 lakh tons. But it is
a'mirage, Some time back when we
discussed this in the informal consul-
tative committee we were told, though
we could not believe it, that the far-
mers of Orissa are really so foolish
that they are selling all their stocks
because they are getting higher
pnc_es. Qur farmers are not really
foolish. It iy the work of the Govern-
ment which is putting them into such
8 position thai they have no other
way but to gell their food crops. Be-
cause, the farmers of Orissa have only
one cash crop, and that is paddy.
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Mr. Deputy-Speaker: The hon. Mem-
ber has been saying “it is not they
who are foolish”. He had also been
saying “we and the Government"”.

Shri Chintamoni Panigrahi: It is the
Government that has led them to that
position. With regard to the rice zone,
a difficult situation will arise after
two or three months in Orissa. Al the
safeguards which the Government
have promised us are not going to help
us because, firstly, the Governmen: of
Orissa has not sufficient godowns or
warehouses to store 75,000 tons of rice.
Naturally, they cannot be built within

‘one or two months; it will take two

vears. Of course, the Union Ministry
have told us that they are allotting
more money, but fpr the immediate
future the situation will be very diff-
cult in Orissa. So, it is time that the
Government takes a serious decision in
this matter and revokes the decision
on zones, and asks the Government of
QOrissa to send whatever surplus it has
to the West Bengal market, without
glving free licences to all the traders
in West Bengal to import whatever
rice is available in Orissa and creat-
ing a difflcult situation and permit-
ting the blackmarketeers and profi-
teers to raise the priceg at the time of
scarcity.

I will just quote one sentence from
what the Food Secretary of the Gov-
ernment of Orissa himself has said.
He regretted that before the setting
up of the food zone, rice was
sold in Calcutta below Rs. = 21 per
maund, but in the course of three
weeks the price has gone up by about
Rs. 3|- per maund. This is what the
Food Secretary of the Government of
Orissa has said.

Mr. Deputy-Speaker: Is the hon.
Member going to conclude his speech
within & minute or so?

Shri Chintamoni Panigrahi: I will
take about ten minutes more,

Mr. Deputy-Speaker: Then he
might continue tomorrow. This dis-
cussion will be resumed tomorrow.

Intimation has been received from
hon. Members that they desire to move
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cut motions Nos. 1 to 3, 6 to 8 and 10
to 38. I have to inform hon. Members
that cut motions Nos. 1 to 3 are out of
order being extraneous to the subject
of the Demand,

Bad condition of the roads in Tripura
during the rainy season

Shri Dasaratha Deb (Tripura): I beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex- -
ceeding Rs. 28,53,000 in respect of
‘Communications (including Na-
tional Highways)' be reduced by
Rs. 100", (6)°

Inadequate stock of building materials
in the Union Territory of Tripura to
meet the reguirements,

Shrl Dasaratha Deb: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,01,56,000 in respect
of ‘Other Civil Works’' be reduced
by Rs. 100." (7)

Inadequate finunciel aid provided to

‘tea estates’ in Tripura for the deve-
lopment of the said industry.

Shri Dasaratha Deb: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding R3;. 1,000 in respect of
‘Other Capital Outlay of the Min-
istry of Finince' be - reduced by
Rs. 100.” (8)

Slow progress of boring operations
for sinking irrigation tube-wells

Shri L. Achaw Singh (Inner Mani-
pur): I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,51,02,000 in respect of
of ‘Agriculture’ be reduced by Rs.
100" (15)
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Need to ensure greater production of
Agricultural products and fisheries

Shri L. Achaw Singh: I beg to mové:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,51,02,000 in respect
of ‘Agriculture’ be reduced by Rs.
100.” (16)

Failure to assess properly the allow-
ances of relatives of the rulers

Shri L. Achaw Singh: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 79,000 in respect of
‘Privy Purses and Allowanceg of
Indian Rulers’ be reduced by Rs,
100" (17)

Working of the Iron and Steel Equali-
sation Fund

Shri L. Achaw Singh: I beg to move:

“That the demand for a supple-
mentary grant of & sum not ex-
ceeding Rs. 8,80,04,000 in respect
of ‘Miscellaneous departments and
other expediture under the Minis-
try of Steel, Mines and Fuel' be
reduced by Rs, 100.” (18)

Grant of subsidy to the Indian Air-
lines Corporation for losses incurred
by the Corporation,

Shri L. Achaw Singh: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 5,23,81,000 in respect of
‘Aviation' be reduced by Rs. 100"
(18)

Maintenance of National Highways in
Manipur

Shri L. Achaw Singh: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not exce-
eding Rs. 28,538,000 in respect of
‘Communications (including Na-
tional Highways)' be reduced by
Rs. 100" (20).
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Inadequate supply of building materi-
als in Manipur

Shri L. Achaw Singh: I beg to move:

*“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,01,56,000 in respect
of ‘Other Civil Works' be reduced
by Rs. 100 (21).

Need for uninterrupted telecommuni-
cation service in Assam

Bhri L. Achaw Bingh: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of
‘Capital Outlay on Posts and Tele-
graphs (not met from the Re-
venue)' be reduced by Rs. 100.”
(22)

Unasatisfactory condition of the pro-
gress of road-construction wunder-
taken by the Central Government in
Manipur,

Bhri L. Achaw Singh: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 50,00,000 in respect of
‘Capital Outlay on Roads' be re-
duced by Rs 100" (23).

Failure to assess the sterling exchange
rates correctly

Bhri Mohammed Imam:
move:

I beg to

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 98,78,000 in respect of
‘Defence Services—Effective—Air
Force' be reduced by Rs. 100.”
(24)

Progress made in the project for
ground-water exploration

Shri Mohammed Imam: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,51,02,000 in respect
of ‘Agriculture’ be reduced by Re.
100" (25).
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Need for lecating the National Aca-
demy of Administration in a central
place like Nagpur or Hyderabad.

Shri Mehammed Imam: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of
"Miscellaneous Departments and
Expenditure under the Ministry
of Home Affairs’ be reduced by
Rs. 100.” (28).

Need for reducing the iron equilization
surcharge
Shri Mohammed Imam: I beg to
move:
“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 8,80,04,000 in respect
of ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Steel, Mineg and Fuel®
be reduced by Rs, 100." (27).

Increase in the erpenditure on
Tibetan refugees

Shri Chintamoni Panigrahi: I Beg 1o
move:

“That the demand for a supple-

mentary grant of a sum not ex-

ceeding Rs. 58,12,000 in respect of

‘External Affairs’ be reduced by

Rs, 100" (28)

Ground-water exploration work under
T.C.A. programme

Shri Chintamoni Panigrahi: I beg to

move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,61,02,000 in respect
of ‘Agriculture’ be reduced by Re
100."  (30).

Grant to State Governments for pro-
grammes of agricultural production
and fisheries
Shri Chintamoni Panigrahi: I beg to

move:

“That the demand for a supple-

mentary grant of a sum not ex-
ceeding Rs. 1,51,02,000 in respect
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of ‘Agriculture’ be reduced by Rs.

100.” (31). '
Enumeration of linguistic groups in

areas inhabited by linguistic minori-

ties

Shri Chintamoni Panigrahi: I beg to
move: .
“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 15,07,000 in respect of
‘Census’ be reduced by Rs. 100."
(32).

Payment of allowance to the Rani of
Boudh

move

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 79,000 in respect of
‘Privy Purses and Allowances of
of Indian Rulers’ be reduced by
Rs. 100." (33).

Undesirability of granting allowance
to relatives or dependents of rulers
ande failure to assess them
Shri Surendranath Dwivedy: I beg

to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 79,000 in respect of
Privy Purses and Allowances of
Indian Rulers' be reduced by
Rs. 100" (34).

Scheme for purchase of foodgrains
Shri Chintamoni: Panigrahi: I beg to

move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 17,75,00,000 in respect
of ‘Purchase of Foodgrains' be re-
duced by Rs. 100." (35).

Failure of the present policy of pro-
curement of rice and paddy for
which an advance payment is pro-
posed to be made to Orissa
Shri Surendranath Dwivedy: T beg

to move:

“That the demand for & supple-
mentary grant of a sum not ex-
oeeding Rs. 17,75,00,000 in respect

Shri Chintamoni Panigrahi: I beg to

Grants (General),
1959-80

.nt ‘Purchase of Foodgrains' be re-
duced by Rs. 100" (36).

Working of National Coal Development
Corporation

Shri T. B, Vittal Rao (Khamnam):
I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 14,21,77,000 in respect
of ‘Capital Outlay of the Ministry
of Steel, Mines and Fuel' be re-
duced by Rs, 100." (37).

Construction of State Roads of Econo-
mic or Inter-State importance

Shri Chintamoni: Panigrahi: I beg to

move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 50,00,000 in respect of
‘Capital Qutlay on Roads' be re-
duced by Rs. 100" (38).

Mr. Deputy-Speaker: These cut
motions are now before the House.
We now take up the next business.

15 hrs.

MOTION RE: REPORT OF ORGAN-
ISATION AND METHODS DIVISION

Mr. Deputy-Speaker: The House
will now take up discussion of the
Report of the Organisation and Me-
thods Division for the year 1958-59.
Shri Harish Chandra Mathur to ini-
tiate the discussion.

Shri Harish Chandra Mathar (Pali):
Mr. Deputy-Speaker, Sir, I beg to

move:

“That this House takes note of
the Annual Report of the Organ-
isation and Methods Division for
the year 1958-50, laid on the Table
of the House on the 18th Decem-
ber, 1950”.

1 considered it expedient to raise
this discussion because the Organisa-
tion and Methods Division is supposed
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to be our main apparatus for injecting
efficiency, inculcating leadership and
effecting economy in the administra-
tion. As you know, the administra-
tion has come in for severe criticism
from all levels and from all quarters
during these last few months more
particularly. It assumes special signi-
ficance and importance particularly in
the context of the tasks which le
ahead of us in drawing up and imple-
menting the Third Five Year Plan.
In the light of these important fac.
tors, as a matter of fact, I had raised
a discussion earlier on the 8th Dec-
ember, 1958 .on the last report. By
quoting facts and figures I stated how
the Organisation and Methods Division
had completely failed to fulfil any of
the expectations which we had from
it.

The hon. Home Minister was pleased
to observe that I had been a little un-
charitable in my criticism and in not
taking note of the good work that had
been done by this apparatus designed
to infuse efficiency, economy and inte-
grity in the administrative machinery.
I need hardly assure you that I take no
pleasure in offering any barren criti-
cism. If I have thought it fit and neces-
esary to raise this discussion, it is
because I feel that there is a lot of
force in the criticism which is being
offered and also because I have a feel-
ing that we could, just by taking cor-
rect steps, reform the administrative
machinery and gear it up to meet the
tasks which lie shead of it.

As 1 said, this importance becomes
all the more great in the light of the
great strains which this administra-
tive machinery is likely to face
because of the momentous size of our
Third Five Year Plan. I think it will
be conceded that my criticism, which
I offered last time, has been more
than vindicated. If you just go
through the Fifty-fitth Report of the
Estimates Committee, which has been
submitted by the Estimates Commit-
tee, you will find that it has clearly
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borne out not only all that I said,
but has been more emphatic. As a
matter of fact, I only stated that this
Division had failed to fulfil its pur-
pose and mission while the Estimates
Committee has gone a little further
and has said that this has been more
of a drag than an assistance. I would
just read three or four lines from it.
It says:

“The Committee regret to note
that considerable time¢ and money
have been spent on futile work
and, as the impression goes, Orga-
nisation and Methods Unit have
perhaps considerably added to
the useless procedures and over-
burdened the already slow system
of Secretariat working."

I think there could be no stronger
condemnation than what is contained
in these four lines of the Report of
the Estimates Committee of this Par-
liament,

I will first take, as a matter of fact,
the question of efficiency. While we
talk of efficiency, it covers a very
large ground. But let me talk about
certain simple procedures and these
rules and regulations which are abso-
lutely out-dated and which ought to
be revised. 1 pointed out the other
day as to how as important a person
in the field of administration as the
Comptroller and Auditor General had
addressed a personal letter to the hon.
Prime Minister telling him how these
delays are irritating and how by
simply revising certain rules and
regulations these could be improved
so that there could be a befter flow
of work in the Secretariat. That
letter was addressed in 1855, No
action was taken. The other day the
answer given by the hon. Deputy
Finance Minister was that a certain
committee had been appointed.
1 thought the committee had been
appointed in  1955. But later
on while correcting the answer she
had to confess that the committee was
not appointed till 1858 and nothing
had been done.
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I might point oyt that the worst
critics of these delays are not the
people outside only who are affected.
The business community has all the
time been complaining of this slow-
moving machinery. Ewven the hon.
Minister of Commerce and Industry
the other day, while discussing export
promotion, had to feel with great
regret that this administrative
machinery must be re-orientated and
something must be done to change the
procedures and achieve quick disposal.
I understand that the Home Ministry
itself has felt compelled to issue a
certain circular about it. But you will
be amused to know that the worst
criticism comes from the Government
servants themselves. If you ask one
Ministry it will complain, “Well, noth-
ing moves in the PWD. We cannot
help. This cannot be put up. Our
schemes are jammed, We can make
no progress with our schemes” The
Flectrical Department or these pro-
jects complain against the Commerce
Ministry. The man at the top com-
plains against his' subordinate and
the subordinate complains against the
man at the top. This is the most un-
fortunate state of affairs. The most
tragic part of it is that those who
are in authority and who could mend
matters are complaining all the time

. all these ten years, as if they are
helpless and somebody else is going
to0 come and change the administra-
tive procedures, revise the rules and
do something. It is really pathetic
and tragic that those in authority, who
are charged with the responsibility
of streamlining the administration,
should be complaining and doing little
or nothing about it. This is the state
of affairs so far as delays and ineffi-
ciency are concerned.

1 have gone through the Report
which has been placed in our hands
With very great regret 1 have to sub-
mit that this is a very unimpressive
and a poor document. This Organisa-
tion is supposed to work under the
Cabinet Secretariat directly under the
hon. Prime Minister, But it does not
bear any mark of the hon. Prime
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Minister’s dynamism or his approach.
It does not bear any mark of the hon.
Home Minister's wisdom. It does not
bear any mark of any contribution by
the Cabinet Secretariat. To me it
appears to be a poor document, to me
it appears that the Organisation and
Methods Division is a show run by
one Joint Secretary who unfortunate-
ly, though he may be trying to do his
best, is not able to do much, I have
nothing to say against any particular .
person, and it cannot be considered
criticism of a particular person be-
cause there were three ,persons one
after the other, but it appears to me
that he himself needs reorientation
He does not seem to know the task
before him. He has lost himself in
the rut and the routine and the mass,
he has wrapped himself in red tape.

It is expedient that some vigorous
action is taken, and that vigorous
action will have to be taken at the
top level That is why I submitted
last time, and I repeat that suggestion
again, that a high powered committee
of direction must be appointed con-
sisting of the Home Minister, the
Prime Minister and two Members of
Parliament. Members of Parliament
have to be included because they
would bring to bear a very different
approach, because they go from place
to place and are in direct touch with
the feelings of the people, feelings
which must be taken note of.

The administration’s first failure, I
submit, is that they have not taken
note of the big changes which go on
in the country. There is a revolu-
tionary psychological change particu-
larly in the rural areas. It you
move among the masses and talk to
them, you will find that their approach
today is entirely different. Let me
cite an example.

In & most backward place like
Rajasthan, only a few months back,
a gub-inspector could keep a whole
village waiting and nobody would ob-
ject. But recently Shri 5. K. Dey
went there on a tour and immediately
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on his return I got two or three com-
plaints that Shri Dey had kept the
people waiting for the whole day; he
had given them s programme, but
never turned up at the proper time, I
forwarded them to Shri Dey, not by
way of complaint but to help him, and
he, as was expected of him, sent an
immediate apology to my constituency
which I conveyed to them.

I am just pointing out the mental
attitude of the people, the changed
behaviour pattern that is coming
about. The administration must
realise this revolutionary change as
also what is expected of them, then
alone will they be able to adjust them-
pelves. The administration has not
kept pace with the changing situation,
and that is why I submit that this
Organisation and Meth xds  Division
cannot do very much The entire
organisational set up | eeds revision
which can only be ac JIplished by a
high-level committee which would be
able to give a proper direction.

The figures which have been quoted
in this report do not lead us any-
where. Anybody who has a little in-
sight knows what disposal of a paper
means. There are more receipts now,
but if you do not dispose of a paper
and get four reminders, there will be
more receipts. If a paper is disposed
of by one Ministry which is not a final
d.l.spun.l but passing on to somebody
else, it is a disposal, So, these figures
of disposal do not mean anything.

It would be uncharitable if I do not
say that really some little good work
has been done in certain quarters. I
took the Finance Minister's permis-
sion to study the SRU division work-
ing under his Ministry, and I found it
to be really a bright ray among dark
elouds. 1 devoted three to five hours
to understand how they were work-
ing. They have done pretty useful
work, and it is not the routine type
of work which Organisation and
Methods Division is doing, putting
telephone calls, lssuing circulars ete.
They make a case study of the work,
the working of the organisation con-
cerned, how its working could be re-
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orientated, etc. There are many de-
partments which asked for additional
staff, but they were convinced that
they not only did not require addi-
tional staff, but must surrender part
of their existing staff. An economy to
the tune of Rs. 35 lakhs a year recur-
ring was effected in our London High
Commission office, That is a colossal
amount. It was my view that there
was no need for the existence of the
Coal Commissioner’s office as such as
they only allot wagons, but they asked
for additional staff. This unit went
there and found that actually 33 per
cent. of the staff was surplus. What
I appreciate is that they do not just
give a report, but sit down and argue
with the head of the organisation con-
cerned and convince him that if he
adopts certain procedures, he will
find his staff to be surplus. Economies
have been effected with the consent
and agreement of the department con-
cerned. A word of praise is due to
this unit on the floor of the House as
I do not wish to give the impression
that we are not appreciative of the
good work done.

I am fully aware that there are at
least 20 per cent of officers and sub-
ordinates who put in work day in and
day out, who are as enthusiastic and
patriotic as anybody can be, but the
unfortunate fact is that apart from
these few officers here and there who
are, as a matter of fact, sustaining the
administration, by and large the ad-
ministrative machinery is a complete
ramshackle, The trafic jam in the
Secretariat is worse than the traffic
jam that we had on the visit of
Mr, Eisenhower. I wish that some-
thing is done about it.

The Pay Commission's Report has
also stated that as compared to the
private sector we pay our employees
better, but as compared to the private
sector, discipline is lower here and
output still lower. These are the facts
to betaken note of.

8brf 0. D, Pande (Naini Tal): They
pay better? I doubt. .

Shri Parish Chaadrs Mathur: That
iz the conclusion that the Pay Com-
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mission has come to after examination
of data. I have discussed this matter
on the Pay Commission's Report, and
therefore I do not go into it further.

Now I come to economy. The SRU
division has clearly vindicated what I
submitted last time, that there can be
a reduction straightaway of 20 per
cent., effecting an economy of Rs, 40
to Rs. 50 crores in the Central Secre-
tariat alone. It is my firm conviction
that that is possible because wherever
this unit has gone, it has effected an
economy of 20 per cent or more.
Therefore, I suggest that without
appointing any additional staff, the
people who are surplus should be
. withdrawn and given special training
in these methods and prepared for the
Third Plan. The surplus staff should
not be permitted to stay where it is
at the present moment. It would be
better if this division is further
strengthened, and one Deputy Secre-
tary or an officer of that level from
each Ministry or department is with-
drawn out of the surplus, reorientated
here and then attached to particular
Ministries to bring about economy, and
in order that he can exhibit a certain
independence he will work under this
division and not under the Ministry
to which he is attached.

Another thing which must be taken
note of is this. This is a continuous
process, 1 entirely agree, because you
cannot go and just inject efficiency
by revising certain methods and pro-
cedures. Even in those Ministries
and Departments where the SRU has
already gone and revised the proce-
dures and ways and methods, these
have got to be continuously examin-
ed, and further improvements effect-
ed from time to time. That is wvery
essential.

Another unfortunate fact is that
the Orgenisation and Methods Divislon
has’ not got out of the rut and rou-
tine. It has not paid attention to the
really vital issues which will make
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a whole difference. It has not done
anything to bring about a harmony
of relations between the Government
servants, I will not gay, between the
employer and the employed. For, who
is the employer and who is the em-
ployed? But it has not done anything
to bring about a harmony of relations
between those who are in the top of
the hierachy and those down below.
The whole thing works as if there
are two vested interests, those people
who are subordinate representing a
particular interest, and those people
who happen to be the Secretaries or
Joint Secretaries or Deputy Secretar-
ies representing a certain different
interest. Among those people who
work down below, there has not been
inculcated that respect which they
must have for their superiors. Those
people who are at the top are also not
in a position to command that respect;
they are not in a position to have the
discipline which is very necessary.
This is because they function as two
disjointed things. I think the most
important thing is that the whole ser-
vices should consider themselves as
one family. It should be the feeling
of the man down below that the man
at the top is there to look after his
best interests and that he will do
everything to look after his best in-
terests. The man at the top should be
able to explain to the man down be-
low that we are living in such
a context, that the best that is possi-
ble is being done, that nothing more
could be expected because of this
reason or that reason. Those people
must be educated I said while dis-
cussing the Pay Commission’s report
that this was born out of discontent,
and the same discontent continues, in
spite of the fact that we would be
spending an additional sum of Rs. 50
crores. What is the meaning in this?
Is it not a fact that the Government
servants do not realise that this Gov-
ernment and this country cannot
afford to spend more? How can we
afford to spend more on our services?
Do they not realise all this? I feel
that that kind of understanding has
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not been given; that feeling of respon-
sibility has not been given.

One of the main purposes and
objects of the Organisation and Me-
thods Division was to inculcate a
sense of leadership and a sense of res;
ponsibility, as to how the services
should behave. But there are clear in-
dications to the effect that this has

not been done. It appears to me that

the best thing would be to take stock
of the whole situation at the highest
level, The Organisation and Methods
Division should be scrapped comple-
tely; it has not justified its existence;
it is beyond repair, That is my feel-
ing. We are unnecessarily wasting
time over it. This Division should
be completely scrapped. A  high-
powered committee or a commission,
or whatever you may call it, might
be appointed to go into the larger
question of the reconstruction and re-
organisation of the administrative
machinery. Secondly, that committee
must examine what steps could be
taken to streamline the administra-
tion. Thirdly, the SRU should be also
examined, and after streamlining it,
it should be strengthened, and pre-
paration should be made from now
onwards to see that we do not lag
behind when the Third Five Year Plan
is in our hands,

I am not going into the details of
this report, because I do not think
these details will serve any useful
purpose, I have confined myself only
to the broad aspects of the gquestion.
It i now flve years since this Divi-
sion was set up, and I think it is ap-
propriate that we take note of the
whole situation.

The Estimates Committee itself had
recommended that the Organisation
and Methods Division and the SRU
Divigion should be amalgamated and
should be put under the Finance
Ministry, I think this recommendation
was made in March, 1950. I do not
know whether Government have
given any thoughtful consideration to
this matter, This requires immediate
attention and examination.
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The question of corruption has been
waxed about quite a lot. Whether
there is corruption or not, the gene-
ral feeling definitely is that the peo-

., ple have not got confidence in the
administration. There are two com-

plaints against the present adminis-
tration, I have dealt with the first
one already, namely inefficiency and
delays. The second is corruption. I
was touring recently certain parts of
Rajasthan, where I met so many peo-
ple. I was talking to them, more
particularly, in the context of decen-
tralisation, as we generally call it, or
this panchayat raj whichk we are
establishing there, I might submit
that this type of decentralisation or
this type of panchayat raj ig really
the reorganisation of the administra-
tive machinery. A revolutionary
step has been taken. And as I went
from place to place, I found what im-
portant change it has brought about
in the administratve machinery.
Now, it is impossible for a village
teacher to absent himself away from
his school. What earlier happened was
that the village teacher in the inhos-
pitable parts of the village would
never stay there, but now he ventures
not to leave that place. So many
other things also have been injected,
because of the direct impact of the
non-official element there, It was real-
ly heartening, It is not that the piec-
ture is rosy all over. But in certain
parts it has done exceedingly well
Yet, in spite of the fact that Govern-
ment have done so much for the rural
areas, people were full of complaints.
I just asked them "What is the mat-
ter?’, The people in the villages come
in contact in their deily life with the
smaller men there. The man in the
rural areas is concerned mostly with
the patwari, or the forest official in
his everyday life, These patwaris
are an institution by themselves; they
continue to be there; they are not
only dishonest, but they have gone
much worse during these ten Yyears,
and the complaint is that the admin-
istration Is véry weak, and no action
is taken, even in cases of corruption.
I know of s particular case where in

the open court, two advocates said on
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oath that a particular man had de-
manded such and such amount. Now,
¥he inquiry is going on for another
year. What impact and what impres-

sion would this create on the minds..

of the people there? Here is a state-
ment in the open court that he had
demanded bribe, and here are two
respectable pérsons who have given
evidence in favour of the SDO, and
still the enquiry is lingering on. There
are many other facts. I eannot go
into the details here. But these are
the reasons why people are full of
complaints, Unless and until very
slrong action is taken, these kinds of
complaints, and this sort of atmos-
phere will continue. We should not be
frightened by the criticism which is
mede, We must take a realistic note
of the situation, and we must see that
where such cases are broyght to light,
action is taken in timef The first job
of the Administration s 1o create
a climate in the country that the Ad-
ministration is there to serve the peo-
ple, that it is efficient, that it is at the
disposal of the people and that it is
the strength of the people. But as a
matter of fact, the whole unfortunate
fact is that such a climate is not there,
We have completely failed in giving
this confidence and feeling to the peo-
ple. We must devise ways, means
and methods to give this sort of feel-
ing to the country, that the Admin-
istration is here as the servant of the

paople)

Mr. Dopuiy-Speaker: Motion mov-
od:

“That this House takes note of
the Annual Report of the Organi-
sation and Methods Division for
the year 1958-59, laid on the
Table of the House on the 18th
December, 1859."

There are as many as 10 hon. Mem-
bers who intend to speak. There
should, therefore, be a time-limit. 1
think 10 minutes to each hon, Mem-
ber would be all right, I will first
call the sponsors.

Shri Tyagli (Dehra Dun): May I
know if there is a formal list of
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speakers or we have still to cateh
your eye?

Mr. Deputy-Speaker: Some hon.
Members have sent in their names.
But I am not bound by that. I will

_just be guided by Members catching

my eye, That is the over-riding com-
sideration.

\ Shri S M. Banerjee (Kanpur): I

have carefully gone through the Re-
port of the Organisation and Methods
Division (Cabinet Secretariat). The
object of this is to expedite decision
and to restore confidence of the peo-
ple in the country’s Administration, I
have a feeling that the procedure fol-
lowed in the various Ministries and
also in the attached and subordinate
offices is a very lengthy one. If the
procedure is lengthy, the question
may arise: should we shorten the pro-
cedure? And by doing so, so many
people may be retrenched.

For instance, a representation is
received by a Minister. The proce-
dure is that the Minister marks it to
the Secretary, the Secretary to the
Joint Secretary, the Joint Secretary
to the Deputy Secretary who passes
it on to the Under Secretary, Ulti-
mately it goes to the Section Officer
who sends it for diarising purposes so
that there should be & proper record.
After it is diarised, it is sent to the de-
partment concerned. If it is the De-
fence Ministry, it may be sent to the
Army Headquarters or to the lower
formation, Again it comes back like
that. I hope the hon. Prime Minister
will bear me out when I say that
when he signs a letter as Prime Min-
ister or as head of his own Ministry,
there are at least 10 to 12 initials on
it,

This particular procedure delays
justice. I do not say in the present
Administration justice is always de-
nied, but it is deflnitely delayed. What
should be the procedure? The Pay
Commission has also said something
about this Organisation. It bas prais-
ed this Organisation, I do not know
whether this Organisation has expe-
dited certain decisions in terms of
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expeditious disposal of letters and
representations, but 1 have a feeling
that this procedure requires com-
plete overhauling.

I am not competent enough to sug-
gest what should be the procedure,
But as a Member of Parliament,
when I table 8 question, I get an ans-
wer within ten days. I have been
told that that particular question
moves on as ‘red hot' priority or
‘white hot' priority I do not know
which, but it moves in such a way
that I get an answer within ten days.
But a poor employee or member of
the public who represents to the high-
est man in the country or to the Min-
ister concerned, sometimes does not
get any answer. I  have seen so
many cases, So many employees
come to me and ask me to write a
letter to the Minister, Several times.
I ask th&m: ‘Why don't you apply
direct?’ He shows me- a bunch of cor-
respondence of his own representa-
tion, the first representation in 1857,
four reminders in 1857, then about
six or seven reminders in 1958. He is
able to build up a file with all these
acknowledgement receipts. But no
answer., I do not say that people do
not always get an answer, But the

question is; pow is this process to be
shortened? w are expeditious de-
cisions to taken to dispose of cer-

tain genuine grievances of the peo-
ple? This is a matter of great con-
cern. As my hon, friend, Shri Harish
Chandra Mathur, put it very correct-
ly, people are losing confidence and
faith in the Administration. That con-
fidence has to be restored. If it can-
not be restored by this method, by
this Organisation, then some other
method has to be found our..:]

Centralisation or decentralisation.
These are the two matters. He gave
us a picture of decentralisation of
administration having brought good
results, and in support of his point,
he has quoted the case of the school
teacher. [ cannot say much about
this, whether decentralisation will
give mbre benefits to the people,
whether it will expedite matters. But
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lay matters. That is my own feel-
ing,

I would humbly suggest that the
recommendations of the Estimates
Committee should also be consider-
ed—and considered seriously—and
some method evolved by which though
justice may be delayed, it may not
be denied. Today there is a popular
feeling in the country that no amount
of representation will bring in a fruit-
ful result, unless it is pursued or
backed up by a high dignitary, may
be a Member of Parliament or of a
Legislative Assembly or anybody
else. Why is it that today every man
feels that nothing can be done by
honest means, honest methods? How
has this sort of feeling arisen in the
minds of our countrymen that genu-
ine representation will not be heard,
unless backed by some force, may be
from this side or that side? This is
a dangerous feeling, to be entertain-
ed in any country.

1548 hrs,
(Sarr MuLcHAND Duse in the Chair)

( If our countrymen lose confidence

in the Administration, whether at the
Central level or the Sta'e level or
even at the lowest level, I do not think
it will do good to the people and their
morale in the country,

(_So what I have to submit is that
while we are considering the work-
ing of this Organisation, we should
take ample note of the various re-
presentations made by the people, We
should ask for suggestions from vari-
ous organisations. Let a Committee
of this House be appointed. Let it go
into the entire question and submit
a report to Government. Let there
be non-officials also who wijl assess
the situation and then submit a re-
port, If there is a High-power Cnrr!-
mission appointed to go into lhis
matter, well and good.| But appoint-
ment of toop many Commissions and
Committees sometimes does not pay,
‘because 1 have a feeling that what-
ever Committee or Commission are
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appointed, they go on keeping Minu-
tes but wasting hours. So nothing
may come out.

(But this is a serious matter and to
restore the shaken confidence of the
people in the country's Administra-
tion, which is the backbone of the
country, it is necessary that a Com-
mittee of this House may be appnint-
ed which will consider the reports of
the Estimates Committee and the
various reports of this Organisation
and then submit a comprehensive re-
port suggesting ways and means as to
how justice which is generally delay-
ed and sometimes denied can be give
to the common people of this country.
With these remarks, I hope the hom’
Prime Minister who commands the
confildence of the country will see that
the confidence in the Administration
which has been shaken is restored by
some methods which are easy and
which people may like,

argw B quré ¥ § fe o oF 03
UEH AEW B 06 @ FEE W W
feemar & o w@F &9 § A W W
FavoE EAET a<E @iy § 1 ag s
A ¥t aw A & fF omd -
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et g & F deeHE it ST
TANTE AT 91 WK At A o fawfaer
¥ uw s 9 fear @ o1 fm ¥
s wf ¢ fF ond gpm Wk
Tt dreow w1 s it
At Y GATEY AW ATH TG WTET
¢ v T oy & g g fe 4y
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wiEaT ¥ aifeesd w @y
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[sft 7o o @]
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Shri Vasaudevan Nair (Thiruvella):
Mr, Chairman, just now the Prime
Minister was referring to the slow-
moving administrative apparatus that
we have in our country. I feel that
the O. & M. Division cannot deal with
this vital problem. As my hon
friend Shri Mathur has suggested,
some other method has to be found
out to deal with this most important
problem that faces us today.

In this report they try to claim im-
provement compared to the year
1856-57. Even there I feel that they
are trying to be complacent because
in certain departments and Ministries
the situation is very bad. Take the

. Railways for instance, who are deal-
ing with millions of railway em-
ployees and our countrymen every
day. There the situation is 30
deplorable and the percentage of in-
crease is 8'5 compared to 1956-57. I
am astonished to see that all these
departments that really deal with
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millions of our country men lag
behind the other departments. Take
the Ministry of Labour or Defence or
even the Development Wing. That is
not showing any improvement com-
pared to the previous year or the
year before last. I feel that there is
no scope for this Division or those who
preside over it to take credit and say
that there has been substantial im-
provement compared to the previous
Yyears,

15.54 hrs. )
[M=z. DeruTy-SrEAkER in the Chair]

I do not wish to cry down the work
that they are doing but they cannot
deal with this problem. The most
important question is the education
and re-education of our service per-
sonnel. A new orientation has to be
given to them in their thinking, be-
haviour and everything.

There i3 some scheme of training
of lower division clerks. It is stated
here that during the year under re-
view 1876 clerks were trained by the
wvaripus Ministries; in the previous
year it was only 1151, This does not
at all solve our problem. I feel
that there should be a mass pro-
gramme of educating our services from
top to bottom. There is such a big
gulf dividing the ordinary people in
the fields and factories and our ser-
vices, especially those who are at the
top. I have a suggestion to make.

We are considering the report pre-
sented by the Deshmukh Committee
for compulsory national service for
our students. Why not try to apply
this to our services. For a month in
a year certain percentage of our ser-
vices has to spend their life with our
people. They should serve with the
peasants or with the workers in the
factories or flelds, wherever suitable
so that a proper integration between
the services and the people of our
countryside could be effected. It is a
very difficult problem and when the
practical implementation comes there
will be the question of rules and re-
gulations. But we have to find a way
out,



2197 Motion re:

[Shri Vasudevan Nair]

When I speak of education and re-
education of our services, I do mnot
mean this kind of treining in the
schools that are run in Simla, Mus-
soorie or Dehra Dun. There are some
schools for these LA.S, and big officers.
There is some kind of training about
the technicalities referred to in this
report. 1 do not refer to them. I
refer to some basic training and * I
dare say even political training.

Our services are asked not to
mingle themselves in politics. That is
good. But certain general things,
basic understandings should be given
to the services. I do mot think it is
enough that some senior officials go
and give them some training. Our
leaders, Ministers and Members of
Parliament have to be associated with
it. Such a basic change in the under-
standing of our services has to be
effected if we have to overcome this
serious problem that faces us today.

1 want to refer to another aspect.
We have submerged ourselves in
these rules and regulations so much
that there is practically no human
touch in dealing with these problems
and the most glaring case has come to
our notice in the sad suicide of a
scientist in our country. I had Lhe
privilege to go through the entire
story because that friend happened to
belong to my village in Kerala State,
1 have taken pains to go through the
history of Dr. Joseph; it is really a
tragic story. I can give you just one
instance.

After his coming from America
with the Ph.D. he applied for a job in
the Haffkine Institute in Bombay and
the authorities in the Pusa Institute
told him that he could not go because
there was something like a bond.
After nine months of correspondence,
they told him that he could go pro-
vided he refunded Rs. 3,000 or Rs.
4,000 advanced to him for his passage
to America. After these nine months,
that job was mnot available. It was
filled up. After some time there was
another vacancy and he applied for it
and it was in the same Institute. He
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approached the authorities in the
Institute and sent his ampplication but
he had to undergo the same procedure
again, in its entirety. The terms
were again that if he repaid the
entire amount he could go. He was
prepared to pay that amount after
selling the ornaments of his wife.
But then they said that he had to go
through the entire procedure again.
He did not live to go through all these
procedures.

There are many such Josephs in
our service in the country. But all
of them do not commit suicide and
s0 they do not come to our notice.
There should be a human approach.
There is a rule that the Government
servants cannot approach personally
the higher-ups or the Ministers. I do
not know whether that rule can be
suspended but there should be some
method by which these people can
personally approach the higher-ups
or the Ministers. Even our Minister
of Food pleaded last time that if he
had known the situation, he could
have done something. I do not know
whether he could have done anything.
But there is a rule that the Govern-
ment servants could not approach
their higher-ups personally or directly.

I have another suggestion to make.
Last time also, when participating in
the discussion on this report, I sug-
gested that we should think of having
awards to those whose performances
are quite good. That 1nas to be
cansidered seriously by the depart-
ment.

16 hrs.

Shrl Surendranath Dwivedy (Ken-
drapara): Mr, Deputy-Speaker, Sir, I
congratulate my hon. friend Shri
Mathur for bringing up this report
and giving us an opportunity to dis-
cuss it in this House. It is good that
this House devotes some attention to
this administrative problem. We have
been discussing mmny problems, but
the main question of administration, I
think, has been left in the back-
ground. I would have thought that
sometime or the other Government
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should themselves have come forward
with proposals or sought the opinion
of the House as to how the entire
administrative structure in our land
should be improved, so that with the
vast development and the Plang that
we have before us we could really
successfally work them out.

Sir, the question is—this question is
of paramount importance—whether in
this country we want a good and
efficient Government., No matter
which party is in power, it is for the
good eof the country that we should
have a good and efficient adminis-
trative structure.

I do not want to go into the
details of this report, because I find
that the reports are of the same type,
Some figures are given here and there
to justify its existence and progrers.

The main emphasis seems to
show  how after examination
and inspection delays have

Jessened. But you will find, Sir, that
although there has been some im-
provement in some of the depart-
ments, if we compare it with the
fourth report, even in the present re-
port you will find that in as many as
14 departments arrears have in-
creased. It may be argued that it is
a continuing process and we learn by
experience. But my question is this.
This Organisation and Methods Divi-
sion has been established since 1954.
They must have recommended some-
thing and some pattern must have
been evolved, must have been set in
motion during the course of so many
years. What is the significant suc-
cess or the improvement that it has
been able to bring into the adminis-
trative structure. There seems to be
some inherent defect in it.

Again, in this report, it would have
been fruitful if come mention had
been made regarding the economy
eftected in the administration as a
whole and the steps taken or sugges-
ted by this Methods Division. You
will find, Sir, there is no such thing,
aulthough it was one of the reasons
why such Division was necessary.
Not only for effciency, but for eco-
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nomy and for giving intergrity to the
services this Division was formed.
The problem of administration is of
immense magnitude. The Prime
Minister was telling us this morning—
he was quoting Mr. Lippman—that
our mind is in the Victorian Age
although we are passing through s
revolutionary period. I would say,
it is not exactly the people who are,
to be blamed, but we have inherited
an administration which is not suited
at all to the democracy that we at
present have in our country. We
often accuse each other. Ministers
often go out and publicly tell the
people that they actually want to
implement some of the plans but it
is the administration that is standing
in the way. The people are apt to
believe this as if the Administration
is the greatest bottle-neck. If that is
80, one would like to know what really
we have done to remove this bottle-
neck. One would like to know what
positive steps have been taken. It
is good to say that we are decentralis-
ing the administration; that we have
panchayat raj established in Rajas-
than and Andhra Pradesh. This
muddle is going to be followed in
other places, But what will be the
effect if the administration remains as
bureaucratic as before? Unless there
is & change in the outlook, unless the
people who are supposed to partici-
pate in the administration feel that
there grievances and whatever they
have to say are listened to properly,
I do not think, however much you
may decentralise the administration,
it is going to improve matters in any-
way. From the little that we have
seen in the functioning of the pancha-
yat raj, although people are given a
lttle more authority and power, stili
the panchayats are just puppets, and
the local authority concerned is the
real master. The panchayats have
to ecome to these authorities for little
things even and they have no indepen-
dence whatsoever. This is because of
the rules and regulations which are
made in such a way that the poor
man who is elected by the people and
acquires some power cannot function
within those rules and recguiations.
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Unless the rules and regulations are
made simple, it is difficult for these
institutions to proceed further,

Shri Harish Chandra Mathur: The
pattern that we have evolved has
very little or nothing to do with the
SDO= and other high officials.

Bhri Surendranath Dwivedy: In the
paper it may be all right. I know.
The panchayat raj or the samitis that
are conceived in the Rajasthan State
give much power to the elected re-
presentatives, but, at the same time.
they have to function through such
rigid rules and regulations. I do not
think it is going to be a success un-
less the entire attitude is changed.

In thig connection, I want to refer
to another aspect. I have ealready
mentioned about the lower lewvel.
What do we find today in the higher
level? The shirking of responsibility
is a matter which has been raised in
this House many times. We have
seen what has been the result of the
controversy that we had in this coun-
try on the LIC deal. We discussed it.
A Minister had to quit his office. But
still, today we are not sure who was
actually responsible for the 4eal. The
Secretary of the Ministry came for-
ward to say, “I was instructed to do
20". Whether it wems oral or written
or whether there was any consulta-
tion or not is a different thing. But
the matter stands. Things like these
seem to be nobody's concern and mo-
body's responsibility.

We are glad to learn that some-
time back,—the Home Minister per-
haps referred to it—we were told
that they were evolving some code or
method in regard to the relationship
between Secretaries and Ministers. 1
would like to know whether any such
thing has been done. If we really
want to delegate responsibility to
people at the lower level, the res-
ponsibiliy must be given in such a
way that they will feel confident that
when they discharge that duty with
the best of intentions they will mnot
be taken to task in the manner that
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has been done on many previous occa-
sions. Unless that outlook is brought
about, I do not think there is any
purpose in having a Division like this.
You may have many checks and
balances but things will go on as
before.

Shri Tyagl: It is indeed difficult to
make a real assessment of the highly
scientifically organised structure of
the civil services in India, parti-
cularly by those who are »t a distance
from it because there is some secrecy,
and the services are so well disviplined
that it is not possible for an ou‘sider
to peep into them. Unless one entera
the edifice itself, it is not possible to
make anmy real assessment of the
highly scientifically organised ser-
vices in India.

Any remarks or comments made
from outside, I must inform the
House, are as wild as mine were until
I came into’close touch with the ser-
vices, I also once used to criticise
the services rather wildly but after
having worked with them for a num-
ber of years, I am convinced that
our services are among the best or-
ganised services in the world
I appeal to the House to realise
that it is a structure which is not to
be used by one party alone. Real
Government lies in the services, It
is a permanent structure for the gov-
ernance of the country, whether this
party is in power or any other paxty.
This must remain, as we want the
Parliament to remain, impartial.
Services are as neutral as the walls
of the Parliament House. It is the
common regponsibility for all the
parties to see that the impartiality
of the services and their integrity are
not interfered with in the least,

Therefore, I suggest that in the Par-
liament, we might establish a con-
vention—all the parties together—
that they do not attack the services
wildly and demoralise them. Unless
a complete study of a case is made,
generally remarks should not be
made by politicians, Ours is a highly
organised service, which the Britiah
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have left; they carry with them not
the conventions of a few hundred
years, but many hundreds of years
trom England, which they have
borrowed. They are precious. I have
still to see the fresh democracies
putting up such a good structure of
services. I appeal to the Prime Min-
ister not to hurry up and hustle in
changing the rules and regulations.
In my opinion, they are quite good

as they are; they do not need any
change. The delay, .etc. lies some-
where else.

Let us, politicians, look into our-
selves introspectively and see if our
indecision, the confusion in our mind
about matters and policies, is not
really responsible for all the delays.
1 can say that if the Minister has
made up his mind and he wants a
thing to be done, let him convey it
to the Secretary and the Secretary
will get it done in such a way as if it
were done by magic, It is possible,
but the difficulty is people do not
wish to take responsibilty. There is
a sense of non-confidence and sus-
picion everywhere in the services, If
this state of affairs is allowed to con-
tinue further, our services will be
demoralised to an extent which it
will be very difficult to repair. Once
a house begins to fall, it is difficult
to repair it, unless you build & new
one.

There is another matter to which
1 would like to refer. In reply to &
question, the Home Minister stated
that they are considering the question
of formulating rules which would
. guide the relationship between the
- Secretary and the Minister. I appeal
40 the Prime Minister to put a stop
to any such thing, because there can
be no rules between a Secretary and
the Minister. The civil service carries
the confldence of the British days; it
carries the confidence of the party in
power. They have got a sense of
discipline and of keeping confidence.
It will be very difficult if rules and
_regulations are made to define re-
‘ationship between a Secretary and the
-Minister. It this is done,
. 371 (Ai) LS—T.
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they will never decide cases
orally and everything will bhe
in writing, so that one may not be
caught by the other, It is just like
framing rules and regulations to
guide the relationship between the
wife and the husband. If the bed-
room manenrs between the wife and
the husband can be guided by rules,
of course, the relationship between
a Secretary and the Minister can also
be regulated by rules. The relation-
ship between a Secretary and the
Minister is more intimate than the
relationship between the wife and the
husband, So, this formulations of
rules should not be taken in hand.

My next suggestion is we must deal
with a strong hand. To safeguard
the services, perhaps the politicians
have done something which in my
opinion, is telling on the very roots.
Today no officer is sure about his
action. Ags my friend said, we cannot
be guided by suicides. Whether one is
a ‘scientist or a politician, suicides
and other things like a hunger strike
cannot guide policies. 1 am very
sorry that such a bright scientist has
passed away. But it is really wrong
that he should have committed
suicide. The very fact that he has
committed suicide showed that there
was something very wrong with
him. Anyhow, he was weak some-
where.

We have formulated our rules and
conditions of service in such a way
that no action can ever be taken by
an officer against any of the subordi-
nates, All subordinates are free of
their higher officers, and this is tell-
ing on the discipline of the services
Because the higher officers cannol
take any action against their subordi-
nates, so indiscipline is creeping im.
If we want to see that work is done
more speedily by all the officers, the
best thing would be to let every one
enjoy the confidence of his higher
officers; and his junior officers must
cater to his goodwill in the work.
Then only can discipline be maintain-
ed. Otherwige, no disciplinary actiom
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[Shri Tyagi]
can be taken and the services are
apt to go wild.

Then, once a policy is decided, we
must stick to it. There should not
be any change of policy on account
of hunger strike or some other agita-
tion; that should not be permitted. It
would actually amount to sacrificing
the Government. I would rather give
up the Government than give up my
policy, if once I have taken a deci-
sion. The whole of India must know
that once a policy has been decided
upon, it will. be adhered to at all
costs, Then the words of the Gov-
ernment will carry confidence and
the services also will have no com-
plaint on that score,

I think this Organisation has done
good work. But the Organisation as
such cannot do much unless we frame
our basic policies to suit to our needs.
The services must be economy-mind-
ed from the bottom to the top. Nowr
my fear is that there is no co-ordi-
nation between policies and their exe-
cution and between the various Min-
istries. Actually, they work as water-
tight compartments. Here I can
speak from my personal experience.
Although under the constitution our
Government is jointly responsible, for
all policies, and the Ministers are also
collectively responsible, the work has
been so well defined between various
ministries that they are working as
water-tight compartments. The Min-
isters seldom meet each other, except
during Cabinet meetings. What I sug-
gest is that the Ministers should really
have a sense of joint responsibility
and they should jointly put in their
efforts to effect economies and make
it the main slogan of the country,
because it is after all the tax-payers’
money that is entrusted to them.

At the some time, we should try
to raise the efficiency, No doubt, in-
efficiency is creeping in and I am also
alarmed about it. For the period
19855 to 1958—the latest figures are
not yet available, the number of min-
ijsterial administrative posts has risen
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by 19,810, Whatever was obtaining
in 1855, plus 19,810 administrative
posts plus 40,085 ministerial staff
posts are the number of posts now
existing. The additional posts created
is roughly 32,000. The increase in the
number of Chaprasies is enormous.

I had been to a few European
countries, particularly eastern ones,
and in one country I found the Prime
Minister driving his own car. My
driver told me “ our Prime Minister
drives the car rashly”. He was really
very rash. I do not, of course, want
our Prime Minister to be so rash. He
drove his car to the portico, applied
sudden brake, stopped the car, took
his flles and went in. There was no
chaprasi with him.

Our Prime Minister has been crying
hoarse for years together about this,
I do not know whether he knows
that when he comes from his house
to this place there are 200 to 300
people closely on his heels, somebody
standing in the shade of a tree, an-
other standing in a corner and so on,
and actually this paraphernalia is in-
creasing, I suggest that some drastic
step must be taken in this matter,
And if the Home Minister is not
abiding by his wishes, he must warn
his Home Minister to abide by him.
For, after all, the Home Minister must
bow down to the wishes of the Prime
Minister.

Anyway, some effect should be
given to the economy measures, and
if once economy campaign is started
in the Ministries, it will work 1like
magic. I do not want to take more
time. So, I again appeal to the House
not to criticise the services every
now and then. Civil services are to be
looked upon by all the parties as
their joint property. Of course, the
Ministers can be fully criticised by
the opposition. But they should not
very freely criticise the Civil servi-
ces, We are proud of the Civil ser-
vice we have. I think perhaps the
Civil service will ultimately show us
better results than what we are ex-

pecting,



2207 Motion re;

&t wrew fag (fedomam)
JoTerE  WERW, g W wdfaf
framr &% @ew W @ W
=ifge | Gor T &, mE@ AR X W
faedd, T wmaT R o g e
T ST &7 @9 w7 8, g It wr
< o9 @ | T A W T AW A
£l & 1 39w g e wn , fover e
WENER R T FAT Y, fFe @ A
T AT WE #Y S w6 A
«t o€ A 9@ § AW a0
ot 3 vy far s @it & afade
Ft, aTd ¥t # agE W
A% I @ R aga e ) ot aw
faar 1 qae &, ag & § fe
A T WA T W Ay ¥
g fafeed &t & e
oft Ifaa g | T g T B,
e wr Tomdr Jamei &7 ot gfew
T gun &, fom & dw #ft of @l
ot ager s o &, g fae @ faefr 8,
39 & dwel @i & aqd ¥ Gt g,
T Tt azt gk ofcfenfont ¥ wgt
T 5% § 7 ag gfeso aw W R
T @ ar 4 A e W g
g v aoerd famwi &7 o gfecw &,
o fir og® ¥ a9 W W AE
* ¢ Y f gy aeeh gf ofdfenfmi
%3 A g gt o A9 faam
T @ & I ¥, T F R g
¥, 0 fis wra w7 qwTem &, 99 § w4
& i dax § 1 o wre WY A g )
W W H g ) awEy 9 w8,
T T Auw ARt & af@ g
T wr fiere &, fafrex & R
tfias § g Faferer v & fiet frferer
#| & wrmit ¥ It @ afe
¥ wr ¥ frdew s g g e W
W AW F y T Wi Y g w5, o
T 3 & Torifa ¥ vt gy g
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wr & fedr o fafrex & e
a7 &Y g § f® a1 o T
T g, 99 & v g & ) o oW
woweT fedr o 9 ¥ = T
Imar & | gu WA F g fr
wifs 3w *Y fady qfifeafa & &% fe
HETeAT it ¥ e fAfreT @ gu
& fadiw ofcfafy o, aom fedt ot
e Wt o gEe Aot o e o
TRy, wAma i
WX XW AN WY A R § oY W wen
qfcrmsr &Y s @ FT A

ot qo Wo &7 : T WY F Lo Fre
T g gem o

ot worarar flRg : owi o Zw A
T dyfef maw S, W A
& qfcadw ar wWfge | a8 6% &
fe o Aifs amf ot TP &
wfch, 9% e # w7 BT w9 GO
Aol w7 & | 3w afzr fafaw afaw
TAT &9 a0 HIT AT ared Tom §—
A\ aret T § aar 2w € wifE
TE OIS B A FT AT &, W F v
Hfe T —ag T T @, A
T o, A ag W i ofifeafa ¥ &
o d=am

g WEITHTC T & NuA qd g,
Hwaram | fmadd & a3
fafewr afador &1 g & & a@mn,
¥ ¥T e & FEA 91, W A |
IW W W ¥ FT TN a1 99 ¥ g
I oA qrer A § | 99 A oFwar W
AT 7g WEAT & i fe e o
W g, fear € o et @,
afew guelt aifes Tw v Ay g o e
wART & | TorEE § W1 qivE 53w
# wrer Y faawdreoor 1 sgEeqr AT
ok} ar wff, q@ o A 0 F
i arrar fr 7 few gz aw fada-
HOW AT A7 q%T § | AL faw ot AT
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[ avr o)
A aerema, W quE A A o o
wgl a1 fF W Tgf THe e Wio °wr
AT Wt w1 arwa g & 1 ar A
L A

&t gfiwwr wmqe ;g A A,
But I would welcome you to come
and wvisit it. I will take you
round.

=t woro feg : A EM R R GE
w2w ¥ G g | SuveT & sqvar faae-
w0 g Wt gt o< fadfe s ),
agt vvr ¥ foaaa goerdy wiewrd &
9 % W, I B gor AT I SA B
frrer, T & gra W &Y €11 W
Ty sgaeay oA gE & fF garar Sy oY
AT & w7 o § T FEw W
g & 99 Y ard e oF v
93 g g1t § WK ag ForRT A AT A
& womm 1 o Og g g R o
forer ot srva & ag adt T & fe ot
T ¢ 92 FAET | T 0F I W
ST & | WIS W & aga § A A
I W UFE AP GHAT AT § SR
T T A AY AW H oA F A
97 g%dr § WY 7 Tg WA 9w
grtg M F o ol & fam &
& arfgy 1| wwfaT s ag vEaT §
fF =T FNTU TH Gg W1 WWATEATT
T fivg fedfiom gk & & o &
gftewror & o gl Jamsi & gfee-
wor # ag qfeada T a%ar & a1 |
§ % NFEH & WG FEAT TEA E
fr 5w awg 1 v ™ fediow &
g owm ¢ | @ fedfom v § fe
w§ oy & qETnht v 2, frwsafoa
WL 2, FE 9T A1 g @ amw, sfe
O AT FTH ST AT Y & |

gi 7g fagmx @@ s g e
HORTT & 91 foamT o9 wraw @ &t q,
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I o9 1 frar St gard g
T A el o @+ fm o
AT ] | 9 TF T 4G W B A
i awr § a9 ow § gwwen §
T oft AT A ¥ @ w2, for
ACF AT =T T o ¥ i faema g,
0w A wOEE | 79 aeg o fafea
fagma @ fF 30 Bradr a1 3y & 7Y
¥ s v w4 ofr el
W FrETEl IT A Y A

I a% @ a1 fagra T g,
@ A% gW weAr faw domni
HH T F4T w6 | 9fF gw aga @
Tl w1 W< Wy § 1w o wer
T gE@ S AT A
g frea gren § fis 48 s it gy
#feT o WY WY Ao W A& o gEH
Ay g et 1 e e &
o o Aol weelr et & oY g
FH A AT ALY § | Tafad og aw
s faaT 1 we I5a &, wowrd Jandt
& gfesmr ¥ ofoda &% &1 1w
Toam &, T #Y wrer A afcfeafr F
forga am frd omd an § aoery o
AT &, IR AT FIA T TG Iaav
§, 9% fag af fafaw afaw # srew
& wu% fod @@ @ & fefom v
T w7 1 | fod A ot AR
™ gWE 1 @ e fF g fedt-
W F G FT FE W AE T FAA
Ta—ag fly W e ¥ &Y, wE fag
TR W forwr T @—Forardt QX srfiera
w1 5t 59 gra @ 9 Fs fafas afew &
T o § @D ¥ w )l
Hra g e o fam & 59 ™ a@
#t 7 F F1 wifew Ay 0f & froaw
T 0@ #Y A T3 6 5 A e
B =@ o7 @ § Iad i qfadw
gt & a1 7 | AfF 3y ofcdw W
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FAX GIA AEY AT aHY, I F F AT« a0 fad=fr # weow &, fadfa
B gET wWE A ¥ ag W AT SYTEAT FTF g I B Wi
wHar o 5w & G F W=l @ ¥ wiws wire 3 #t oew@ 8, 1@
T & | 7 o e v gt A o & fammr § ag srEAr o AT

oy § | 9g % FT A ag @1 78 g

fravt wewdt & i ot % o §
fom #Y oy & @ § | SR waTEr
W A A g qw & o f fafew

] a1 ot g fw ag o fedwra
2 IEFY it @ dgw el & WRK
§ 98 o wefw AW ¥ T § ) @
%t § f5 ag worw ¥ dar wed
fFT § @ WA Qo faEw
fudit 7 o wrafam quw darfa fadtam
w5 § | TWh g WA W g, o
Y e S | @ W & e g
wEgeE WnT g ot a4 ag AT ARy
&1, afem i el & famn o @@ g
W A e & & e qg el arfad
g § s wdf 7 w4 Teafeai §, 99
Teafaat Ft gura s wfgd | W
WY & g gud fr fad @@ @@ W
oo qwtc wor wy & guTa ST

wetT g fe @ fad omar & =% go
wfafafe Hife a7 o § afer o
fift & www § o€ afow afear
g gaTda A mrgur ar o &
W W g & A oAd § ) oW ey
TN o gn &, wmawm
at oy § o IE Twry § 1 T
wgw Wz § W aww whm g,
IT BT AT FH KT G | 5T W
w fifs N sEw aww & g
gt 9% el & e § P e s
at I S W f w7 & | g hwer
FT % WY Aifa 1w § & v A
TR iy off vy & e e ag A
BN AT R A E N W ¥ g W
AT QAT 1 Faga qg &
Tl gl § e v ¥ A o &
T WYY AT F AT 7 F7 e
£ & oF A 7w A oW o @
AT, W Y AT WU AT B FA
# gwd i | F wreen g i 2w ¥ fora
9 AT W1 GATETE fT OWTEET WY
T, IW WA 81 WR weem
T & fog o & fF Y & oy
qUAT § 39 afafas &3, 4 & w7
fr drw =&, vak Wi 7 ofedw
TN R | 9T % A g T D
w A% A% afeaf & gw w
U A T

ST WA AqT dx freard W
(s wmgesm Age) : FuTSEw A,
ot gz W1 & awrk g 5 @ W
TR W A | gwd ;e ag g
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= FAEL ATH ATE-
T e ! oft & =t worow fag
% A9 T @I 9T 1 THA w5
TSt wr ¢ wgh aw F qEer
§ IR N @ Rew s feaw d
¥ wf grew W g w1 g b
A AGT ATEH AW § W T I
afeT W Tw & Iew B aw
a3 s o fe s fen
f& gy wft ® g w7 o g
N g 1Y it fomdt i oF oo
#o wio F AT § 1 7 T ST
qg AR TE T TE | A v fin
gat fasga 7t v afew @ 9w
MR W R TR AR OF FgE
g Wit | UF wEE 9 R
T UF AT 47 | qG REAT W
FgfeR fmrel g s Foor §
Iuw! gry faa, 1 Faw W ¥ 3
L AT g | WY A a7 TS
fier 1 99 d=r0 WY@ F g
AN wAw § WA 9 W AW, T/
IEY g @ ff, g ®UoEww
Ty ot f5 wrEETw & o W
fEwar g &g uwan ¢ fr oy
Qo grR wwadl ¥ W @ §
I IR e fear g e
¥ worwan g e o g § gw At
T T A0 B TeEwEd @ v
fr fafrec s gfama 1 ww 3y
o § fr g fafreex § freem
sreeft 1 W g A9 T ¥ WR
oo FIW & WET T &7 FT g1 @),
DA AT AT | g AT gL wEHr
%t Farfeet o g § e et frae
W< g1 | e fafre & sg
§ = > T AR §

& I fors e a7 g7 siw
1 S @ v 9 A far v oy W
dw v agd WY TR I,
Frrsmim gt o
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woi qex gat fomor ¥ 9w @
fora® oo W F ow ¥ w1 W@
At W € 1 X W wraand
WRAAT § | X e ¥ TR ¥
F AT & 1 W e Y e Tl
¥y § Wi 9w W oft STy sEERT
o g frer wEmEE wTom
I s a3t | e aw
T QTR AT § st @ e
TR § g @ vEfw wF
fs =g garl @t = 3 4,
Ry T fF ag St Y | v
QY arel ¥ o 1 A wTor s
TR EFEAFTAGE | T AT AHT
TE A A A fear omar

g THA & | WIEE W W qg
T 1 meEE ¥ et ¥
ST WK AT g & A7 aw &

o g wd e g W
e @ Rg fwmag d
e ¥ s & fag $ et o
o € o o ¥ W ifsmrame d,

o E 1 Ao 1 W et
s ¥ ffg o aw ww
ATAY WIE | AT FT FH I
atEr @ 1 T 3wl ) &
aFd & | & g9 W @ #ogEd
arm k1 I fag 2 # o
21 #fe mhiE & s ¥ o
frad s et FF g SwAr &
weg AT | TEW A ST ¥
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e § W T o & WA & o
arr & per ¥ oareft @ e
FH F ATR a1 T @ AR
¥ whafrfy fafiee & &fer W

T AR AT FT AT qg & fE
W ®9 TAAHE ®T W IANRET 8,
w1y feft & ¥ omed, fooelt @@t 2t
Ffiregtor & woft 3 ot grer & 1 rfregior
W g ag @ a7 I §, ww &
I o ¥ g A Fgar g | @
AT $ara @ wan @ fe gewr fawwr
¥ e qfees & 1 Y wme W
a1 & fag Fx st =nfyg | o
N gfr &1 Fw §T owred & W=
G §, T AY FH ATEAT A% W
g a1 afseF ¥ FT AT | WR gATh
fawwa ag & fe fomr &0 & oo
g o AR ¥ oA R
e At @t § o & ww Avh ? g
A FAT F Ahr § SR ¥, °g
TR w8 § | WK T 998 &
fr arht awg & feedt ot o & W2-
foait ®1 qEen w1 awx § 1 onfe
tfe & 0% & X ¥ ag e T
E AT | AT F A gE A
T 0= § | 99§ fr Wi = 5y
W & awdT & 39 w7 7 ok wE |
afem o fewa gt ag @ fs gra
9 A Y @ AR IR A A Q@
Y A S g7 F wlt go o A g
wf a wedly A 8, fad Aaww Y
¥ o Hred A Wy T B SR R
0w ¥ o W oW @ o
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§ WY w oreTr & v @) o
N g A age e ¥ we o £
£ & guTn W qUF ¥R AT O
AT T &, foday 1% 4 | g grer
WYT WG 3% WIS 91, I W qE
¥ wofra w5 A 4 o A of Ay
2 q | few o & wefaay # ag
&g sy € wmE @Y e ol W A
& St Y AYe oY sgrer ford ond |
A o ag § 5 gt FW R SR
g A 9w O Ffad v g g,
s g g f 91 | @ & W ug
o & fF ot I & v oA A €
FA N Frfadt w9 § | I & wnfadr
aga 39 § | e o oF o W
AT aTAT § A Ay gaer & o
¢ g fam wee & ol & 1 P
ST g dgt FW FE §, g fre
& & & | weg faemr & §, ww foAmn
¥ § wfet oo oF ¥ v & @ A
4 awy | Afew aw e sx ST H
Ffedy aw gy a1 W & glw
I W wrfedy wedy & 1 9 W
Fferdt & o wE Uk @ e
wgRFgmhimFay ol
& | v gE 3 AT | S5 § g
¥ v wan ¢ 1 W 48 LA A
A TG & T & 1 9w ¥ wr W
g i | A mgEm AR W
¥ fag ag wga1 &% 4 @ froag
i Ba & W 5 W I § e
w7 § 1 & gwwaT § 98 a1a T8
1 A ot g g% T s g
ag ag s A wTH FTT H QI I
q1 Fg WET W 4l AT IO
sy & fag | Afew ag @ wrEe
& Sera & W O ¥ M oY
fafgas st ¥ 1@ ) & ow
o ¥ g § 1 9E & fod ot gl
fafirefry st gt @ mht &
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[+t srave= w7 AgE]
W ifd s i feedty fafrelht
& F oy fafedy & fod i wga,
w3 ) T ¢, A A I F
w5 § ag e Qe § 1 w1

#ifaz |
Mg Eaama
oF @ gUT & FW ¥ adw W
§ 1 &g alF g WA 4 g

T g g9 F FF 4 | Afew @ 9w
g T HH T ) OF wew A W A
v ar, § T WA fF o gg e

[MR. SPeaxeR in the Chair]

@ Tnoaw ) wre St fr
g o aw & ) W o ¥ R
fodr % ag &t o W G A g,
Fﬁ'ﬁ?

ﬁﬁmﬂﬁlﬁwqm
& ot | W g aTy T feer
& v W | o Wfod B g ey
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o s 8, gra dfas dRR T
ar & o 3§ 3 oF ¥ o, A
#od W TAEEd Ty, Wi |
wa ey A ¥ 77 Y= oY A 9v gy
IO ¥ S 7 ) dg A g Ay
T s & T e Y qw, Afww
7 71 T § 1 o e ¥ WA 9my
€ oF A Agw a8 ) AR ¥ 1 A
T garer fggeam & arer Ad £ 1 g%
¥ qen #, ot g aw # axwrd
sHag T Y, mEwm W R
W afg | @ @@ foied & @
AeF ¥ foied frewr Y & 1 ool
¥, orgr ¥, wgi o frea @ g s
smernag o § f5 Ay W
FT GTHAT £ | WA GAH § | FE
T WG ¥ F §, e fawwa ¥ )
gra qfe of o a9 gl—
(R g, @O s, A A
wid, i gm—aga ATl At A
% T G A, o T T
g @ § 1 afew g qEe
gz 5 Fm agm @ @ g WK
sg ¥ o s s oAl E
qW AW FT A IW I A §
AT G5 T € 6 wHE aA Ty o
q@ Y aH A @O g
e dwm ¥ wgm f e w0t @
s ¥ it faeer ) |t | A i
wHE A d5%T g9 KL | H 9@ Q@
@ § WA T qEEAA qhRAd WY
g @t fafaet s 76 @ §—
WR et S sk fafe &
g ¥—t i T e 9w Ad
T &1 % feamar At o @R &, W
w3 1 F o W % fed da @
g 5 8t ot oF oF waE W
& qvy o 2 s I AT BT W@
wt'mwmtl&mﬂ
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wrfrwmw A gy a5y i
foram 2 & 1 oF Fere A fanan,

Shri Harish Chandra Mathur:

never contended that the comrnitt.e: St wTC WY @ E 'q'tﬁ‘ m

should go and do the working. It T I 7 oW, AT IEY W9 3G 9«

a1 g WA S ¥ EeA &
THT | TR AT AT H a1 g |

# a committee of direction

W AMECON  AFE : q7 FAAT
arn & e age oF oF gw A
i1 aw 5 d, &Y 5w O Y
ST | T IS W AT AV § & v
T IqF w51 & ? OF WiEH OF w9
w1 AT & , ofefrds & amg, fewaa
¥ R, 7 IqW T ¢ | 77 Ay
I Y, A OB OF AL A wOA E,
TR vy F £ A @, #E arfaad
§, 1% wA 1 | 99 A Al W
wT qgFT §, AT andre 7 arg | A
7 ord | 6 #ré afar 48 § sEn
twd ¥ fad 1

o faart o Uzo oo fedige
FHT AT X E L A W
gz qHo fefams ¢ #ar 9 7 weaw
Y, qA aea i & 9y W s,
g ¥7 ¥ F oY 9I7 AT W6
xfean % qe gt 3, ag S o &
T W, gL am F | fqAR W gz
o fediaT & o wwae & &t o
afeedz ait & gafct—at a1 @, A
5% & | faeg gt @1 g @ 1 ot
o qg femg 8 fF 99 ox wwar
wt g ¢, agw wd g g
g & s sEw v oag @ froag
W fufirdia & o s amrT & A
ag wifgw w1 v & fewaa w31 99
¥ 3 qF a# v @ § N fv A
gzeq A aarg & 1 gEwr s faegw
wgex & 6 ot s fafrie & @
§ 7z % sgrar ofefmd=l & W9
W firshraa & arq g | a9 | St AT
R vy fr o feedteew IR & 2@
e, R g i g fe @
Tare & ok arw ar A & fomw

o Efsamag gar Ao
39 A FTEe @ o & 1 ey Y
% w4 fis feet o Sro v
AAT , AT AT O AT WA FAT )
#rf 7t g awar @ 1 A€ sy
Wt T vy a0

st §o Hlo wral : gAY R
Lol A

st AR ww g ST W
74T Fg wwa | faegw A ¢ AfEA Wy
7 e v wvd & fr frgema
# ¥ Qe R A TwaT AT AT
WA TN &Y ) FTH
& @9 W9 %g 64 £ fF ug oz
grit a7, wifs w7 v /e ofar
w1 & § a1 dadferw wafafadt
Faw T A § | F ¥ F A oA
& 1 =t afan =8 & 1 W & fee-
T § 3 fH0d AT 99 ) 55 7 59
T & g fe age sl @
Whglaif!\'i'ﬂ‘lu q‘tq‘qe fefa-
I7 1 HA9F 0% ¢ F 3@ s oy &
w1 §—Iusr At gfas § 99 6
wY qq $fod, 98 F S w0
o Aifed——at s grar §, 2y ST
ofrdiay & oy sarar gt & 1 1 AW
& ¢ % 55 & § 3gi7 59 s
feert @ « @ W€ T T 4 1
¥ fafrd & wd 1 47 Far e gdt
fafredt & o=t & AT F@ F, IAN
T 9T WEA § 9 T 8 A g,
fewra g€ | va 7 O aw @ §)
a% sw¥ 9T & 1 faaer we W €
FT A o Y, A W A g, S
w5 frwma gt o &0 & s R
TMIgR AUy, N
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[ T e ]
| N W @ § § @ i e
¥, aH T g & | W G AR
oF GrET MFAT FAR ¥ 9 A §
w1or 7 g€ &, |fe7 g7 aoad g
7g %y fr ag o §0 g T, e
qX &z YT, TETAT ¥ FIA EY, 9 AT
O w7 T Wk

oft ey . Ay fafrediat & o
e wimr €, ag @ wwdnT
goark ®TT @ IT AT oA AP AT
Frar € |

! yAgrATAALE: K T |
& 7w | A 9w $ré avw faw-
T ot =k T

wow & s w1 oF w3 A R,
forg #1 fors w2 fear | qa A

afi—ug Sréde feedr F qF g
sl #, ogi i agm A o
gt #t ey gt @ 0 g e A
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¥ fagr &, 1@ g & ¥ Toaq

g R, e ot #E w frar ol w

oW g R o =@ e
sTo wE oo AT faer &< 7@ A
T 9w w47 | 98 7 #wn § e feely
FW ® f W9 gE L, B/ g Iq
st ar framr @, R o= o

@ R, 39 7 AW ag g § ) e
ag waw faar o wrfee fs #a
HEGE @1 F § WX A WEH
& & o T Fw R oW wf
o 7 ¢ fr fremm St gk @ )
aret # gt €, T T W) qu
frera g & W W a9 & @ am
tdrafFrag e Adf &

st Arqx ® wy f5 ferwrme g€
§ Wk IR Ty foeww W ofr
oy fr aft §y ot & o« & =YY
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fis gt wifmew 1 wifge o
witfieq fir o A AU ol Frwd et
Fw @A & agn § s ot wd
¥ w1 femfasr g @ §, ooy o
o AT ¥ aw ¥, arermrd, st w6t
T & @ & W 9 W W W
qudT YW wY, ® T 5L, wE
Tt T Y PR s fea A o
TR wxE ar s g v § ol
waT T & ¥ g w7 whae

ot
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e frx wg fafrex & are wmdt
N oot Ear R #
e & o g a1 $fade drw § wwkt
e o g o e f
ot ot 4 gera o wrfrer g wfiw
W T g guTdr sifiry ow o
freaa wct @ @ wifen o qat
w9 w1 ot v A wifgw g
wifge | @ v e i ¥ S
ol mwerg ke g geo
W T 08 ¢ R gl quendi
g § W gEt g ww E o I
X ¥ gy q@r fr v e Al E
™ T & o o @i & garo &
T a1 e o of Tl dred §, SR
T F AT 1 gyt ", e e
fe g &, 7@ 7 8, 7@ g T At
o argy § e fd e o2 AEr
o Wi WX S T, A & O fee
® § tm ¥ gt o qun s £
forrer @it oft ¥ ol ards o 3,
Iy & gt ards s & fag &
T E 1 TN FOL A A § W
I & fow o fF w1 wEgE 9@
¥fipT o 2w gE waT A=A oo
ST §F ST AT A FL XA § O °W
aT & wewD A qg awr g freft
e | AR o R T T €
I oY ¥ g wfow 4 f5 &
qriae @ o s ot e A e &
o 7 3w ¥ 0 et § 1 o
e work, 5 vy e e A
T & W< 9@ FT @ o § ar |\
ar ¥ fir Frael weeirs gy & 1 @
T ww § weer A @ o IR
e g O ¥ &Y oF wg & O fRamar
frewr amg | w9 Q¥ & Forer O
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[+ g e ]
afl o SwaT & 1 WTERT A ¥ W
W goar 09 wugd # faur omvw
i ) W o '\ w1 a @
W qAg ThAT § at IEH A 8
# wa vt €, Foy forer amat i g wwar
t s ww g &fd | @i
awl g omar @ fr Frsdrd W T
MY, A I FG T F AT
& w0 T g | W § 9N e B AR
# = formr oo, Sw e e
FTEN | FH T TG FE, T I
FE TR @Y A i w fogw
= Tl q, faerde
dY gaTq wIoE ¥ @ @ & o w4
¥ of, s At & 39
we WK 39 ATa A $E W AR
FX ¥ yemar w2 7 35 0 § fw
AT & oY W Y Ay Ay, dwr &
W gag % gal @ fewfed § sy
a7 fF TR w=8 ¥ W8 TW
®H S9ar A6 £\

e S aew gt @ A fafee
Fagwigerg? wAa @ ag @Y
ot & fF oF @ AT g8 R &
e WA IR @ R F T
w7 AT W § A wnaw At
wifege ¢, ag s A @ W
qifge I °g NH | A ATHE ¥
7g wg1 ol § R avgE gy arem
fardy ot &, warew famer mam g,
gaTr FRFEY Feddrite #v v famrer
e & e agw g & 7 et fed
oy ¥ o s A F agw g iy
Wi gg orex  fe e ot €Y
wifgy, sa% 30 T gt wfe

o T feew ¥ owgw
wrgan § 6 o faeeft ot wow st
w3 wT &%, wvar § WK TE S
g & W W g o
wE
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s omrht: W oA 3 W et
AT QoR AT WX awrdy aaie
T ¥fear # § Waw g 715
Ta Ak ¥ A 55 TPRT A aE
waeag ® or o &7

St WATET AR AEE : TR
¥ 1 A T UF A9, AW A
T o A &% w § o Siw
WA ST R T 0 5T g
w1 ¢ g & WO a1 W
ard § fr & 79 g fe gt QW
faan o Wi % o TS, W
¥ wt At fFar wg | 91 R A
TF THHT 9T =T § R oawr s
¥ AT § W &Y 9 wRfAay # ae
Je@ g | "W & g fow & fag
£ fr famm wraerelt & v i et 30
O A e § R st
& w9 qgr § gE 7 fifaw @ @
& T 9W 3 %Y 99 @ ¥ e A
wifer Y @ & s I9F aoma forey
Ao afaw w7 § v A AR @
wr & | sowfent w1 o fawfaer &
ag facgw ™9 & 1 g fely &
frrprer 7Y wET & FaT ST oAeme
FL TEH B AT 99 | %, 9g g, W
IoH Ao wfgw s & AHEe
g § Tm & | ofew wg
St OF TF 9HET SR 0F oF fafret
& g v g § fd o v &,

T wr¢ wwl aw T ¢, g faegw
T AT g

7 o Nfd § @ & e oww
w1 & g B awa &, it A
waedl W W A Aw &, WToWw
w9t ad ¥ g fr oww maer }
sxgi A | Dot g
fir o x it g gee frar amg Wik
T A {1 fret aw a



2227 Motion re:

& foau &4 9t aww @, O A @
foorf a1 wwfr & T w9 @
FIAAE TG AT

st "o ®Wlo wANT: WuT W
TR { ot o A & Faafow ¥ gy
ST § | & AT g g e e
g W gF W 2 & wET 9%
gm? mwdr Wmw wd® #W
stewE § @ft § a%dr § SfeT oy
e foear @ a1 G9x fead wwan
&, 9w w1y fivwr a<g & ene g Ao
= F wwelt am qged ?

=T oEmgrate Age:  wifgc &
fr forr 0 & AT Ao W@ O
grm | g Aw srEwaT AT @ g

ot ®o wte WAt oW wT
g ?

= oEgT W Age:  faew
a7 5 oF "t F1 w9 agE o
¥ an oy, fiew @ & T wAT 8,
i fdm g omr I W W A ¥
FW R WT A AW AR 7Y O IS
frrer Wt & o ® e fpar e
wwaT &0

Shri Harish Chandra Mathar: Mr.
Speaker Sir, the hon. Prime Minister
in his zeply has tried to make out
that the responsibilities of the Organi-
sation and Methods Division are
very limited and to that limited ex-
tent it has produced results which
are satisfactory. It is very difficult
for me, in spite of my bringing about
a very sympathetic outlook, to accept
‘that the work of the Division has
been satisfactory at all,

1 think the hon. Prime Minister
will possibly understand me bettef if
1 quote to him the opinion of a Secre-
tary of his own Department in the
course of his answers to the Estimates
Committee. The Estimates Commit-
tee put this question Lo a semor
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Divigion
Secretary of the Central Government
:in:t has made the following observa-
on:

“In this connection the Secre-
tary of an administrative ministry
expressed the view before the
Committee that the Organisation
and Methods Division had started
with great expectations but that
these had not been fulfilled. He
said that the O, & M. unit had
been producting a lot of material
for the direction of the Ministries
but that it is completely dispro-
poc:tiumte to the results achiev-
ed”.

17 hrs,

As a matter of fact, as I said ear-
lier, the Estimates Committee have
come to a very different conclusion
than the Prime Minister. The Esti-
mates Committee went into the
matter in detail and came to the con-
clusion that the O. & M. Division has
not been able to do anything and it
demands serious attention.

Apart from that, I do not think it
is correct to say that the O. & M.
Division had a very limited purpose,
If we go through the first report of
the O. & M. Division and find out the
objectives with which the O. & M.
Division was formed, at the very out-
set it has been stated and it has been
repeated in every report that the
0. & M. Division is there to inject
efficiency, to inculcate a sense of
responsibility, to give a leadership to
the services, etc. I think these major
questions have not at all been tack-
led and the Division has not been
able to look even into the ordinary
things, Therefore, there are certain
strong opinions expressed about the
0. & M. Division.

In Delhi, there is the Institute of
Public Administration and one of
the learned teachers there also made
a study of this subject. He has also
written a paper in which he comes
to the conclusion definitely that the
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0. & M. Division needs to be _ com-
pletely re-orientated, My case 13 glm
it has failed to fulfil even its hmlted
purpose. As the Secretary himself
said, they had expected much more.

About delays, I partially agree
with Shri Tyagi. 1 did not go into
the larger question of responsibilities
of Ministers, Ministers having failed
%o inspire confidence into the services,
etc. 1 only restricted myself to the
administrative machinery as such. If
you go through the deliberations of
the Planning Committee appainted by
the Congress, you will find that they
have devoted a full chapter to this
subject g

If the O. & M. Division, which was
considered to be the only apparatus to
achieve those objectives has not done
so, if it is not possible to expect
from it such achievements, what else
are the Government going to do?
We had pinned our faith all these
years on the O. & M. Division, that
it would be able to eliminate delays,
to evolve procedures, to help the
Ministries in changing their rules and
regulations, etc. As I said, I myself
devoted three to five hours to study-
ing the SRU Division, trying 1o
understand the procedures they are
adopting, etc.

I am not saying that a committee
should be appointed to take over the
work of the SRU Division. I sub-
mit that the SRU Division will have
to be strengthened, because a detail-
ed study will have to be made by
a particular team force. In the USA,
with this very idea of team force,
they appointed a commission under
the chairmanship of Roosevelt, who
wag one of the most distinguished
Presidents of that country. That
Commission had some  purpose to
serve, It is some such sort of pur-
pose which, I hope, will be served
by a high-powered committee, Gov-
ernment may be allergic to the ap-
pointment of a commission or com-
mittee, but I do not visualise a com-
mittee to go into the various Minis-
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tries and get things done. What
was the purpose which was served
by the Roosevelt Commission? It
had a definite purpose and, as a
matter of fact, emerging from that
Commission, the task forces which
were appointed by them did consi-
derable good to the country’s admi-
nistration. We are not to re-organise
our administrative machinery, though
1 expect that the re-organisation of
the administrative machinery, the
structure of the administrative
machinery, is going to be taken up
by others. These broader things,
bigger things will be taken up by
the Commission.

Now, the Prime Minister and the
Home Minister are very busy. It
would be idle to expect the Prime
Minister or the Home Minister to be
able to devote time to see how the
detailed working of Government can
be improved. Sq, in the face of
bigger tasks, in the context of our
coming Third Plan, we must take
active steps from now, and certain
vigorous measures will have to be

. taken to streamline the administra-

tive machinery. It is not something
which I am emphasising in a lone
voice. We would have been benefit-
ed if the Prime Minister had agreed,
leaving aside our anxiety about ad-
ministrative delays and efficient
working to eliminate delays, to see
that these rules and regulations are
revised. 1 gave one example where
the Comptroller and Auditor-General
wrote to the Prime Minister and still
nothing happened for five years. The
other day I put a question on that
and no satisfactory answer was
given. That is why I suggested the
appointment of a committee which
will go into these things to see that
the necessary steps are taken. Of
course, the detailed working will be
done by the officers concerned. I
quite understand that it is not possi-
ble for the team to go from Minis-
try to Ministry and get these things
done. But the team will, once it is
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Methods Division

appointed, see that reports are sub-
mitted of the results achieved and it
will give other genenal directions.
It will strengthen the administration
and will change the rut and routine
of the Secretariat, which will help
the expeditious disposal of cases. It
is a very urgent and pressing need.

I  partially agree with Shri
‘Tyagi that great responsibility lies
with the Ministers, But what hap-
pens today is that when a definite
decision has been taken and money
has been sanctioned for education
from the Central Government, it
does not trickle down to the place
where it can be utilized. It takes
years to reach its destination. It is
the administrative machinery which
is responsible for it, becausg it is not
tuned to that work. So, it does
not trickle down to the educational
institute for over two years, which is
@ very sorry state of affairs. We are
speaking of education and many edu-
cational institutions are coming up.
But they are completely paralysed,
because the administrative machinery
is not attuned to meet our needs.

Of course, I am not accusing our
services. What can the poor services
do? They are there for a particular
service and they are discharging
their -responsibilities in a particular
manner; [ have nothing against that.
As a matter of fact, I paid a tribute
to our services. But there is an
urgent and definite need to complete-
ly overhaul our administrative machi-
nery and streAmline it. I hope the

Committee

hon. Prime Minister will give fur-
ther thought to this matter, and we
will hear as to what is being done
to streamline our administrative
machinery.

Shri Jawaharlal Nehru: May I say
one word? I did not use the word
rejection. What I said was that
such a committee would be restrict-
ed in its scope. We will certainly
look into the matter, If the hon.
Member has suggestions to make on
this matter,-he can do so, because our
objections are the same.

Mr. Speaker: The question is:

“That this House takes note of
the Annual Report of the Orga-
nisation and Methods Division
for the year 1958-58, laid on the
Table of the House on the 168th
December, 1950."

The motion was adopted.

BUSINESS ADVISORY COMMIT-
TEE

FORTY-EIGHTH REPORT

Shri M, L. Dwivedi (Hamipur): I
beg to present the Forty-eighth Re-
port of the Business Advisory Com-
mittee.

17.10 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
February 23, 1960/Phalguna 4, 1881
{Saka).
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ORAL ANSWERS TO QUEST-
TIONS NOS, . . + 2011—4B
SQ. Subject Covuwvs
No.
267. Allotment of Govern-
ment Accommodation . 201I—I3
268. Second Heavy Electrical
Project . P . . 2013—16
269. Commission of Inquiry on
Dalmia Concerns . . 2016—18
270. Government advertise-
ments in Newspapers. . 2018—322
271. Export of tabacco . . 2022—25
2373. Displaced persons at Seal-
dah Station. . 2025—27
274. Riseinpriceofcloth . 2027—32
275. Modemnisation of wool-
len industry . + 2033—35
276. Man Labour Wel-
fare Fund. . . 2035—37
277. Hotel Ashoka and Jan-
path Hotel . . 2037—40
278. Shawlsand rugs . . 2040—42
. 279. High cost of industrial
production. . 2042-43
281, Export of pepper. . 2043—46
282, Textile Units . 2046==48
WRITTEN ANSWERS TO
QUESTIONS NOS. . . 2048—85
5.Q.
No,
272. Power Projects. . + 204B-49
280, Censorship of films . 2049
283. Mnnufam:e of ‘I,clevi.non
2049
1284, E oi Inda in
84 En:yclo— 2056
28%. Dmu:bu:oel. in Nni.fobn 2050~51
286. Coal for Cotton Mills in
West Bengal . . M 2051
287, Exportofchillies . 2051~52
288. All India Radio 205253
289, Heavy Structural Works 2053
260, Boarding House in Delhi. 2054
291, Indianisation of forcisn
firms and plantations 2054
292. Atomic Power Stations . 2055
293. Coffee Board . 2055-56
. Import of Junc-cut
e from Pakistan., m 2056
205. Dandak Ad
tration . . . . 2056-57
296, Clinical thermometers, . 2957

WRITTEN ANSWERS TO
QUESTIONS—contd.
5Q. Subject
No.

297.
208,

Wakf property in Punjab
Film on removal of un-
touchability . . "
Cantonment Board Bm-
ployees . .
Houses for Delhi .‘\dminls-
tration Staff. .

U.S.Q.
No.

299,

300.

309. Houses near Kmmy
Camp, Delhi.. p

10, House Building Soctems
# in Himachal Pradesh 5
311, Manufacture of
machines in Punjab
Indians in Ceylon .
Government _ advertise-
ments in Punjabi news-
papers . .
Immigration of Hl.ndm
from Pakistan

Shifting of Centﬂl Go—
vernment Offices .

Production ol’ khlﬁ; in
Rajasthan

312,
313.

314.
315.
316.

317. Lnse 5::1: Indlmrlen
in Rajasthan .

318. Sericulture Industry in
ysore

Slum clearance projects in
Mysore . . .

Works Committees M
Cheap radio sets, |
?.pnualmd opﬂnlmx glns

319.

320.
321,
322,

323. Working Group on Sochl
Welfare. .

Transport Policymd Co-
ordination Commirtee .
Unsold handloom aoods in
Punjab . "

Industrial Coop:nuvc
Socicti

324.
325.
326.
327. Electrolytic manganese .
328. Manganese Dioxide .
. Manganese metal

330. Belting cement

331. Enzyme Bates

332. Foam glass
333, Bogus registraton ofnﬂou

2234

2057-58
2058
2058

2059

2059
205960
2060
2060-61
2061
2061
2062
2062-63
2263
2363

2063~64
2064-65
2065

2066
2066-67
2067
206768

2068
2068-69
2069-70

2070

2071

2072
2072-73
2073-74
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"WRITTEN ANSWERS TO
QUESTIONS—contd.

U.s.Q.

No.

334.
335,

336

337
338.

339,
341

342.
343.

344.
345.

346.
347.
348.
349.

3so.
351

352.
353.

Bubrject

Indian textiles for Russia.
Central Public Works De-

partment
Delhi Aviation Dmlion
of CP.W.D. .
Tea Production in Mmd:
Land acquisition and De-
velopment Scheme .
Children’s films g
Village Housing Project
Scheme in  ripura
Indian-owned Cer cnt
factories ﬁﬁ’;hlftm .
Export et for sewing
Radio sets . f
Babar Road Colony, New
Delhi .
Heavy mmhuury . .
Sub-letting of Govern-
ment Accommo fation .
Buildings for Government
3 . . . -
Recreation facilities in
Government colonies
Rope Industry in Tripura
Paper Mill in Mandya
(Mysore). . . .
Census in NEFA .
Field publicity officers .

OBITUARY REFERENCE .

The Speaker made a refe-
rence to the passing away
of Lady Mountbatten,

Thereafter members stood
in silence for a minute as
a mark of respect.

MOTIONS FDR hD] OU'RN
MENT

The Spel.ker wnhheld h.m
consent to the moving of
the following adjourn-
ment motions given notice
of by the members shown
against them :

() Alleged cviction of
3,000 displaced xenom
in Mikir Hills,

Notice by Sarvashri S. M.
Banerjec, Chintamoni
Panigrahi and Hem
Barua.

(ii) Reported occupation
of the Salt Lake in
Ladakh by the Chinesc.

Notice by Shri Braj Raj
Sinah.
371 (Ai) LSD-—8.

[Dismy Dmsinet]

*CoLrmns

2074
2074
207475
2075

2075-76
2076
2077
078

078
2079

2079~50
2080-81
2081-82
2082
2082-83
2083

2083-84

. 2084-85

2085
2085—88

2088— 96

PA!IISLAIDON"I‘HB

TABLE . . .
(A of the  Coflec-
tion of Statisticy tral)

ed'in

Rnles 1959 ub
Notific l&o 5.0.3

dll:ed the 2nd Jamaary,
1960, under lubI-uc&n'
S})“of _Smrkn 14 of the

Act, 1953.

(2) A copy of statement

showing rewalt of the
economy meagures taken
during the quarterwserfied
3oth June, 1959.

(3) A copy of the Procla-
mation iskued by the Pre-
sident on t'm:z:nd Febe
ruary, 1960, under Clatise
8)0{ Artcle 356 of the

By, ST
¥, 1959, in" to
the 'Sum:g::f Kerala.

(4) A copy of each of the
followi papers under
ction (lgeof Secti

639 of the Companies Act,

1956 :

(i) Annual Report of the
Hindustan Cables Limi-
ted along with the Audi-
ted Accounts for the
year 1%%33:9 and com-
ments Comptrol-
ler and Auditor General

m)Amﬂmmdﬁem
ing of the abeve
Company.

(s) A copy of note entitled
‘Review of the work done
during the year 1959 by
the Special Police
lishment'.

MESSAGES FROM RAJYA

Secretary

followi
Rajya Sabha :
(i) Thar at its sitting held
on the 18th February,
1960, Rnur:: Sabha had
agreed without  any
amendment to the Ad-
ministration of Evacuee
Property (Amendment)

the
from
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MESSAGES FROM A
SABHA i RAJY. Covvnas
Corusmws  MOTION ON_ ADDRESS
. BB, 3660, powed BY THE PRESIDENT 2102—43
¢l
Lok Sabha on the Iltz Further discussion on the
February, 1960. m&“nm ‘\d"d’g’“ by '1‘;‘
ent and the amend-
(i) Thatatits sitting held ments thercto moved on
on the 18th February, the 15th ana 16th Febru-
1960, Rajya Sabhs had s, T, cmcliied.
passed the Motor Vehi- : Prime ‘Minister (Shri
cles (Amendment) BllL Jawaharlal Nehru) replied
1959, m :EAD :&:ﬂlhe Debate. All the,
m{hl 2 . :ndments were nega-
cembet, 1959, with tived,
amendments Th i
Eem the B:E.mm e motion was adopted.
reguest t the
concurrence of Lok DEMANDS FOR SUPPLE-
Sabha to the . MENTARY GRANTS,
ments be communica- 1959-60 2143—7
ted to0 j " :
- i T
e ry ants in
S mem, 2y S G
mTABLE 2090 rn#‘ 1359-60 commenced,
. . . c discussion
Secretary laid on the Table conciuded,
e s SO MOTION RE. REPO
O Bill, 1960, . RT
Phich ha becn retomned QT AND . DIVISION
to Rajya “Sabhn with FOR 1958-59 . 2174—2333
s Sh;i H].1 C. Mnlclllur movea
or the consideration of
R%Pé)RT OFC%UBLI%ECJE the Annual Report cf the
PRBSUNENI S'I'ED MM Organisation and Methods
= . 2099 Division l'ur‘the year 1958-
enty-third Report was 59, The discussion was
presented, ard:;lcd :&u‘l the motion
s adopted.
CALLING ATTENTION "
TO MATTER OF UR- REPORT OF BUSINESS
GENT PUBLIC IMPOR- ADVISORY COMMITTEE
ANCE . " 2099—2101 PRESENTED 2232
s]m Aumbmno Ghosal Forty-cighth Report  w
called the attention of the presented. o *
Minister of Rehabilita-
tion and Minority Affairs AGENDA FOR TUESDAY,
to the recent fire sccident FEBRUARY = 23, 1960/
n refugee  camps PHALGUNA 4. 1881
situated near Bharatpur (SAKA)—
in Uttar Pradesh. Further di i h
The Minister of Rehabilita- e s for Sapplemns
E?I:ri '?;g.h .i:l&t;l:‘tiv !aﬂmn tary Grants (General) for
made a statement :in‘::e“-n :g-lszng?nm?n“de:;mnl;—f
gard thereto and also laid Rajya S-bh: mﬂ\c ‘Bon'ri
on the Table a statement, E:Ohjlbitim:l?ill and :nn!l;_
eration & assing o
BILL INTRODUCED 2101-02 the Imports anlzi Exptris
(Control} Amendment
Ri'l, 1959 as passed by

The TI‘IDI.lrl Municipal La
(Repeal) Bill icip w

Rajya Sabha,



